
BULLETIN-iPAR'I'I 

.{Brief ~ of ~ ... ], 

M0nd4t1. Feb7'U41'11 10, 1964/ MtiiIM n, tal· (fiB, 

No, 225 

]. Oath or AtBrmatioD 

'I1hree membOT's made and subscritbed the oath or affirmation as follows 
and took their seats in the House:-

1 in Engldsh and 

2 in BeJlolali. 

2. Obituary Relereaces 

The Speaker m~ie references to the passing away of Rajkumari Amrit 
Kaur who was a merdb!lr at the Constituent Assembly of India, the Provi-
sional Parliament and the ~st Lok Sabba dulring the years 1946-1957 and 
Mi.nister of Health during the years 1947 to 1957 and! Thaku.r Raghuraj 
Siingh who was 18 member otthe Consti.tuent Assemibly of India. 

Thereafter members stood in silence fo;r a short while •• oS. mark of 
respect. 

3. Address by tbe Vlee..J"roMldent dllielaarl'lD&' the functions of the President-
laid on tbe Table 

S~etary laid on thie Table a copy of the Address by th" Vice-President 
d!ischan&ing the funoIions of the President, to lboth Houses of PBI'liament 
assembled together on ,the 10th February, 1964. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Report of the Railway 

(Part II~, 

Aceidents Committee 19621 
I 

(2) A copy of Summary of Observations and Recommendations; 
contained in Part II 0If the ~ of the Railway Acclden,ts, 
Committee 1962 and Railway BoaIld's comments thereon. ,."c 
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.(3) A copy each of the following Notifications under sub-section (2) 
of section 7 Of the EmpJ.oyeea' Provident Furuis Act, 1952:-

(a) The Employees' Provident F\wis (Twentyftrst Amendment) 
Soheme, 1963, published, in Not.iflpatjon No. G.B.a 1845 dated 
the 28th NovelD1obw. 1963. 

(b) The Employees' Provident FUiIlda (Twentieth Amendme·ntl 
Scheme, 1963, pu.blished in Notification No. G.S.R. 1873 dated 
the 7th DeJootnlber, 1963. 

(4) Notifica.t:iut No. 8.0. 3324 dlated the 28th November, 1963 issued 
under the Employees' Praviident Funds (Amendment) Act, 1963. 

5. Govemmeat BiU-lDtl'Od"eed 

The Legal Tender (Inscribed. Notes) Bi1l, 19M. 

(Lok Sabha adjourned ti1111 A.M. on Tuesday, the 11th February, ISM). 
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1. Starred Qu.esUODS 

BVLI"ETIN.......;.PART. I 
[Brief Record of ~ 

No. III 

S~d QuestionS Nos. 1 to, 'l were orally ~nllWered. Replte.toremain. 
ing questions were laid on the Table. 

2. UD11tarre4 QIIM&loas 
Replies ~ Unstarred Questions Nos. 1-63, M-74, 76--82 and 84-81 were 'laid on the Table. 

3. Obltuary Reference 

The Speaker ·ma~ a reference to, the ~ .away ot Shri 
B. H. Khardekar who was a member of the Constituent Assembly ot India 
and First Lok SaQha. 

'Dt.ereaftel" members ,toad in silence for a sbort while as a mark ot 
M,pecl. 

4. latimatioD Be: COIlvlctiPD 01 Member 

The Speaker informed Lok Sabha that he had received a communica-
tion dated the 7th February, 1964. from the Ma,i8trate. 'FJ,rst 0 ... and 
Additional District Magistrate (Judicial), Bhopal, intimating that on the 
7th February. 19640, Shri Homi F. Daji, member, Lok Sabha, wu sen~t!d 
to five days' simple imprisonment after being convicted under Sectlon 1118 
of the Indian Penal Code. 

5. Paper. Laid 011 the "!'able 

The tollowlng papers Wen! Wei 011 the TIWe:-
(1) The following Notifications under sub-aectton (J) of section 133 

of the Motor Vehicles Act, 1939, making certatn amendments 
to the Delhi Motor Vehiclet Rules, 1940:-

(a) Notification No. F. 12/54161-PR(T) published in Delhi Gazette 
dated. the '17th, October. 1168. 

(b) NotUlea.tion No. F. l.2/.221/62-PR(T> publiabed J,D Delbi G.mte 
dated the 14th November, 1963. ' 

[P.T.O. 



(I) The Merchant Shipping (Apprenticeship to Sea Service) Second 
Amendment Rules, 1963 published in Notification No. G.S.& 
1838 dated the 30tb November, 1963, under sub-section (3) of 
aection 458 of the Merchant Shipping Act, 1968. 

/" 
v(i) Report of the Enquiry Committee about the accident at the 

Multani Ghat in the river Yamuna. 

(f) A copy of the National CooPerative Development Corporation 
(Amendment) Rules, 1963 published in NoWlcation No. G.S.& 
1933, under sub-section (3)ot section 2:l of the National C0-
operative Development Corporation Act, 1962. 

(6) A COpy of the Fertlliser (Control) Second Amendment Order, 
'1883, publilhed in Notification No. S.O. 3,28 dated the Ifth 
December, 1963, under sub-section (8) of aeclion 3 of the 
Ellential Commodities Act. 1955. 

(6) A copy of the .Audit Report on tbe accounts of the Indian 
Central Ollseeds Committee for the year 1981-82. 

(7) A co~ of' the Audit Report on the accounts of the Indian Lac 
Cess Committee for the year 11181-62. 

(8) A copy of the Audit Report on the accounts of the Indian 
Central Arecanut Committee for the year 1961-62. 

(9) A copy of the Audit Report on the accounts of <the Indian Council 
of Agricultural Research for the year 1981-62. 

(0) A copy of the Audit Report on the accounts of the Indian 
Central Coconut Committee for· the year 1981-82. 

8. CalUq AtteDtIoD to Matter of Urrent !'Iablle Importanee 

. Shri Hem Barua called the attention of the Minister of Home Affairs 
to the communal disturbances in East Pakistan resulting in heavy lola of 
life and property of the members of minority community and their inftux 
to India and consequential disturbances in West Bengal. 

~ Minister of Home At!airs made a statement and .al8o laid on the 
Table a detailed statement 1n regard thereto. . . 

7. MotiOil 
8hri Gulzarilal Nanda moved the following motion:-

"That the situation arising out of the commull&.i ,disturbances in 
East Pakistan resulting in heavy loss of life and property of 
the m.emberaof minority eonununltyand their influx to India 
and consequential disturbances in West Bengal be taken into 
consideration ... 

8. Pre8ldeat'. A-.t to BllIa 
" 

(1) Secretary laid on the Table the Indian Tariff (Second Amendment) 
BUl. 1963 palled by the Houses of Parliament during the lalt SeIIion and 
aNetited to by the President since a report was last made to the House 
on the 16th December, 1963, 



{ti) Secretazy also laid on the Table copi .. , duly authenticated b7 the 
Secretary of Rajya Sabha, of the followinJ twelve BUla paaed by the 
Houaes of Parliament durinl the lut Seaion and usented to by the 
President sinee a report wu lut made to the House on the 18th December, 
1963:-

(1) The Public Premises (Eviction of UnaathoriHd Oecupants) 
Amendment Bill, 1983. 

(2) The TextU .. Committee Bill, 1983. 

(3) The Admlnlstrators-General BUl, 1963. 

(4) The Specific Relief Bill. 1983. 

(5) The Requiaitioning and Acqui.ition of Immovable Property 
(Amendment) Bill, 1963. 

(6) The Zaat Punjab Ayurvedic and Unani Practitionen (Delhi 
Amendment) BUl, 1963. 

(7) The Preventive Detention (Continuance) Bill. 1863. 

(8) The Unit Trust of India BUl. 1983. 

(9) The Companies (Amendment) Bill. 1163. 

(10) The Central Boards of Revenue Bill. 1983. 

(11) The Banking Laws (Miscellaneous Provisions) Bill. 1983. 

(12) The Delhi Development (Amendment) Bill, 1963. 

9. Stat.elDeDt Be: 8appl~ DemaadI lor Gruts (BaUway.) for 1 ...... 

Shri H. C. Duappa presented a .tatement Bhowinc Supplementary 
Demanda for Grants in respect of the Budl.t (Railways) for 1863-H. 

10. McItla Be: BK ....... 01 TIme for PreeeatatloD of aepon 01 J .... 
Committee 

The Conmtution (Sftlenteenth A.meftdmanc) BUI, Ita. 

Shri S. V. Krishnamoorthy Rao moved the following motion:-

"That the time appointed for the presentation of the Report at the 
Joint Committee on the Bill further to amend the eon.titution 
of India, be further extended upto the 31st March, 19M." 

The motion was adopted. 

11. 'Dae Badpt (aailwaya) 11M-85 

Shri H. C. Daaappa presented a statement of the estimated receipts and 
expenditure of the Government of India for the year 19M-65 in respect of 
Railways. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 12th February, 
19M). 
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BULLETIN-PART I 

lB.rief Rec~rd. of. ;Proceedings] 
.! :.' 

Wednud4l1, FebruaTli 12, 1964/Magha 23, 1885 (Saka) 

1. 1J~·\~~III1ti'" 
I . II} q' . 

Starred:.;~s ~~. ,.11~7 . (Were . orally answered. Replies to remain-
ing queaUau were~ 1.id. OIl tbe ~ 

2. unstarred. Q...uou 
Replies to UnBtarred Questions Nos. 92_127 were laid on the Table. 

3. Papers LaId OD the Taltle 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Inciian Oil Company Limited. 
Bombay, for the year 1962-63, along 'with the Audited Accounts 
and. the comment. of the .Corq,pb:oller and Auditor· General 
thereon, under sub-section (1) of section 619A of the Companies 
Act, 1956. 

(2) A copy of the Review by the C;:;Overninent on the working of 
the above Company. .. 

(3) A copy of ihe Salar Jung Museum (Third Amendment) Rules, 
1963 publishedm <Notification No. G.S.R. 1962 dated the 28th 
December, 1963, under sub.,~on· (3) of section 27 of the 
Salar Jung Museum Acrt, ~liM11. ' 

A copy of the Union Public S~ice .. Commission (E~emption 
from C'onNltation) Second Am~~t' 'RelUlations. 1963, 
published ill Notification No. G.S.a.I88s dated the 14th .Decem-
ber, 1963, under clause (5) ot srtide 320 of the Ccmstitution. 

4 .. ",epor~ of C ...... u.e onPrl~.te Meaben.' Bills and Besoilltioos 

Shri S. V. Krlshnamoorthy Rao presented the Thirty-second Report of 
the . Committee .OD ~ivate lIIeII)beu' Bills and Resolutions. ' 

·The notification was previously laid on the Table on the 21st December, 
1963 and w~ re-laid under Rule 234(2) of the Rules of Precedure . 

. { 
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~. Repor;t of E8t1mates COIDIIIlUee 

Shri Arun Chandra Guha presented the Forty-second Report of the 
Estimates Committee on the Ministry of Finance (Department ot EconomiC 
Aftairs)-Revision of the Form and Contents of the Demands for Grants 
(Exclusion of the Profit and Loss Account. and Balance Sheet. of Public 
Undertakings from the Demands fDr Grants). 

6. Statement by Member 
Maharani Gayatri Devi made a personal explanation in re8pect ot certain 

observations made by Shri Indrajit Gupta on the 19th November, 1963, 
durin, the discussion on the adjournment motion regarom, the escape of 
Mr. Walcott. 

7. MotloD 

Discussion on the following motion moved by Shri Gulzarilal Nanda 
on tbe 11th February, 1964, commenced:-

"That the situation arising out of the commuuldiltw:baacea in 
East Pakistan. resulting in heavy loss of ute aDd property of 
the members of minority community and theiriD4u to India 
and consequential disturbances in West Beneal, be taken into 
consideration ... 

Six IUbatitute motions were moved by-
(1) Shri Hari Vishnu Kamath 
(2) Shri Ram Sewak Yadav 
(3) Shri H. N. Mukerjee 
(4) Shrimati RenuIta Ray 
(5) Shri Tridib Kumar Chaudhuri 
(6) Shri Brij Raj Singh. 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Surendranath Dwivedy 
(3) Shrimati Renuka Ray 
(4) Shri N. C. Chatterjee 
(5) Shri Arun Chandra Guha 
(6) Shrimati Suonadra Joshi 
(7) H. H. Maharaja Pratap Keahari Deo 
(8) Shri C. K. BhattacharYYll . 
(9) Sbri Ramchandra Vi thaI Bade 

(10) Shri Bakar Ali Mirza 
(11) Shri P. R. Chakrav&ti 
(12) Shri Tridib Kumar Cbaudhuri 
(13). Shri Abdul Ghani Goni 
(14) Dr. Ram Manohar Lohia. 

Shri Gulzarilal Nandacommenced his speech in reply to the debate. 
His speech was not conclud~. 

(Lok Sabba adjourned tilt 11 A.M. on Thursday. the 13th February. 
1964). 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, Februartl 13, 1964/Magha 24, 1885 (Sa.k4) 

No. _ 
1. Btured QaestioM 

Starred Questions Nos. 61--69 were orally answered. Replies to remain-
ing questions were laid on the Table. 

2. UDStarred Qaestlou 
Replies to Unstarred Questions Nos. 128-181 were laid on the Table. 

3. Papers Laid oa the Table 

The following papers were laid on the Table:-

(1) A copy of the Emergency Risks (Goods) Insura·nce (Fourth 
Amendment) Scheme, 1963 published in Notification No. s.o. 
3601 dated the 28th December, 1963, under sub-section (6) of 
section 5 of the Emergency Risks (Goods) Insurance Act, 1962. 

(2) A copy of the Emergency Risks (Factories) Insurance (Fourth 
Amendment) Scheme, 1963 published in Notification No. S.O. 
3602 dated the 28th December, 1963, under sub.sectiOn (7) of 
section 3 of the Emergency Risks (Factories) Insurance Act, 
1962. 

(3) A copy of the Compulsory Deposit (Income-tax Payers) Amend-
ment Scheme, 1964 published in Notification No. G.S.R. 78 dated 
the 10th January, 1964, und~r section 16 of the Compulsory 
Deposit ScMme Act, 1963. 

(4) A copy of the Annual Report of the Life Inm.rance Corporation 
of India for the period 1st January, 1962 to 31st March, 1963 
along with the Audited Accounts under section 29 of the Life 
Insurance Corporation Act, 1956. 

·(6) A COpy of Noti.fl.cation No. F. ,<45)/63-Fin(E) published in Delhi 
Gazette dated the 7th November, 1003, making certain further 
amendments to the Delhi Sales Tax Rules, 1951, under sub-
section (4) ot section 26 of the Bengal Finance (Sales Tax) 
Act, 1Ml, as in force in the Union Territory of Delhi. 

-The notification was previously laid on the Table on the 12th December 
1963 and was re-Iaid under Rule 234(2) ot the Rules of Procedure. 

[P.T.O. 
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(6) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962:-

(i) G.S.R. No. 1816 dated the 23rd November, 1963. 
(ii) G.S.R. No. 1891 dated the 14th December, 1963. 
(iii) G.S.R. No. 1892 dated the 14th December, 1963. 
(iv) G.S.R. No. 1916 dated the 11th December, 1963. 
(v) G.S.R. No. 1985 dated the 28th December, 1963. 
(vi) G.S.R. No. 1986 dated the 28th December, 1963. 

(vii) G.S.R. No. 1990 dated the 31st December, 1963. 
(viii) G.S.R. No. 1991 dated the 31st December, 1963. 
(ix) G.S.R. No.9 dated the 4th January, 1964. 
(x) S.O. No. 12 dated the 4th January, 1964. 

(xi) G.S.R. No. 30 dated the 1st January, 1964. 

(7) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962 and section 38 of the Central Excises 
and Salt Act, 1944, making certain further amendments to the 
Customs and Central Excise Duties Export Drawback (General) 
Rules, 1960:-

(i) G.S.R. No. 1896 dated the 14th December, 1963. 

(U) G.S.R. No. 1959 dated the 28th December, 1963. 

(8) A copy of the Central Board of Excise and Customs (Regulation 
of Transaction of Business) Rules, 1964 published in Notifica-
tion No. G.S.R. 34 dated the 1st January. 1964, under section 4 
of the Central Boards of Revenue Act, 1963. 

(.) A copy each of the· following Notification9:-

0) The Central Board of Direct Taxe9 (Regulation of Transaction 
of Business) Rules, 1964 published in Notification No. G.S.R. 
31 dated the 1st January, 1964, under section 4 of the 
Central Boards of Revenue Act, 1964. 

(ll) The Wealth-tax (Exemption of Heirloom Jewellery of !lulen) 
Amendment Rules, 1964 published in Notiftcatk;m No. 
G.S.R. 38 dated the 1st January, 1964, under sub-section (4) 
of section 46 of the Wealth Tax Act, 1957. 

(iii) The Income-tax (Amendment) Rules, 1964 published in NotifI-
cation No. S.O. 107 dated the 1st January, 1964, under section 
296 of the Income-tax Act, 1961. 

4. HoUma 
Shri Gulzarilal Nanda concluded his speech in reply to the debate on 

the following motion moved on the 11th February, 1964 and substitute 
motions thereto, moved on the 12th February, 1964:-

"That the situation arising out of the communal disturbances in East 
Pakistan resulting in heavy loss of life· Bnd property of the 
members of minority community and their inftux to India and 
consequential disturbances in West Bengal, be t:Jken into con-
sideration." 
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On the substitute motion moved by Shri Hari Vishnu Kamath, the I!ouse I 

divided, Ayes 35; Noes 194. The substitute motion was accordingly nega-
tived. . . 

On the substitute motion moved by Shri Ram Sewak Yadav, the House 
divided, Ayes 20; Noes 197. The substitute motion was accordingly neea-
tived. 

On the substitute motion moved by Shri H. N. Mukerjee, the House 
divided, Ayes 12: Noes 195. The substitute motion was accordingly nega-
tived. 

On the substitute motion moved by Shri Brij Raj Singh, the House 
divided, Ayes 8: Noes 196. The substitute motion was accordingly nega-
tived. 

Two substitute motions moved .by Shrimati RerlUka Ray and Shri Tridib 
Kumar Chaudhuri were withd'l'awn by leave of the House. 

5. Motion or thanks on Addtess by the Vice-President dlsobargbar .., 
funetlODS of the President 

Shri Sachindra Chaudhuri moved the following motion:-
"That an Address be presented to the Vice-President discharging the 

functions of the President in the fonowing terms:-
'That the Members of Lok Sabha assembled in this Session are 

deeply grateful to the Vice-President discharging the func-
tions of the President for the Address which he has been 
pleased to deliver to both Houses of Parliament assembled 
together on the 10th February, 1964.'" 

. Shrimati Subhadra Joshi seconded the motion. 

Nine amendments were moved by-
(1) Shri H. P. Chatterjee 
(2) Shri Sivamurthi Swami 
(3) Shri Surendranath Dwivedy 
(4) Shri N. G. Ranga 
(5) Shri M. Muhammad Ismail 
(6) Dr. Ranen Sen 
(7) Shri Ram Sewak Yadav 
(8) Shri Ramchandra Vithal Bade 
(9) Dr. L. M. Singhvi 

The following members took part in' the debate:-
(1) Shri A. K. Gopalan 
(2) Shri N. G. Ranga 
(3) Shri Harekrushna Mahatab 
(4) Shri U. M. Trivedi 
(5) Shri A P. Sharma 
(6) Shri Indulal Kanaiyalal Yajnik 

The discussion was not concluded. 
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" s. ieport oi Basi. .. A4vlsorJ CO ..... tiee 
Shri Shivram RaIllO Hane presented the Twenty-third Report or I the 

Businees Advisory Committee. 

7. Balt-an-hoar dl8C1IISloD on matters arisiDc out of answer to queetloa 

Dr. L M. SiDghvi rai8ed a half-an-hour discussion on points .. rising out 
of the answer given on the 21st November, 1963 to Starred Questions Nos. 
93 and 97 regarding Rural Water Supply. 

Dr. Sushila Nayar replied to the discussion. 

(Lok Sabhs adjourned till 11 A.M. on Friday, the 14th February, 1964). 
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LOK. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

FridIJll/, FebmaTIi 14, 1964/Magna 25, 1885 (Saka) 

No. ZZ' 

1. Starrec1 QaedoDS 

Starred Questions Nos. 91 to 105 were orally answered. Replies to 
remaining questions were laid on the Table. ' 

2. Uutarrecl QuestlOlUl 

Replies to Unstarred Questions Nos. 182-226 and 228-234 were laid on 
the Table. " 

3. Obituary Reference 

The Speaker made a reference to the passing away of Shri V. T. 
Krishnamachari who was a Member and Vice-President of the Constituent 
Assembly of India during the years 1947 to 1950. 

Thereafter members stood ion silence for a short while as a mark of 
respect. 

4. Call1D&' AtteatiOil to Matter or Ur,eat PabUc ImpOrtance 

Shri S. N. Chaturvedi called the attention of the Minister of Steel, 
Mines and Heavy Engi!neering to the lOSs c&UBed by' ftre on the 29tll 
January, 1964 at the Heavy ~a,chiDe Building Plant of the Heavy: Engineer-
in&' CorporatiOn, Rancb.l. '.' 

" .\ 

The Minister ofS*1. Minel ancl Heavy ZII,Iineering made a tta~t 
ill _ara'tbereto.· ' " . -, . 0, 

s. PaPlira' bid _ tile' '1'able -

The following papers were laid on the Table:-

• ( 1 ) A ~opy each at the following Rules, under sUlb-section (1) of 
section 28 of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957:- 0 

0) The Mineral Concession (Eighth Amendment) Rules, 1963 
published in Notification No. G.S.R. 1595 dated the 5th 
October, 1963. 

-------------- --------------,----------------------·The notifications were previously laid on the Table on the 6th Decem-
ber, 1983 and were re-laid under Rule 234(2) of the Rules of PrOCedure. 

(P.T.D. 
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(ll) The Mineral Concession (Ninth Amendment) Rules, 1963 
published in Notification No. G.S.R. 1685 dated the 26th 
October, 1963. I 

(2) A copy of the Annual Report of the Heavy Engineering Corpo-
ration Limited, Ranchi, for the year 1962-63, along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of section 61BA 
of the Companies Act, 1956. 

(3) A copy of the Review by the'Government on the working of the 
above CZvrpol'atioo. 

(4) A copy of the Jute (l,ticensing and Control) Third Amendment 
Order, 1963 published in Notification No. S.D. 3423 dated the 
14th December, 1963, under sub-section (6) of section 30t the 
Essential Commodities Act, 1955. 

(5) A copy af the Tea (Second Amendment) Rules, 11Hi3 published 
in NotificatiOn No. G.S.R. 1936 dated the 21st December, 1963, 
under sub-section (3) of section 49 of the Tea Att, 'lIas. 

(6) A copy of the Certified Accounts of the Coir Board, Eroakulam, 
for the year 1962-63 and Audit Report thereon, under sub-
section (4) of section 17 of the Coir Industry Act, 1953. 

('7) A copy of the Grant of Loans to Licensed Salt Manufacturers 
(Amendment) Rules, 1964 published in Notification No. G.s.a 
151 dated the 1st February, 1964; under sub-section (3) of 
section 6 of the Salt Cess Act, 1953. 

(8) A copy of the Delhi Electoral College (Election of Members) 
Amendment Rules, 1964 published in Notification No. S.O. 330 
iiated tae 2lst January, 1864, under ,ub-aectiQn (3) of aection 
J8:ofthecBepresea.tatfD of t~People Act, 1.950. 

8. SUtemeat Be: GonrDmeat BasbaeIs 
~~~'fI:, ~v! . .'_ ., "".. .' . 

The Miniate~ 'of, Parlia~.mtary Aft~ra made a sta .. _t- """rdtng 
Gownunent busiDeu for the week commencin,l the 17th February, 1~4. 

;:' •• I ' • ." ., 

7. MotIon Be: Twenty-thlrtl'lteport of Baalnea :Ad'flllory UcmImIttee 

&hri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Twenty-third Report of the Business 
AdvilOry Committee presented to the House OD the 13th 
,February, 1684." 

The motion was adopted. 

8. -~ BIU_lDtreduced 

~e Judges (Inquiry) Bill, ] 984. 
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9. Motion 01 thanks on Addrefll byt_ Vtee..f'Nlitleat .. Iw: ..... tile 
flUletious of· o.e President 
Discussion on the following motion and amendments thereto meved on 

.the 13th February, 1964, continued:-

"That an Address be presented to the Vice-President discharginl the 
functions of the President in the following terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the Vice-President d~har.ging the 
functions of the President for the Address which he baa 
been pleased to deliver to both Houses ot ParliameJlt 
assembled together on the 10th February, 1964.''' 

The following members took part in the debate:-

( 1 ) Shri K. L. Balmiki 

(2) Shri Hari Vishnu Kamath 

(3) Shri Ramshekhar Prasad Singh 

(4) Shri V. K. Krishna Menon 

(5) Shri Bishan Chander Seth 

(6) Shrimati T. Lakshmi Kanthamma 

(7) Shri S. M. Banerjee 

The discussion was not concluded. 

10. Motion re: Thirty-second Report 01 Committee OIl Private Mllliben' 
BIDs and a __ 1lUons 

Shri Hem Raj moved the following motion:-

"That this House agrees with the Thirty-.econdReport of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House on the 12th February,lt64; .. 

The moti()n wa~ adopted . 
•• . . - r 

11. Private Members' ~lDtroauc~ r •. 

• \ --.... ,. \ \. " ... -. ... : .•. ,'.. • J •• 

( 1 ) The Protection 
, -,: . .,...~. .... . :". ", : "',..,. 
of Circus Employees 

~., 

(2) The Salaries and Allowances of Members of Parliament (AIpend-
ment) Bill, 1964 (Amendment of section 5) by Shri Nihar Ranjan Laskar. 

(3) The Requisitioning and Acquisition of Immovable Property (Amend· 
ment) Bill, 1964 (Amendment of section 8) by Shri Yashpal Singh. 

(4) The Parliament (Prevention of Disqualification) Amendment Bill, 
1964 (Amendment of section 3) by Shri Yashpal Singh. 

(~) The Constitution (Amendment) Bill, 1964 (Amendment of article 
352) by Shri Yashpal Singh. 

[P.T.O. 



12. Private Member's Bm-Neptived. 

The DiBclos'l.we of BNets of MmiBtera' BiU, 1963, btl Shri Hari Viahnu 
Kam4th. 

Discussion on the motion for consideration of the Bill moved by Shr! 
Hari Vishnu Kamath on the 20th December, 1963, continued. 

The following members took part in the debate:-
(1) H. H. Maharaja Pratap Keshari Deo 
(2) Shri Diwan Chand Sharma 
(3) Shrimati Yashoda Reddy 
(4) Dr. L. M. Singhvi 
(5) Shri V. B. Gandhi 
(6) Shri Sarjoo Pandey 
(7) Shri N. C. Chatterjee 
(8) Shri Mahavir 1'1agi 
(9) Shri Onkarlal Berwa 

(10) Shri Panna Lal Barupal 
(U) Shri S. M: Banerjee4 
(12) Shri Kishen Pattnayak 
(13) Dr. M. S. Aney 
(14) Sardar Kapur Singh 
(15) Shri T. T. Krishnamachari 

Shri Hari Vishnu Kamath replied to the debate. 

On the motion for consideration of the Bill, the House divided, Ayes 22; 
Noes 88. The motion was accordingly negatived. 

13. Private Member's Blll-under cODl!ideratloa 

The Delhi PancMtlCIt B.a.; (Amendment) Bm, 1963 (Amendment 01 aectiont 
15, .29, 30 etc.) btl Shri Naval PrabhGka.r. 

ne· motion for consideration of the Bill wu moved by Sbri NaVll 
:Prabhakar. His speech was not concluded. 

_tl;i*~ a~·:ti1l'·UJl.M"oU M:oDdi.7,·th .. ~~.:~ ... 
- .~ -~-~...... . -"... \.... . ' . -,' 
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BULLm'IN-PART I 

[Brief Record of ProceedingJ] 

Monday, February 17, 19641Magha ~, 1885 (Stlkcl) 

No.2S0 

1. Starred QaestiODS 
Starred Questions Nos. 121 to 129 were orally answered. Repliea to 

remaining questions were laid on the Table. 

2. UDStarred QDeltloaa 

Replies to Unstarred Questions Nos. 235-290 were laid on the Table. 

3. intimation re: Arrest of Member 
The Speaker informed. the House that he had received a wireless mu-

sage, dated the 16th February, 1964, from the Diltrid Magistrate, I'alza-
bad, that Shri Muzaffar Husain, Member, Lok Sabha, was arrested on the 
15th February, 1964 under the Defence of India Rules and remanded to 
jail custody in Faizabad. 

4. StatemeDt by MinI8ter 

The Minister of Home Affairs made a statement regarding tbe' tbeft of 
the sacred relic from the Hazratbal shrine. 

Later, the Minister of State for Home Affaira made a statement c'orrecttng 
certain inlormation given by the Minister of Home Affairs in his statement. 

5. Pape" laid on the Table 

The following papers were laid on -the 'Table:-,."..", -- ___ .. ._ 

(1) A copy of the Navy (Prescri:he4 Officersr--JiegulaUotli,' lINt pub-
'limed in Notification No. S.R.O: 355-dated-tlut' 38th'December, 
1963, under section 185' of th6- Navy: Act.: 1957. . .. ' ," 

.(2.) A copy each of the following Rules under Su'l>aecUon' , (~) of 
section 8 ot the Cinematograph Act, 1952: __ 

Ci) The Cinematograph (Censorship) Second Amendment RuIee, 
1963 published in Notification No. G.S.R. 1514 dated the 21st 
September, 1963. 

·The notifications were previously laid on the Ta1>le on the 26th Novem-
ber, IIHJ3 and were re-Iaid under Rule 234(2) ot the Rules of Procedure. 

[P.T.O. 
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(ii) The Cinematograph (Censorship) Third Amendment Rule .. 
1963 publiahed in Notification No. G.S.R. 1728 dated the 30th 
October, 1963. 

(3) A copy of White Paper No. X containing Notes, Memoranda and 
Letters exchanged .'bebret'~ ~ Governments of India and 
China between July, .. !~, llIld January, 1964. 

(4) A Corrigenda to .~ ~'U:~ R~t:t of the Central Coal Mines 
Rescue StatioM Committee, Dhanbad for the year 1962-63 laid 
on the Table on the 26th AUIu,st, 1963. 

8. Mottola of ~,o~. AlldfP by u.a~' Vice-President dl8charrIq the 
factions of'1'be"PreSldent . 

Discussion on the following motion and amendments thereto moved on 
the 13th February, 1964, continued:-

''That an Address be presented to the Vice-Pres~ ~~rgW.~, th,e 
. tw:u:ijw.. of. ~,~esi~eI!ot in th~ following terms:-

'That the Members of Lok Sabha asaem.bled. in tbit S~OJ) are 
deeply grateful to the Vice-President d~harging the ' tunC> 
tions of the President for the Addrell8 ~,h,.. bM.. beeJl 
~ ~. d~v.er; tq b9\:h ~ou,s~s of, Parliament assembled 
together on the 10th February, 1964.''' 

Tbe following members took part in the debate:-
-(1) ~ati Benu ChakuvarUy 

~ . -':of-.,.'" . .,.., , 

(~~,Rr. q. ~be,y 
(I). ~. ~MJ11..P~~h 
(4) Dr. Ram MtmOhar Lohia 
(II) 8hri R. KeiBhing 
(6) Shri Tekur Subramanyam 

'(7) 'Dr.L.· ·M .. Singhvi 
(8) Shrimati Jyotana Chanda 

(~. ~ii. ¥i~,,·~rlr.~~a~~,. 
(10) Shri N. C. Chatterjee 
(11) 8yed Nazir HuasainSamnani 
(12) Shri Puru~ ~. 
Qtb~,\.~~, 
(iQ.s.k~_j~ ... 
(15) Shri N. R. GbOIfh. 

'lite di,cullion was not coocwded. 

\~ ~; ~.u,u. 11 A.H" Q9.1'ue.s4.',r" the. 18th. Fe~, 1964). 
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1. Starred .Qa ...... 

BUliLJD'1'IN-PAR!l' I 

[Brief Record of Proceedings] 

No. 231 

StaNed Questions Nos. 150-1H, 157-161 were orally answered. 
Replies to remaining questions 'were laid on the ·Table. 

2. Uastarred Questions 

RepU- to llnatIaned: lQuestion INvs; 291-8H and 355r3.5S: ,were laid on the 
Table. 

3. PapeN 1&14 on the Table 

The- ,foUowinl:1IIlpers 'W81'e .lai.dt·an .the Table: ~ 

(1) A copy of the Indian Telegraph (Tlrst Amendment) Rules, 19114 
'pubHiMd ,in 1IJot:tft4ati-.Noi G&::It: ea-,1tIUId ,lBe l:lth ,.January, 
1964, under sub-section (5) of section 7 of the Indian Tele-
graph Act, 18815:. 

(2) The 'fOllowing statements showing the .ction 1aJcen by the Gov-
ernment on various assurances, promtl!lel!J and umletttakines given 
byl4inistel'll .. d.w:illg,tbe various sessions aho'\l\Ul against each:-

(l) Sup¢'ementary 8\1rtement Sbnh SeSliGn, 1_ (Third Lok 
No. L sabh). 

(mSuppiementary Statement Fifth Semon, 1818 (Il'hizd Lok 
No. Itt. 8abh.~. 

(iii) Supplementary Statement Fourth Session, 1963 (Third Lok 
No. m. SaDba). 

(iv) Supplementary Statement Third Session, 19112~'88 (Third Lok 
No. XI Babha). 

(v.) Supplementary StatemMJt Seoond Bessioft, 19112: (Thbd Lok 
No; XIl'I. Sabha). 

[P.T.O. 
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(vi) Supplementary Statement 
No. XVI. 

(vii) Supplementary Statement 
No. XXII. 

First Session, 1962 (Third Lok 
Sabha). 

Thirteenth Session, 1961 (Second 
Lok Sabha). 

(3) A copy each of the following NoWIcations under sub-section (6) 
~ section 3 of the Essential Commodities Act, 19D5:-

(1) The Madhya Pradesh Rice Procurement (Levy) Amendment 
Order, 1963 published in Notification No. G.S.R. 1944 dated 
the 17th December, 1963. 

(ii) The Rice (Andhra Pradesh) Price Control Order, 1963 published 
in Notification No. G.S.R. 1945 dated the 17th December, 1963. 

(ill) The Rice (Uttar Pradesh) Price Control 8ec'ond Amendment 
Order, 1963 published in Notification No. G.S.R. 1952 dated 
the 19th December, 1963. 

(iv) The Uttar Pradesh Paddy and Rice (Restriction on Movement) 
Third Amendment Order, 1963 published in Notiftcation No. 
G.S.R. 1953 dated the 19th December, 1963. 

(v) 'The Wheat Roller Flour Mills (Licensing and Control) Amend-
ment Order, 1964 publiabed in NotiftClWtkm No. G.S.R. "1 
dated the 3rd January, 1964. 

(vi) The Rice (Madras) Price Control Order, 1964 published in 
NoWlcation No. G.S.R. " dated the '1th Jaaaaty, 1964. 

(vii) The Madras Rice Procurement (Levy) Order, 1164 publlshed 
in Notification No. G.S.R. 75 dated the 7th January, 1964. 

(viii) The Rice (Andhra Pradesh) Price Control (Amendment) Or-
der, 1964 publUthed in Notiflcation No. G.S.R. 76 datecl the 
!tb January, 1964. 

(ix) Notification "No. G.S.R. '17 dated' the ith January, 1864. 

(x) Notification No. G.S.R. 9'1 dated the lith January, IBM con-
taining Corrigenda to the Rice (Madhya Pradesh) Price Con-
trol Order, 1963 ~lisbed in Notiacation No. G,S.R. 1673 
dated the 19th October, 1M3. 

(xi) The Madhya Pradesh Rice Procurement (Levy) Amendment 
Order, 1964 pu,bliBhed. in Notification No. G.S.R. 100 dated 
the 18th January, 1964. 

(xii) The Indian Maize (Temporary Use in Starch Manutactu.re) Or-
der, 1964 published in Notification. No. G.S.R. 13'1 dated the 
21st January, 1964. 

(xiii) The Rice (Madras) Price Control (Amendment) Order, 1964 
published in Notification No. G.S.a. 138 dated the 23rcl Janu-
ary, 19M. 

(xiv) The Rice (Uttar Pradesh) Price Control (Amendment) Order, 
1864 published in Notification No. G.S.R. 1 'l0 dated the 30th 
January, 1964. 



(xv) The Uttar Pradesh Paddy and Rice (Restriction on Movement) 
Amendment Order, 1964 published in Notification No. G.8.B. 
171 dated the 30th January, 1964. 

(xvi) The Rice (Madhya Pradesh) Price Control (Amendment) Or-
der, 1964 published in Notification No. G.S.R. 162 dated the 
Srd February, 1964-

(xvii) The Rice (Punjab) Price Controi (Amendment) Order, 1964 
published in Not;flcation No.G.S.R. 188 dated the 8rd Febru-
ary, 1964. 

(4) A copy each of the following Reeoluttcms:-

(i) Resolution. No. WB-Z(37) 163 dated the 5th February, 1964 an-
nouncing Government's acceptance of recommendations made 
by the CErltral Wage Board for the Lbnestone and Dolomite 
Mining Industries. 

(ii) Resolution No. WB-2(36) 163 dated the !loth Febn1ary, 1984 an-
nouncing Government's acceptance of recommendations made 
by the Central Wage Board for the Iron Ore Mining Industry. 

4. Statement Be: Supplementary Demant'ls for Grants (General) for 1988-&1 

Shri T. T. Krishnamachari presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (General) for 1963-64. 

5. MottOla 01. 'l'haDks on A4dre18 by the VIce-President Dl8cbal'liDr the FanG-
tiona of the Preslieat 

Discussion on the foUowing motion and amendments thereto moved on 
the 13th Febn1ary, 1964, continued:-

"That an Address be presented to the Vice-President discharging the 
functions of the President in the following terms:-

'That the Members of Lok Sabha assembled in this Sesaion are 
deeply .grateful to the Vice-President discharging the functions 
of the President for the Address which he has been pleased 
1:0 deliver to both Houses ot Parliament assembled together 
on the loth February, 1964.' .. 

The following members took part in the debate:-
(1) Shrimati Renu'ka Devi Barkatui 
(2) S'hri J. B. Kripala·ni 
(3) Maharani Ge.yatri Devi of Jaipur 
(4) Shri V. B. Gandhi 
(IS) Shri Ku. Sivappraghassan 
(6) Shri M. L. Dwivedi 
(7) H. H. Maharaja Shri Karni Sin&hji ·of Bikaner 
(8) Dr. C. B. Singh 
(9) Shri M. Malaichami 

(10) Sbri H. P. Chatterjee 
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(11) ·Shri Mahesh. Dutta MiSra 
(l2) Shri Era Sezhiyan 
(13) Sbri S. N. Ohatllrvedi 
(<l~ Dtr. U. :Misra 
(15) Shri Harish Chandra Mathur 
(Ie.) :Swami. Bameshwaranand 
'(17) Shri: tGapat llItltt lDnIi 
(1S) Shri Radhelal Vyas 

The discussion was ·noti ,aoari1llGld., 

6: .Btatemellt -",·1IIIlIMw 

'l:beJlfiDiateJ: Gl Da!ence.mada a .Bt*DleIMItreprdiag JDissm, of an I.A.F. 
transport aircraft on the 17th February, 1964. 

(x...,:Sabba .8Iijeumed .till II IA."', on. WlKIiDesdq, the 19th F.ebruary, 
19M)., 
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BtJ'Ll.ETIN-PART I 
[Brief Record of Proceedings] 

W-edneadaJl, Pebn&a'1l 19, 1964/Magha 30, 1885 (Saka) 

No, III 

Starred Questions Nos. 179-185 and 200 were orally answered. Replies 
to remaining questions ~ laid on the Table. 

2. lJlI8taned. Q ....... 

Replies to Unstarred Questions Nos. 357--888 Wertt ~ QD, tb Table, 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the followm, Not1ftca~ UDder IUJwectjon (2) 
of section 3 of the All India Services Act. 1~1:-

(a) The Indian Administrative Service (Cadre) Amendment Rules, 
1963, publi&ed in Notification No. G.S-R. 3, dated the 4:th 
January, 1964. 

(b) The Indian Police Service (Cadre) Amendment Rules, 1963 
published in Notiflcation No. G.S.R. 4, dated the 4th January, 
18M., 

(2) A copy of the Def.neeof IDdia (Amendment) Rules, 19M, pub-
lished in Notiflcation No. G.S.R. 135, dated the 21st January, 
18M, .. coneeted by Notiftc:ation No. G.S.ft. 1111, dated the 8th 
Pelmlal'y, 19M, under section 41 of the Defence of Indla Act, 
1962. 

(3) A cop,- of the Certifled Accounts of the Indian Institute of 
Technology, Kanpur, for the year 18a..83 aloaa with the Audit 
Report thereon. under sub-section (4) of section 23 of the In· 
stitutes of Technology Act, 1961. 

(4) A copy of Annual Report of the University Granta-Commission 
for the year 1811-68, under section 18 of the University Gnnta 
Commission Act, 1.856. 

4. Beport or Commtttee OIl Private MeIDber1i' BI1Ia aDd BeIobUIeas 
Shri S. V. Krlshnamoorthy Rao presented the 'nlirty-third Report of 

tile c.mmittee on Private Members' Bills and Resolutions. 
[p.T.O. 



5. Report of Estlma&es Committee 

Shri Arun Chandra Guha, presented the Forty_third Report of the Esti-
mates Committee on the Ministry of Railways-Northeast Frontier Railway. 

6. MoUon of Tbaaks on Addreaa bj. tile Vtee-Presldent Dl8cha1'l'blr iIMI 
FuactlODS of the President ! I 
Discussion on the following motion and amendments thereto moved on 

the 13th February, 1964. continued:-

''That an Address be presented to the Vice-President d1schargine 
the functions of the. Prel$ident in the followin,terms:-

'That the Members of Lok Sabha assembled in this Sesaion are 
deeply grateful to the Vice-President discharging the func-
tions of the President for the Address which he has been 
pleased to deliver to both Houses of Parliament' assembled 
together on the 10th February, 196·i.' .. 

~ .. 
The following members took part in the debate:-

(l) Shri Lal Bahadur Shastri 
(2) Shri Nath Pai 
(.3), Shri Tulshidas Jadhav 
(4) Shri Prakash Vir Shastri 
(5) Shri P. Venkatasubbaiah , 

'I .. J. 
(6) Sardar Dhanna'Singh Gulshan 

, (7),Shri C: R. Baaappa 
(8) Shri M. P. Shinkie 
(9" Shri It. K. Warior 

!(iO) Dr. M. s. Ailey 
. Shri Gulzarilal· Nanda replied to the debate. 

,-

Seven amendments moved by Sarvashrl H. P. Chatterjee, Sivamurthi 
Swami, Surendranath Dwivedy, M. Muhammad Ismail, Hanen Sen. Ram 
Sewak Yadav and L .. , M. Singhvi ,were put to vote and negatived . 

. ' On an amenOmeDt moved ,by Shri N. G. Rania, the House divided, 
A~~s 3; Noes 110. The amendment wasaccorcli.nily Reaatived. 

On an amendment moved by Shri Ramchandra Vithal Bade, the House 
~ivi4~d, Ayes 6; Noel. 108. The amendment was accordingly negatived. 

The motion was adopted. 
7'.' Statement by MiDJNr 

The . Minister of Defence made ,. further statement regarding missing 
Ol,~ IAI'. tranepoJ;'t aircraft on the.nth February, 1",. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th February, 
1964) .. i."-j'f.'",, ",;~r,,·j: ',1- ,', 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday F~bruary 20, 1964/Phatguna 1, 1885 (S4ka) 

No. 233 

1. Starrett QuMtloas 

Starred Questions Nos. 205-209 and 211-217 were orally answered. 
Replies to remaining q1.lestions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 399-442 were laid on tbe Table. 

3. Short Notice Question 

One Short Notice Question regarding Scarcity of Wheat and Flour 
addres!led to the Minister of Food and Acriculture was orally answered 
and supplementary questions were answered thereon. 

4. Callinc Attention to MaUer of Urpot Public ImportaDoe 

Shri Harish Chandra Mathur called the attention of the Prime ~ 
to the Indian repatriates from newly independent countries of Africa. 

The Deputy Minister of External Mairs made 8 statement in rqard 
thereto. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Notification No. G.S.R. 1711 dated the 1st February, 
1964 under sub-section (3) of section 637 of the Companies 
Act, 1956, delegating certain powers and functions of the Cen-
tral Government under the said Act to the Company Law 
Board. r 

(2) A copy of the Company Law Board (Procedure) Rule&, 1984 
published in Notification No. G.S.R. 179 dated the 1st February, 
1964, under sub-section (3) of section 842 of the Companies 
Act, 1956. 

(3) 0) A copy of the Audit Report. Railways, 1984, under article 
151 (1) of the Constitution. 

[P.T.O. 
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(ii) A copy ot the Appropriation Acc{)unt., Railways, tor 1962-83, 
Part I-Review. 

(iii) A copy of the Appropriation Accounts, Railway., for 1962-83, 
Part II-Detailed Appropriation Accounts. 

(iv) A copy ot the Block Accounts (including Capital Statements 
comprising the Loan A~counts), Balance Sheets and Profit 
and Lo88 Accounts, Railways for 1962-83. 

(4) A copy ot Annual Report ot the Delhi Development Authority 
for the year 1961-82, under section 26 ot the Delhi Develop-
ment Act, 19117. 

(II) A copy each ot the following Notifications under section 159 ot 
the Customs Act, 1962 and section 38 ot the Central Excise. 
and Salt Act, 1944, makinlf certain further amendments to the 
Customs and Central Exclae Duties Export Drawback (General> 
Rules, 1960:-

(i) G. S. R. No. 110 dated the 11th January, IV64. 

(ll) G.S.R. No. III dated the 11th January, 1964. 

(iii) G.S.R. No. 87 dated the 18th January, 1964. 

(iv) G.S.R. No. 88 dated the 18th January, 1964. 

(v) G.S.R. No. 112 dated the 25th January, 1984. 

(vi) G.S.R. No. 196 dated the 8th February, 1964. 

(6) A copy each ot the following Notifications under section 118 of 
tIIIa Customs Act, 1962:-

(i) G.S.R. No. 49 dated the 11th January, 1964. 

(ii) G.S.R. No. 145 dated the 1st February, IIH14. 

(iii) G.S.R. No. 148 dated the 1st February, 1964.: 

(Iv) a.s.R. No. 147 dated the lit February, 18M. 

(v) G.S.R. No. 194 dated the 8th Febtuary, 1964. 

(vi) G.S.R. No. 195 dated the 8th February, 191M. 

(7) A copy each of the following Notification. under section 31 ot 
the Central Excises and Salt Act, 1944:-

(i) G.S.R. No. 38 elated the 1.t January, 19M. 

(ii) The Central Excise (First Amendment) Rules, 1964 publlahed 
in Notiflcation No. G.S.R. 48 dated the 11th January, 1964. 

(8) A copy of the Public Debt (Amendment) Rules, 1964 publlahed 
in Notiflcation No. G.S.R. 144 dated the lit February, 19M, 
under sub-section (3) ot section 28 of the Public Debt Act, 
1,,". 

(9) A copy of the Estate Duty (Amendment) Rules, 1964 publlahed 
. in Notification No. S.O. 419 dated the lit February, 18M, 

under sub-section (3) of .ectlon 811 ot the Eatate Duty Act, 
190. 7. 



6. Keporta 01 BlUmatea Committee 

Shri Arun Chandra Guha presented the following reports of the Esti-
mates Committee on the Miniatry of Railways:-

(1) l"orty-tourth Report on Chtttaranjan Locomotive WOl'ks. 

(2) Forty.ftfth Report on IntAtp'al C~b Factory. 

7. MoUon for DeoUoD. to. Comm'Mee 

Dr. D. S. Raju moved the following motion:-

"That in pursuance of section 4(g) of the All India Iilstitute of 
Medical Sciences Act, 1956, the members of Lok Sabha do 
pz«eed to elect, in such manner as the Speaker may direct, 
one member from among themselves to serve as a member of 
the All India Institute of Medical Sciences, subject to the 
other provisions of the said Act, vice Dr. P. D. Gaitonde ceued 
to be a member of Lok Sabha." 

The motion was adopted. 

8. The Bud&'et (BaUwar-) 19M-85 

General Discussion on the Budget (Railways), 1964-65 commenced. 

The following members took part in the debate:-
(1) Shri Ananda Nambiar 
(2) Sardar Kapur Singh 
(3) Shri K. Hanumanthaiya 
(4) Shri Bhagwat Jha Azad 
(5) Shri R. S. Pandey 
(6) Shri U. M. Trivedi 
(7) Shri Gauri Shanker Kaklcar 
(8) Shri A. P. Sharma 
(9) Shri Peter Alvares (Speech unfinished). 

The discussion was not concluded. 

9. Acijolll'lUDelDt Motlou and Call1D&' AtteDtlon to Matter of Urrea' 
PabUc ImportaDce 

Two adjournment motions given notice of by (i) Shri G. G. Swell and 
Shrimati Renu Chakravartty and (ii) Shri Hem Barua and seven Calling 
Attention Notices by Sarvuhri Surendranath Dwivedy, K. K. Warior and 
Homi F. Daji, Shrimati Jyotsna Chanda, Shri Hem Barua, Shrimati Renu 
Chakravartty and Sarvashri G. G. Swell, Pratap K.elhari Deo and 
P. R. Chakraverti reprdin, the requiSitioning of troope and curlew in 
Shillong, were taken up. 

The Minister of Home Affairs made a statement in regard thereto. 

The Speaker withheld his consent to tbe moville of the adjournment 
motions. I! 

[P.T.O. 
74ft 



10. M ..... e from the Vice-President Discbarrtnc the Functions of the 
PnsI4eDt 

The Speaker communicated to Lok Sabha the following meSBage of 
date from the Vice-President dischar,ing tbe functions of the President:-

"I have received with great satisfaction the expression of thank. 
by the Members of the Lok Sabha for the Address I delivered 
to both the Houses of Parliament assembled to,ether on the 
10th February, 1964." I 

(Lok Sabha adjourned till 11 A.M. on Friday, the 21st February, 19M). 

"., 
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LOK SABHA 

BULLETIN-PART I 

[Brief Rec:.wrd of Proceedings] 

Friday. February 21, 1964/Phalgu:na 2, 1885 (Saka) . 

No. 2M 

1. Starred Queetlons 
Starred Questions Nos. 229-236, 233-240, 2-42, 243, 245, 247 and 250 were 

orally answered. Replies to remaining questions were laid on the Table. 

2. UDl!Iwred QuestloDl!l 

Replies to Unstarred Questions Nos. 443-445 and 447-485 were laid on 
the Table. 

3. CalUng AHenUolt to Matter of Ur,ent Public Importanee 

Shri Tulshidas Jadhav caned the attention of the Prime Minister to the 
order of the Administrator, Dadra and Nagar HaveIi prohibirtng the Presi-
dent of Maharashtra Pradesh COJ1ll"e"'>s Committee from addressing public 
meetings in Dadra and Nagar Haveli. 

The Minister of State for External Mairs made a statement in regard 
thereto. 

4. Papers Laid on the 'Iablp 

The following papers were laid on the T~ble;-

(1) A copy of Econom,ic Survey for 1b.e year 1963-64. ~""1 

(2) Articles of Association of Bokaro Steel Limited. ~~! 
(3) Memorandum of Association of Bokaro Steel Limited. ~ -.: 

(4) A copy of the Repar' of Indian Productivity Team on Paper Indus-
try in Japan, Mexico, Venezuela, U.S.A., U.K., Canada, Finland and 
Sweden. 

(5) A copy of the Annual Report of the National Productivity Council 
for the year 1962-63. ' 

5. Report of Public Accounts Committee 

Shri Mahavir Tyagi presented the Eighteenth Report of the Public Ac-
counts Committee on Delhi Development Authority-Para 109 of Audit Report 
(Civil), 1963 and Audit Reports on the Accounts of Delhi Development 
Authority for the years 1957-58 to 1961-62. 

[P.T.O. 



6. Stae.neat Be. Govel'lUlleat Bula .. 

The Minister at Parliamentary Affairs made a statement regarding Gov-
ernment business tor the week commencing the 24th February, 1964. 

7. StatelDeDt by Deputy MlDJster 

The Deputy Minister ot External Affairs made a statement regarding 
recognition ot the Republican Government of Zanzibar. 

8. Tbe Budpt (Railway.) 1964-85 

General Discussion on the Budget (Railways), 1964-65 continued. 

The following members took part in the debate:-
(1) Shri Peter Alvares 
(2) Shri Basanta Kumar Das 
(3) Shri Bhaskar Narayan Dighe 
(4) Shri Rananjaya Singh 
(5) Shri Ram Sabai Tiwary 
(6) Shri Homi F. Daji 
(7) Shri Panna Lal Barupal 
(8) Shri Hem Raj (Speech unfini,hed). 

The disOll_ion was not concluded. 

9. Motion re: Thirty-third Report of Committee on Private Members' BI1W 
aDd Resolutions. 

Shri Hem Raj moved the following motion:-

"That this House agrees with the Thirty-third Report of the Com-
mittee on Private Members Bills and Resolutions presented to 
the House on the 19th Fehruary, 1964." 

The motion was adopted. 

10. Private Member's Resolution-Withdraw. 

Discussion on the !:lUowing Resolution moved by S'hri Gopal Dutt Menei 
.'n the 13th December, 1963, continued:-

''This House recommends that railway line be extended from Patbankot 
upto Riasi by the end of Fourth Five Year Plan to enable ex-
ploitation of the huge mineral potential and hydro-electric re-
sources of Jammu and Kashmir State in the interest ot . the 
country as a whole." 

Tht:! following members took part in the debate:-

(1) Shri Sham Lal Saraf 
(2) Shri Hem Raj 
(8) Shri S. V. Ramaswamy. 

Shr~ Go,.l Dutt Mengi replied to the debate. 

Thf~ Resolution was withdrawn by leave of the House. 
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11. Private Member'. BeIIolutioa-UDder coaslder.tloa 

Shri Tridib Kumar Chaudhuri moved the following Resolution:-

"This House is of opinion that the Proclamation of Emergency de-
clared by the President on the 26th October, 1962 need not be 
continued any further and hence recommends to the Govern-
ment to advise the President to revoke the same." 

[A motion moved by Shri N. G. Ranga, that the time allotted for dis-
cussion of the Resolution be increased by one hour, was adopted.] 

The following members took part in the debate:-
(1) Shri K. K. Warior 
(2) Shri C. L. Narasiinha Reddy 
(3) Shri Harish Chandra Mathur 
(4) Shri N. C. Chatterjee 
(5) Shri Cherian J. Kappen 
(6) Shri Nath Pai 
(7) Shri Ramchandra Vithal Bade 
(8) Shri Mahavir Tyagi 
(9) Dr. Ram Manohar Lohia 

(10) Shri Gulzarilal Nand. (Speech unfini6hed). 

The discussion was not concluded. 

·CLok Sabha adjourned till 11 A.M. on Monday, the 2.tth FebruarY, 1964). 
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LOK SAIIRA 

BULLETIN~ART I 

[Brief Record of Proceedings] 

Mond411, Februttry 24, 19641 Phalguna 5, 1885 (Sak4). 

No. US 

1. Starred Qaestlons 

Starred Questions Nos. 256-267 were orally answered. Replies to re-
maining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 486-524 and a Statement by the 
Minister of Information and Broadcasting cOlTecting the reply to Unst-arred 
Question No. 1729 on the 16th December, 1963, were laid on tlte Table. 

3. Calling Attention to Matter of Urgent Pu~ 1Ja .... '-nc:e 

Shri G. G. Swell called the /lttention of the Prime Minister to the killing 
of five Nagaland offtcials by Naga hostiles in the Wakching area on the 7th 
February, 1964. , 

The Ministpr of State for Extemal Affairs made a statement -in regard 
thereto. 

4. Statement by MinIster 

The Minister of Defence made a further statement regarding missing of 
an I.AF. transport aircraft on the 17th February, 1964. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Reports under sub-section (1 ) of 
section 619A of the Companies Act, 1956:-

(i) Annual Report of the Indian Rare Earths Limited, Bombay, for 
the year 1962-63, along with the Audited Accounts end the 
comments of the Comptroller and Auditor General thereon. 

(ii) Annual Report of the Travancore Minerals Limited, Quilon, for 
the year 1962-63, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General tAere()n. 

[P.T.O. 
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(2) A copy of the Indian Merchant Shipping (Load Line) First 
Amendment Rules, 1963 published in Notification No. G.S.R. 1906 
dated the 14th December, 1968, under sub-section (3) of section 
458 of the Merchant Shipping Act, 1958. 

(S) A copy each of the following Notifications under sub-section (2) 
of section 7 of the Employees' Provident Funds Act, 1952:-

(a) The Employees' Provident Funds (Twenty-second Amendment) 
Scheme, 1963 published in Notification No. G.S.R. 1942 dated 
the 21st December, 1963. 

(b) The EmployeeS' Provident Funds (Twenty-third Amendment) 
Scheme, 1963 published in Notification No. G.S.R. 1982 dated the 
28th December, 1963. 

(c) The Employees' Provident Funds (Amendment) Scheme, 1964 
published in Notification No. G.S.R. 68 dated the 11th January, 
1964. 

(d) The Employees' Provident Funds (Seoond Amendment> 
Scheme, 1964 published in Noti1lcation No. G.S.R. 93 dated the 
18th January, 1964. 

(e) The Employees' Provident Funds (Third Amendment> 
Scheme, 1964 published in Notification No. G.S.R. 126 dated the 
25th January, 1964. 

(f) The Employees' Provident Funds (Fourth' Amendment) 
Scheme, 1964 published in Notification No. G.S.R. 127 dated the 
25th January, 1964. 

(4) A copy each of the following Notifications under sub-section (2) 
of section 4 of the E:nployees' Provident Funds Act, 1952:-

(a) G.S.R. No. 1983 dated the 28th December, 1963 adding the 
paint and varnish industry to Schedule I to the said Act. 

(b) G.S.R. No. 67 dated the 11th January, 1964 adding the bone 
crushing industry to Schedule I to the said Act. 

(5) A copy ()f Annual Report of the Employees' Provident Fund 
Organisation for the year 1962-63. 

6. Report of PubUc ACC01lDts Committee 

Shri Mahavir Tyagi presented the Nineteenth Report of the Public Ac-
counts Committee on Appropriation Accounts (Civil), 1961-62 and Audit 
Report (Civil), 1963 relating to Ministries of Commerce and Industry (now 
Ministri~s of Industry, International Trade), Community Development, 
Panchayati Raj and Co-operation, Economic and Defence Co-ordination 
and Education. I 

7. Statement by Minister 

The Minister of Education made a statement regarding the discussion of 
Kashmir in the Security Council. 
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8. The Badret (BalI",a),l) llM-65 
General Diacuasion on the Budget (RaHway.), 19M-e6 continued. 

The following members took part in the debate:-

(1) Shri Hem Raj 

(2) Shrimati Akkamma Devi 

(3) Shri A. Shanker Alva 

(4) Shri Nihar Ranjan Laskar 

(5) Shri C. L. Naraaimha Reddy 

(6) Shri Cheri8'll J. Kappen 

(7) Shri Shahnawaz Khan 

(8) Shri K. K. Warior 

(9) Dr. Sarojini Mahishi 

(10) Shri Viahwa Nath Pandey 

(11) Shri Jagdev Singh Siddhanti 

(12) Shri K. L. More 

The discussion was not concluded. 

9. Adjoa .... ment Motion and CaWnr Attention to MaUer of Urrent ruDe 
~~ , 
An adjournment motion given notice of by Shri Nath Pai and twelve 

Calling Attention Notices' by Sarvashri Hem Barua, Yashpal Singh, Onkarlal 
Berwa, Ramchandra Vithal Bade, Brij Raj Singh, S. M. Banerjee, Homi F. 
Daji, Prakash Vir Shastri, G. G. Swell, P. Venkatasubbaiah, Nath Pai, 
L. M. SinJ'hvi, Amar Nath Vidyalankar, Harish Chandra Mathur and 
K. K. Warior regarding the Indian police patrol men having been ambushed 
by Pakistani troops on the Indian side of the cease-fire line in Kashmir 
were taken up. I 

The Minister of Defence made a statement in regard thereto. 

The Speaker gave his cOll6ent to the moving of the adjournment motion. 

Shri Nath Pai then asked for leave of the House to the moving of the 
motion and on objection being taken, the Speaker asked those members 
who were in favour of leave being granted to rise in their places. As less 
than fifty members rose, the Speaker informed that the member did not 
have the leave of the House. 

(Lok Sabha adjourned tiII 11 A.M. on Tuesday, the 25th February, 1964). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of -Proceedings] 

Tuesday. FebruaTIi 25, 1964/Plullguna 6, 1885 (Salca) 

No. Z36 

1. Starred QuestioD8 

Starred Questions Nos. 278-281, 284, 285, 287 and 289-291 were orally 
answered. Replies to remaining questions were laid on the Table, ' -

2. UDStarred Quest10D8 

Replies to Unstarred Questions Nos. 525-595 were laid on the Table: 

3. CaWq Attention to Matter of Urlent Public Importance 

Shri Nath Pai called the attention of the Prime Minister to the reported 
crossing over to East Pakistan of aoo host1!e .Nagas ntlar -Malbong. 

The Deputy Minister of External Mairs made a statement in regard 
thereto. --. " 

., Papen laJd 08 tile rabJe 

Y. 

The follow~ papers were laid on the Table:-

(1) A copy each of the following Orders under sUb-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

(i) The Madhya Pradesh Rice Procurement (Levy) Second Amend-' 
ment Ordel', 1964 published in Notification No, G.S.R, 215 
dated the lOth February, 1964. 

(ll) The Rice (Madhya Pradesh) Price Control (Second Amendment) 
Order, 1964 published in Notification No, G,S.R, 218 dated the 
lOth February, 1964, 

(iii) The Delhi Roller Flour Mills Wheat Products (Price Control) 
Order, 1964 published in Notification No, G.S,R, 238 dated the 
15th February, 1964. 

(Iv) The Roller Mills Wheat Products (Price Control) Order, 1964 
published in NoUflcation No, G.S,R. 239 dated the 15th Febru-
ary, 1964. 

(2) A copy of the Indian Aircraft (Sixth Amendment) Rules, 1963 
published in Notification No. G,S,B. 1966 dated the· 28th 
December, 1968 under section 14A of the Aircraft Act, 1934, 
to,ether with an explanatory note, 

' ... ' [P.T.O. 
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L I'M .8adp& (8a1l~) 1",'" 
General Diacuasion on the Bud,et (Ra1l~.). 1H6-ta ccmtb:Ned. 
The followm, membera took part in the debate'_ 

(1) ShrimaU Ja,yaben ShAA 
(I) Sbri B!bhuU J41ahra 
(3) Dr. 1.. M. Sinlhvi 
(f) Sardar Amar Singh Sailal 
(5) Pandit D. N. Tiwary 
(6) Dr. Ram Manohar Loh!a 
(7) Shri s. V. Ramaswam7 
(8) Shri Era Sezhiyan 
(9) Shri v. S. Gehmarl 

(10) 8hri Amar Nath Vidyalankar 
(11) SQ.n Kure Mate 
(12) Sbri Sbao Narain 
(13) Shri S. M. Banerjee 
(14) Shri T. Ram 
(15) 8hri Onkarlal Berwa 
(16) Shri ¥. :po awamy 
(17) Shri C. H. Mohammad Koya 
(18) ahrt :paJ.govind Verma 

$hs; H. C:;:, ~ppa c~enced Aia .~ in r9J»), to the debate. HlJ 
.peech was not concluded. 

(Lot Sabha adjourned till 11 A.M. on Wednesday. the 28th February. 11M). 

,SS 
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tOK SABitA 

BULLETIN":"'PART I 

[Brief Record of Proeeedin.s] 

WedneBday, Februa'1ll 26, 1964/Phalguna 7, 1885 (Saka) 

No. m 

1. Starred Questloas , 1 

Starred Questions Nos. 304 and 306-315 were orally alUlwered. Replie. 
to remain in, questions were laid on the Table. 

2. Unstarred QUestiODs 

Replies to Unstarred Questions Nos. 596-651 were laid on the '!'able. 

3. Call1n, Attentlo. to Matter 01 nrlent Publle ImportaDee 

Shri Hem Barua called the attention of the Prime Minister to the 
reported Bring by Pakistani armed forces on refugees comin. into the 
Garo Hills, Assam, on the 6th and 7th February, 1964. 

The Minister of State for External Aftairs made a statement in regard 
thereto. ! 
4. Report of Committee on Private Members' Bills .. tI Iteeolatlons 

Shri S. V. Krishnamoorthy Rao presented the Thirty-fourth Report of 
the Committee on Private Members' Bills and Resolutions. 

6. Statement by Member 
Shri Prakash Vir Shastri made a statement in respect of the reply liven 

on the 19th December, 1963 to a supplementary on Short Notice Question 
No.6 regarding display of prices by Delhi shopkeepers. 

The Minister of State for Food and Agriculture replied. 

& The Butl,et (ItaUway., 1964·65 

Shri H. C. Oasappa concluded his speech in reply to the debate on the 
General DiSCUSSion on the Budget (RaIlways) for 1964-66. 

The discussion was concluded. 

[P.T.O. 
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7. The Budget (BaJlwaY8) 1964-65-Demuu for Grang 

Discussion on Demand for Grant No. 1 in respect of the Budget (Rail-
ways) for 1964-65 commenced. 

Ten cut motions were moved. 

The discussion was not concludecl. 

8. Kepari of Baalness AdviseI}' CoIIuaIttee 

Shri Purushottamdas R. Patel presented the Twenty-fourth Report of 
the Business Advisory Committee. -

(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th February, 1964). 
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LOK SABRA 

BUI..J..E'l'lN-P~RT I 
[Brief Record et. Pr~) 

ThUT,dall, Feb~ 27, lilMJPho"""" t, 1M (~) 

No. US 

1. Starred QUestiOIlS 

Starr-ed. QueatiollS J(o.. 329-......aJ6 .aacl Qi--34.1 ""ere oralJ.y f4lSwered. 
Replies ~ NJIlaUalDg quatiaDa ~ laid CID ~e :l'aQl,. 

I. ~QMdOD8 

Replies to Unstarred Questions Nos. ~6 were leid on ·the Table. 

3. Short Notice Question 

One Short Nollioe Q.wIstion .uelar~ dttath ~ ·tD peqicililw ~tion 
addressed to the Minister of Health was orally answered and 8upplementaIy 
queGienB IIN(IJlDe .auw.ered t.bareQII I 

4. CalliD&' A~ ~ .JIat&er .pI ~PIU .P.altlAc ~ .... 
Shri G. G. Swell called t~ a~nUon of the Minister of Hoz.ne Aftairs 

ie tlul s$lure by the police of a Iarse !luanttty of ·trlgh exPlqsiTeB and live 
cartridges from the bedding of a passenger .at Rangiya1'tJt!way Station 
near Gauhati in Assam. ' . 

The Deputy Minister of Home Affairs made.. atatemeDt 1n ceprd 
thereto. I 
5. Puen ..... 4 on the T.ble 

The following papers were laid on the ''l'ab1e:-

(1) A'CO'p'y each of the foDC7W'ing 'Notitkllftionsun4er 8\lb-MUti8ll (11) 
elf "Section ·45 of the ·Banking Companies Aet, ;194t:-

(a) Notification No. S.O. 191J dated the .18th Janul!X.Y, 1.964 iJ.sl.IIi!d 
in respect of the Schemes for the amalgamation of the Unity 
BaDk .:LiDllted 'wjlh :the ;State Bank ~of India and IJl ~ ~ 

.-0'1. Alagapuri .Limited "With Ule .lDCUan .:Bat Um1ted. 
(b) Scheme for the amalgamation of the Metropolitan ftaftk 

.:J,.imlted with ,the United lndWitrial..5auk Limited, pJ.lDlished 
in Notification No. S.O. 423 dated the 30th JanulllJ': • .l_. 

[P.T.O. 
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(c) Scheme for the amalgamation of the Cochin Nayar Bank 
Limited with the State Bank of Travancore published in 
Notification No. S.D. 423 d1lted the 30th January, 1964. 

(2) A copy of Notification No. G.S.R. 226 dated the 13th February, 
1964 under section 159 of the Customs Act, 1962. 

(3) A copy of the Displaced Persons (Compensation and Rehabilita-
tion) First Amendment Rules, 1964 published in Notification 
No. G.S.R. 209 dated the 8th February, 1964 under sub-section 
(3) of section 40 of the Displaced Persons Compensation and 
Rehabilitation) Act, 1954 .. 

(4) A copy of the Income-tax (Second Amendment) Rules, 1964 
published in Notification No. S.D. 311 dated the 6th February, 
1964, under section 296 of the Income-tax Act, 1961. 

(3) A copy of the Notification No. S.D. 440 dated the 8th February, 
1964 under sub-section (5) of section 287 of the Income-tax 
Act, 1961. 

(8) A COPy of the Notiflcation No. F.4(55)/63-Fin(E) published in 
Delhi Gazette dated the 21st January, 1964, containing the 
Delhi Sales Tax (Amendment) Rules, 1968, under sub-section 
(4) of section 26 of the Bengal Finance (Sales Tax) Act, 1941 

.a8 in force in the Union Territory of Delhi 

8. Qovel'lllMllt BW-IDtrodaced 

. The Industrial Development Bank of India Bill, 1964. 

7. MotloD Re: beaty-Fourth Report of Basbless Ac1vIIory Commlttee 

Shri Satya Narayan Sinha moved the following motion:-

"That this HOUle agrees with the Twenty-fourth Report of the 
Business Advisory Committee presented to the House on the 
28th February, 1964." I 

The motion was adopted. 

8. The Ba4cet (BallwaJII) 18M-65-DellWlds fDr Graats 

(i) Discussion on Demand for Grant No. 1 in respect of the Budget 
(Railways) for 1964-63 concluded. 

On part (xv) of cut motion No. " and part (i) of cut motion No. 13 
moved on the 26th February, 1964 by Sarvashri Dinen Bhattacharya and 
Hari Vishnu Kamath. respectively, the House divided. Ayes 36; Noes 82. 
The cut motions were accordingly negatived. 

On part (li) of cut motion No. 13 moved by Shri Hari Vishnu Kamath 
on the 28th February, 1964, the House divided. Ayes 35; Noes 82. The cut 
motion was accordingly negatived. 

The other cut motions moved on the 26th February. 1964 were also 
negatived. 
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The Demand was voted in full as follows:-

Number of Demand 

1 

Name of Demand 

Railway Board 

Amount of Demand 

RI. 1,09,50,000 

(ii) Discussion on Demands tor Grants Nos. 2 to 11, ll-A, ll-B, 12 to 18 
and 18 in respect of the Budget (Railways) tor 1964-66 commenced. 

Twenty-six cut motions were moved. 

The discussion was not concluded. 

9. MoUoa 
Shri Nath Pai moved the following motion:-

''That the statement made in the House by the Miniater of Defence 
on the 24th February, 1964 regarding the ambush of Inctian 
police patrol men by Pakistani troops on the Indian side of 
the cease-fire line in Kashmir and the situation arising out of 
the further Pakistani incursions into the eastern and western 
borders of India, be taken into consideration." 

The following members took part in the debate:-

(1) Shri Harish Chandra Mathur 

(2) Shri Homi F. Daji 

(3) 8hri N. C. Chatterjee 

(4) Shri Yashpal Sinih 

(II) Shri Amar Nath Vidyalankar 

(6) Shri 8. M. Banerjee 

(7) Dr. L M. Singhvi 

(8) Shri Ramchandra Vithal Bade 

(9) 8hri G. G. Swell 

(10) Sardar Kapur Singh 

(11) Shri Prakash Vir Shutri 

(12) Dr. Ram Manohar Lohia 

(13) Shri Sham LaI Saraf 

(14) Shrt Y. B. Chavan 

Shri Nath Pai replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 29th February, 19M). 
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LOK SAJJB4 

BUU.ETIN-PART I 

[Brief Record of Proceedings] 

" 1. i. 

S4turdall, February 29, 1964/Phal{1una 10, 1885 (Saka) 

No.1». 

Starred Questions Nos. 332, 3113 and 3MJ..-;36S were orally answered. 
Replies to 'remaining questions .... laid on tile Table.. 

JlepHes to Unstarred QuesUons Nos. 887-716 were laid on the Table. 

","".rt Notice Qu~stion regl!-t:ding East Pakista,n ~ants in Guo 
~~s .«4~1ed w. ~ !4lll!.wr Qf Wqrm" HOU4ing and Rehabilitation was 
orally answered and lupplemental'Y, questions were answered thereon. 

f 

""" ,toJ.lo.tn, ,apen were laid on .tM .. Ta~l.e~_. 
<U.A.- eopy ..... ~ .~~ .. ~ ~~l11l P~~o., .nd, prices ~. 

food-crain!. 
(21) A copy of the Annt.W< ~pclr.t of· the Hindu_tan. CablfllJ Limited. 

Dlatrtct Burdwan, for the year 1962-63 along with the Audited 
~ou.nta ~I! the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) ot sectiOn 819A of the 
Companies Act, 1956.: ~ 

(3) A copy of the Review by the G'overnment on the working of the 
aOOft ~mpany. i 

(4) A copy of ~ve~t .of ,India's protest no~e dated the 24th 
February, 1964 to the Embassy of the People's Republic of 
China, New Delhi. 

[P.T.O. 



5. Statement re: Government Businesai 

The Minister of Parliamentary Mairs made a statement &~.rdin' 
Government business for the week commencing the 2nd March, 111M. 

II. The Bu.Qet (RaU",ays) 19&&-85-Demanda for Graau 

Discussion on Demands for Grants Nos, 2 k) 11, 1l.;;A, 11-11. 1~ to 1. 
and 18 in respect of the Budget (Railways) for 1964-65 concluded. 

The cut motions moved on the 27th February 1964 _ere ne,ati\'ed. 
, , 

The following Demands were voted in fuU:-

Number 
of 

Demand 

2 
3 
4 
5 
6 

Name of Demand 

MisC>ellaneous Expenditure 
Payments to Worked Lines and others 
Working Expenses-Administration 
Working Expenses-Repairs and Maintenance 
Working Expenses-Operating Staff 

Amount of 
Demand 

Ra. 

3,0I,~2,OOO 

33,~3,OOO 

47;80,44,000 
.151,58,21,000 
, e2,79,18,ooo 

7 Working Expenses-Operation (Fuel) 10f,19,59,OOO 
8 Working Expenses-Operation other than' Staff 

9 
10 

and Fuel 31,12,02,000 
Working Expenses-Miscellaneous Expenset 
Working Expenses-Labour Welfare .. ' 

29,81,25,000 
1I,68,ot,OOO 

11 Working Expenses-Appropriation to Depreciation 
Reserve Fund 83,00,00,000 

tr-A 
ll-B 
12 

Working Expenses-Alppropriation to Pension Fund 
Withdrawal trom Pension Fund 

19,00,00,000 ' 
3,99,02,000 

'191,31.41,000, 
12,99,98,000 

.. ' '80,84,00,000 

.. 489,2.,52,000 

13 
Payments to General Revenues 
Open Line Works (Revenue) 

. '.' . 

14 Construction of: New',Lines .. ., 
16 .~,. Open Line Works-Additioni aDd ~acementll 
16 Open Line Works Development Fund 
18 Appropriation to Development P'wld 

33,00,1K,000 
80,88;42,000 

7. Motion ra: Thlrty·fourth Report of COIDIDlUee _ PrJvate Memben' .111 
and Resolutloas 

Shri A. Shanker Alva moved the following motlon:- ," 
"Th"t this House agrees with the Thirty-fourth Jlepori of the Com-

mittee on Private Members' Bills and Resolutions preaented 
to the House on the 26th February, 1984." 

The motion was adopted. 



8. 'rivate Member;. :iiW-iatrociuoed 
The Land Acquisition (Amendment) Bill, 1964 (Amendmmt of iection' 

i1 11M 23, etc.) by Shri S. C. Samanta. 

9. Prl'yate Member'. BUI-WttJlclraWIl 
The Delhi PancMlIat Raj (Amendment) BUl, 1963 (Amendment of .ec'ioAa 

IS, 29, 30 etc.) bll Shri Naval PrllbhakaT. 

Shri Naval Prabhakar concluded his speech on the motion for con-
sideration of the Bill moved on the 14th February, 1964. 

The following members took part in the debate:-
(1) Sbri M. L. Dwivedi 
(2) Shri Yasbpal Sinih 
(3) Shri K. L. Balmiki 
(4) Shri Shoo Narain 
(15) Shri R. M. Hajarnavis 

Shri Naval Prabhakar replied to the debate. 

The Bill was withdrawn by leave of the House. 

10. Private Member'. Bll~Neca.tlved 
The Constitution (Amendment) Bill, 1963 (Amendment of aTticle 171) 

bll Shri Era Sezhillan. 
The motion for consideration of the Bill was moved by Shri Era 

Sezhiyan. 

The following members took part in the debate:-
(1) Shri HariSh Chandra Heda 

-
(2) Shri Yashpal Si.ngh 
(S) Shri Gauri Shanker Kakkar 
(4) Shri Sivamurthi Swami 
(5) Dr. M. S. Aney 
(6) Shri N: M. R. Subbaraman 
(7) Dr. L. M. Singhvi 
(8) Shri Ramchandra Vithal Bade 
(9) 8hri Bibudhendra Misra 

8hri Era Sezhiyan replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 37; 

Noes 118. 
The motion was declared as not carried in accordance with Rule 157 

of the Rules of Procedure and in accordance with the Constitution. 
11. PrIvate Member's Blll-Ullder ComdderatioD 
The Government Servant. (Ban on Service oJter .RetiTement) Bill, 1963 bll 

Shri R. G. Dubey. 
The motion for consideration of the Bill was moved by 8hri R. G. Dubey. 

His speech was not concluded. , I 

[P.T.O. 
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l~. C~ ~~ ~o ~~ of l1~ .. t P\WJl~ ~ 
Shri S. M. Banerjee called the attention of the Minister of Works, Hous-

ing and Rehabilitation to the report~ a~~ment o~ th., Cb~ l(i,",,~ of 
West Bengal ;in the West Bengal Legislative Assembly to the effect that 
the State Government would not spend any amount on the reha1rilttation 
of displaced persons who have come to West Bengal after recent distur-
ba,nces in ~atjt Pakistan and that those perso~ woulcl nQi ha~e fU\Y place 
in West Bengal. I 

The Minister of WQIlka, HOl.&Sing and Reha\)ilitation made a statement in 
regard thereto. I 

(Lok Sabha adjourned at 4-35 P.M. and r&-a888mbled at 5 •• M.). 

13. The Badcet (GeDeral) 1964-65 

Shri T. T. Krishnamachari presented a s~~t of, ~, ~timated 
receipts and expenditure of the Government of India for the year 1964-63. 

(1) The Finance Bill, 1964. 
(~) The Companies (Proft~s) ~~~ Bill, 1~. 

(Lok Sabhs adjournecl till 11 A.M. on Monday. the 2nd March, 1984). 
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LOK ,SAlIBA 

BULLETIN-PART I 

[Brief Record of Proc:eedinp) 

Mondall, March 2, 1964jPhalgu1I4 12, 1_ (SaIc4) 

No. HI 

1. Starred QaestloDs 

.. -

Starred Questions Nos. 872, 873 and 375 to 381 were orally answered. 
Replies to remaining Questions were laid on the Table. 

2. Unstarrecl QUest10Ds 

Replies to Unstarred Questions Nos. 717 to 751 were laid on the Table. 

3. Ca.U1Da' Attention to Matter of Urrant Public Jmportaaee 
Shri G. G. Swell called the attention of the MiDilter of Defence to the 

explosion in Military area near Tezpur on the 21st February, 19M relUlting 
in several deaths and injuria. i 

The Minister of Defence made a statement in regard thereto, 

4. Papers LaId on the Table 

The following papers were laid on the Table:-

(1) A copy of the Industrial Employment (Standing Orders) Central 
Amendment Rules, 1964 published in NotiBcation No. G.S.R. 
208 dated the 8th February, 1964, under sub-section (3) of 
section 15 of the Industrial Employment (Standine Orders) Act, 
1946. 

(2) A copy of the Government Resolution No. WB-17(2)/63 dated the 
25th February, 1964 regarding appointment of a Central Wage 
Board for the non-journalist employees of the newspapers estab-
Iiatments. 

(3) A copy of the statement regarding ratification by India of the 
I.L.O. Convention (No. 42) coneerning Workmen's Compensa-
tion for Occupational Diseues (Revised),' 19M. 

5. Statement by MInkler 

The Mirmter of Steel, Mines and Heavy Engineering made a statement 
rerarcim. distribution of steel. 

[p,T.O. 



8. Qo.,el'lUDellt BUls-lDtrodaced 

(1) The Appropriation (Rallways) Bill, 1964. 
(2) The High Court Judges (Conditions of Service) Amendment Bill, 

1984. 

7. CaIlIDc AttenUoa to Matter of Ul'lent Public IDlportuaoe 

Dr. L. M. Singhvi called the attention of the Prime Minister to the mig-
ration of Christians from East Pakistan to India. 

The Minister of State for External Aftairs made a statement in retard 
thereto. 

8. MotIGu Be: Food ·8ltua&toa 

Sardar Swaran Singh moved the following motion:-
"That the Food Situation in the country be taken into consideration." 

Three substitute motions were moved by Sarvaahri S. M. Banerjee, 
Kishen Pattnayak and Purushottamdas R.Patel. 

The following members took part in the debate:-
(1) Shrimati V. Vimla Devi 
(2) Shri Krishnapal Singh 
(3) Shri Ajit Prasad Jain 
(4) Shri Harekrushna Mahatab 
(5) Shri Vishram Prasad 
(8) Shri Sinhasan Singh 
(7) Shri Kashi Ram Gupta 
(8) Shri Bibhuti Mishra 
(9) Shri U. M. Trivedi 

(10) Shri Kashl Nath Pandey 
(11) Dr. L. M. Singhvi 
(12) Shri Harish Chandra Mathur 
(13) Dr. Ram Manohllr Lohia 
(14) Shri Purushottamdal R. Patel 
(15) Shri Bhagwat Jha Azad 
(16) Shri R. Muthu Gounder 
(17) Shri Sheo Narain 
(18) Shri S, M. Banerjee 
(19) Shri P. G. Karuthiruman 
(20) Shri Mani Ram Bagri 
(21) Shrimati Sangam Laxmi Bai 

Sarder Swaran Singh replied to the debate. 

The substitute motions moved by Sarvaahri S. M. Banerjee and Kishen 
Pattnayak were negatived. I I 

The substitute motion moved by Shri Purushottamdas R. Patel was with-
drawn by leave of the House. I 

(Lot Babha adjourned. till 11 A.M. On Tuesday, the 3rd March, 1984). 
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LOX. SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tueadall, March 3, 1964/Phalguna 13, 1885 (Saka) 

No. 241 

1. Starred QuestJoas 
Starred Questions NOl. 394--39il and 400 to 403 were orally answered. 

RepHes to re-naining questionCJ were laid on the Table. 

2. CWltarred Qaestlons 
Replit'!s to Unstarred Questions Nos. 752-802 and 1104 to 823 were laid 

on the Ta~le. 

3. Short NotlC'.e Question 
One Short Notice Question regarding Installation of Telephone lines in 

New Delhi addressed to the Minister of Posts and Telegraphs was orally 
answered and supplementary questions were answered thereon. 

4. Calllq AtteDtlon to Matter of Urreat PabUe IJDportaDce 
Shri Yashpal Sirgh called thf' attention of the Prime Minister to the 

reported autonomy p13n for KlIshmir put forward by U.S.A. and U.K. 

The Minister witheut Portfolio made a statement in regard thereto. 

5. Paper La.kI on the Table 
A copy of the Rice (MadrRs) Price Control (Second Amendment) Order, 

1964 published in Notification No. G.S.R. 260 dated the 22nd February, 1964 
under suL-section (6) of section 3 of the Essential Commodities Act, 1955, 
wu laid on the Table. 

6. Report of Pa.blle Accounts Committee 
Shri Mahavir Tyagi presented the Twentieth .Report of the Public 

Acco\lllts Co~mittee on Appropriation Accounts (Civil), 1961-62 and Audit 
1\eport (Civil), 1963 relating to Ministries of External Mairs, Food and 
Agriculture, Health, Home Affairs, Information and Broadcasting, Labour 
and Employment and Law. 

7. Panel of Chairmen 
The Speaker announced that he had nominated Shri T. H. Sonavane as 

a Member of the Panel of Chairmen in addition to the existing Members of 
the Panel. 

rp.T.D. 
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8. Statement by Minister 

The Minister of Law made a statement regarding Delhi Stat~ Central 
Co-operative Stores. 

9. Btat8lllleDt by Depu.ty MiDiiter 

r The Deputy Minister of Labour an(;i Employment and Planning made a 
statement on the ReplOrt of the Bonus Commission and also laid on the 
Talble a c'Opy of the Report. . 

10. GovernlDfJDt Bill-Passed 

The Appr0pri4tion. (R4ilwQt/.) BtU. J.9H 
The motion for consideration of the Bill was moved by Shri H. C. Dasappa.' 
The m'OtiGl for cOJlsideration was .adopted and clause-by-cla,use conside~ 

ration was taken up. 

Clauses 2 and 3, and the Sc:hedule were .~ted. 

Clause 1, the Enactine Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Sbri H. C. Duappa. 

The motion was aclopted and the Bill was passed. 

11. The Bud"et (General) 1964-15 

General DiBCU!8ion 'On the Budget (General), 1$84~!)ODUJI.eoced. 

The following mem~rs took part in the debate:-
(1) 8hri A. K. Gopa).an 
(2) Shri Ravindra Varma 
(3) Shri M. R. Masani 
(4) Shri R. K. Khadilkar 
(5) Shri U. M. Trivedi 
(6) Silri Raghunath Singh 
(7) Shri Indulal Kanaiyalal Yajnik 
(8) Sbri 'to ~ul W8ihid 
(9) stui R Ramanathan Cbettiar 

(10), Shri V. C. Parashar 
(11) Shri S. M. Banerjee (Spe~h unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. ~m Wec1ne~~~y,. tha tib Marc,h, l~fM). 
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!.OK. &ARBA 

BULLETIN-PART II 

[Brief Record of Proceedinpl 

Wedne.d4l1, March 4, 1964/Phatguna 14, 1881S (8a1c4) 

No.W 

1. Stane4 Qu.eeUoa& 

Starred Questions Nos. 417-424 were orally amw.-ed. Repltea to No-
maining questions were laid on the Table. 

2. UDStarred Qpesti_ 

Replie!ll to Unatarred Que.tions Nos. a, 881 were laid on the Tabrle. 

3. CaIlIDc Attention to Matter of Urrent Public ImporiaDce 

Shri Hem Barua called the attention of the Minister of Defence to the re-
ported heavy military build up by Pakiltani troops along tlle C8IIII84re 
liDe in Kashmil' and dii&ini of trenches by them along the Felli river on 
Tripura-East Pakistan border. 

The Minister of Defence made a statement in regard thereto. 

4. Paper IaJ4 on the Table 

A statement regarding price at coal was laid on the Table. 

5. Report of Committee on Private Members' BIlls &Del a.oluUons 

Sbri S. V. Krishnamoorthy Rao presented the Thirty-fifth Report of 
the Committee on Private Members' Bills and Resolutions. 

6. The Badpt (General) 1",-85 
I' 

General Discuasion on the Budget (General), 19M-85 contIBued. 

The following members took part in the debate:-
(1) Shri s. M. Banerjee 
(2) 8hri R. R. Morarka 
(3) 8hri Surendranath Dwivedy 
(4) Dr. Govind Du 
(5) Shri Banarsi Pruad 8inha 
(6) 8hri 8hankarrao Shantaram lIo .. e 
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(7) Shri Homi F. Daji 
(8) Shri Kamalnayan Bajaj 
(9) Dr. M. S. Aney 

(UI) Shrimati Vijaya Raje 
(11) 8hrimati Savitri Nigam 
(12) Dr. L. M. Singhvi 
(13) 8hri Man Sinh P. Patel 
(14) Shri Vishwa Nath Pandey (Speech unjini,hed). 

The discussion was not concluded, 

7. 8tatemeat b1 MlDister 

The Minister of Food and Agriculture made a statement regarding mini-
mum price of sugarcane during 1964-85. 

8. Report of Business Advlsol'J Comm1t~ 

Shri Shivram Rango Rane presented the Twenty-Mth RePort of the 
Business Advisory Committee. 

9. BaII-aa-Bour Dllcudoa OIl matter. arIsIq oat 01 ADSwer to QaaUon 

Shri Prakash Vir Shastri raised a half-an-hour discussion on points 
arising out of the answer given On the 25th February, 1964 to Starred Ques-
tion No. 2'19 regarding profiteering in gur. 

Sardar Swaran Singh replied to the discussion. 

10. statement by Deputy MinIster 

The Deputy Minister of Defence made a statement regarding the crash 
of an I.A.F. plane on the 4th March, 1964. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th March, 1984). 
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I.OK. $ABBA 

BULLETIN-PART I 

[Brief Record of ProceediDpj 

n"1',ciGlI, Jl(A1'ch 5, 1964JPhalguno. 15, 1885 (SII""> 

No. UI 
1. Starred Qu.esUcma 

•• 

Starred Questions Nos, 439-448 and 448-450 were orally answered. Re-
pliea to remaining questiolUl were laid on t;he Table. 

2. UD.ltarred QU..uOlll 
Replies to Unatarred Questions Nos. 884-939 and a .tatement by the 

MiDister of Works, HoUJiq and Rehabilitation correcting the rep.y to Un-
starred, Question No. 773 &iv~ on the 28th November, 1963 were laid on 
the Table, 

8. Short Notkle QUestiOD 

One Short Notice Question regarding Mahalnobis Committee Report 
addressed to the Minister of Planning was orally answered and supple-
mentary que.tiona were anawered thereon. 

t. Paper LaId on the Table 

A copy of the Budget Estimates of the Damodar Valley Corporation for 
the year 19M-65 under sub-section (3) of section 44 of the Damodar Valley 
Corporation Act, 1948 was laid on the Table. 

5. MoUoa Be: TweDty-flfth Report of BDSIn_ AdvisOry CommIUee 

Shri Satya Narayan Sinha moved the following motion:-
''That this House agrees with the Twenty-fifth Report of the Busi-

ness Advisory Committee presented to the House on the 4th 
March, 1964." I 

The motion was adopted subject to the modiAcations suggested by Shri 
lrL R. Masani that the time allotted' to the Finance Bill be increased from 12, hours to 17+ hours and that the House milht also ait on Saturday, the 
18th April, 19k I 
6. The lIudIet (Gaeral>, 1IM-8I 

General Diacuuion on the Budget (General), 1984-615 continued. 

The following members took part in the debate:-

(1) 8bri Viabwa Nath Pandey 

771 
[P.t.Q. 



(2) lSbri It. D. !4alaviya 
(I) Dr. Ram Manohar Lohia 
(4) Shri Harilh Chanfltr1Hect.a 
(5) Shri N. C. Chatterjee 
(6) Shri D. BasumaUrt 
(7) Shri D. D. Puri 
(8) Shrimati Yaahoda Reddy 
(9) Shrl KrUIbnail Manoharan 

(10) Shrlmati Tarkeahwari Sinha ; 
(11) Lt. Col Maharajkumit"Dr. 'Vi-jaya Ananda of V~I1'~ 

~ \ , '.' . ,,1, ';, .. - .. 
(12) Shri R. S. Pandey 
(13) Lt. Col, H. H. Mahuaj~,)4aD&bendra ShahOlf 'rehri Garliw-.L 
. ~ ,.: ' : 1 . 

The diJeuasion was not concluded. 

T. Statement by MlDIster 
.. ,'! "T'" ',.1 ",,1 1': bl:. 
~~ ,~~r \ ,~:Home ,Affairs' made a statement teprdin, eettain 

ObMtl'v'ailema. pde ,by Shrt G. G. Swell on the 18th and' '~",,~,-.,,:.ri.tt,:ry, "'1",- " ' .i ' ' , j 

(Lok Sabha adjourned till 11 A.M. on Friday, the 6th March. i964). 
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LOIt 8ABIIA 

BULLETIN-PART I 

[Brief Recorli of Proceedings] 

Fridel". M4~h 8, 1984/PhalQuna 18, 1885 (Sca1cca) 

No. 1M 

1. 8taJTed Quest10DS 

Starred Questions Nos. 461-483, 466, 488-470, "78-478, 
were orally answered. Replies to remaining questions were 
Table. 

2. UDStarred QaestlOlUl 

"80 and "1 
laid on the 

I 

Replies to Unstarred Questions Nos. 940-971 and 973-975 were laid 
on the Table. 

3. intimation Be: Arrest of Member 
The Speaker informed the House that he had received a telegram, dated 

the 5th March, 1964, from the Magistrate, First Class, Cuddapah, that Shri 
Y. Eswara Reddy, Member, Lok Babha, was arrested and detained in the 
sub-jail, Cuddapah. 

4. Report 01 Pat.Ue AcKlowatil CommIttee 

Sbri Mahavir Tyagi preaented the Twenty-ftrst Report of the Public 
Aceol.tnts Conunittee on Audit Report (CivU) on Revenue Receipts, 11183. 

5. 8tatemeDt .,,. MIIdIter 

The Minister of State tor Home Mairs made a further statement 
regarding the seizure by the police of a lar,e quantity of high explosives 
from the bedding of a p&lUeDger at Rangiya Railway statl.on DH.r Gauhati 
in Assam. 

8. 8tajemeat Be: Oovel'lUDeDt BuslD_ 

The Minister of Parliamentary Affairs made a statement reprdin, 
Government business for the week commencing the 9th March, 1984. 

7. 8tataa.eDt b,. MIaIIJter 

The Minister of State for Home Mairs made a statement rerardin, 
the a.rre.t of Shri Muzaf!ar H~ M.P. 

[P.T.O. 
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8. The Bodeet (General) 1984.15 
General Discussion on the Budget (Genera}), 1984-65 continued. 

The following members took part in the debate:-
(1) Shri Ajit Prasad Jain 
(2) Shri P.'K. Valludevan Nair 
(3) Shri Bali Ram Bhagat . 
(4) Shri Bhagwat Jha Azad (Speech unfinished). 

The discussion was not concluded. 

., 

9. Motion re: Tblrty-Iftb ltepoi't of Ceaimlttee on Prlnte Members' BIlla 
aDd ResolatiODl 

Shri P. :Muthiah moved the following motion:-

"That this House agrees with the Thirty-tifth Report of 
mittee on Private Members' Bills and Resolutions 
to the House on the 4th March, 1984." 

Th~ motion was adopted. 

10. Private Members' Resolutlons-Neeatived 

the Com-
presented 

(n Discussion on the following Resolution moved by Shri Tridib Kumar 
Chaudhuri on the 21st February, 1964, continued:-

"This House is of opinion that the Proclamation of Emergency 
declared by the President on the 28th October, 1962 need nol 
be continued any further and hence recommends to the Gov-
ernmcnt to advise the President to revoke the same." 

Shri Gulzarilal Nanda took part in the debatc. 

Shri Trldib Kumar Chaudhuri replied to the debate. 

The Resolution was negatived. 

(ii) Shri Ananda Nambiar moved the following Resolution:-

"This House recommends to the Government to take immediate 
steps by way of legislative and executive measures to brm, 
about a thorough land reform including transfer of ownership 
of land to the tiller, removal ot rural indebtedness and pro-
vision of propermal'keting facilities with price supports." 

One substitute motion was moved by Shri Ram Sewak Yadav. 

One amendment was moved by Shri Deorao S. PaUl. 

The following members took part in the debate:-
(1) Shri P. Vcnkata5ubbaiah 
(2) Shri N. G. Ranga 
(3) Shri R. Muthu Gounder 
(4) Shri Annasaheb Shinde 
(8) Shri Ram Sewak Yadav 
(6) Shri Gaur! Shanker Kakkar 
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(7) Shri Sheo Narain 
(8) ShriDeorao S. PatH 
(9) Dr. Ram Subhag Singh 

Shri Ananda Nambiar replied to the debate. 

The substitute motion moved by Sbri Ram Sewak Yadav was negatived. 

The amendment moved by Shri Deorao S. Patil was withdrawn by leave 
of the House. 

The Resolution was neptived. 

11. PrIvate Member"- ReeoluUoa-UDder CoaIIIdenUoa 
Shri R. G. Dubey moved the following Reaolution:-

"This House is of opinion that Government should take stepa to 
nationalise the Film IndUstry." 

His speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 9th March. 19M). 
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BUIJ..ETIN-PART I 

[Brief Record of Proceedings] 

Monda]l, March 9, 1964/Phalguna 19, 18815 (Sctktt) 

!No. 1&1 

1. Starred QaeatioDa i 
Starred Questions ,NOlI. :t83--f86, 488, 489, 493, 495---1497, '" and 500 were 

orally answered. Replies to remaining question. were laid on the Table. 

2. UDlltarrell QueatlODs 

Replies to Unstarred QuestlonaNos. 976-1000 were laid on the Table. 

3. Adjoununeat Motioas and Call1D, AtteDtloa to Matter 01 '.1hPat Public 
~~~ , 

Two adJoumme.nt motions given notice of by Sarvasbri H. N. Mukerjee, 
Plrabbat Kar and Ki.hen 'Pattnayak andaeven Calling ,Attelltion Nottc:es 
by Sarvashri Rajendr-.th '8&1'\18.,. YogaDdra ,Jba, TridJb, ICumar "' .... uri, 
Vishram Prasad, C. K. Bhattacharyya, Prakash Vir Shastri, Hari Vi8hnu 
Kamath and L. M. Sinihvi regarding the landing fit· Pakiatani heIteepter 
at Gangarampur, West BEmgal WEre taken up. 

The Minister of Defence nlade a statement .in regard thereto. 

The Speaker gave ·his consent to the movtnl of tlxladjournment motion 
by Shri H. N. Mukerjee. 

Shri H. N. Mukerjee then asked tor leave of the House to the moving 
01 the motion. The Speaker asked those members who were in favour of 
leave being granted to rise in their places. . A. tess than fifty members 
rose, the Speaker informed that the member did not have the leave of lib. 
House. 

4. CaUble Atf.eDUon to MaUer 01 Urea' PubUe Importaace 

Sardar Kapur Singh called the attention of the Minister of Irrigation 
and Power to. the cIosipg down. of the 'c' Fower'Station in Delhi 

The Minister of Irription and .Power made a -.atement in NPnI tWa. 
to. 

. [P.T.O. 
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S. 'apen Laid OR the 'l'ab1e 
The following papers were laid on the Table:--

(1) The following statements showing the action taken by the Gov-
. ernment on various assurances, promises and. undertakinp 
given by Ministers during the various aessions shown a,alnat 
each:-

(i) Supplementary Statement. .Sixth 8etsion, 1963 ('lbird Lot 
No. II Sebha). 

(ii) Supplementary Statement Fifth Session, 1983 (Third Lot 
No. IV Sabha). 

(iii) Supplementary Statement -Fourth Ses8ion, 1963 (Third Lot 
No. VILI Sabha). 

(iv) Supplementary Statement Second Sesaion, 1982 (Third Lok 
No. XIV Sebha). 

(v) Supplementary Statenient First Session, 1962 (Third Lot 
No. XVII Sebha). 

(vi) Supplementary Statement Sixteenth Session, 1982 (Second 
No. X Lok Sabha). 

(vii) Supplementary Statement Fourteenth Session, 1981 (Second 
No. XllI Lok Sabha). 

(2) A copy of the Defence of India (Second Amendlnent) Rules, 1964 
.published in Notification No. G.S.R. 181 dated the 3rd 
February, 1964, under section 41 of the Detence of India Act, 
1982. 

8. Report of CoaunUtee OIl Private Memben' BlUs and BeIOlllUou 

8hri S. V. Krishnamoorthy Rao presented the Thirty-sixth Report of the 
Committee 00 Private Members' Bills and Resolutions. 

7. Pr..-tattoo of PettttOJUl 

Shri Sivamurthi Swami presented the following petitions:-

(1) A petition signed by a petitioner relating to an All India Free 
and Cheap Housing Scheme. i 

(2) A petition signed by a petitioner relating to flood control and 
economical use of ftood waters. 

8. statement by Deputy MtnJster 

The Deputy Minister of Railways made a statement regarding colll8ion 
between Madras Howrah Express and a Goods train at Baudpur Station on 
South Eastern Railway on the 8th March, 1964. 

II. The, Buret (General) 196.·65 

General Discussion on the Bud.et (General), 19M-85 continued. 

The following members took part in the debate:-
(1) Shri Bhagwat Jha Azad 



(2) shri Krishna chandra ~ant 
(3) Shri H. N. Mukerjee 
,(4) Shri Yashpal Slnlh 
(~) 8hri Rarna Chandra Mallick 
(8) Shri Shiv Charan Gupta 
(7) Sbri Jagannath Rao Chandriki 
(8) Shri Onkarlal Berwa 
(9) Shri Prabhu Dayal Himatsingka 
(10) Dr. Sarojini Mahisbi 
(11) Shri C. K. Bhattacharyya 
(12) 8hrl Tan Singh 
(13) Sbri Rameshwar Tantia 
(14) Shri Bakar Ali Mirza 
(15) Shri Rajendranath Barua 
(16) Shri Sham Lal Saral 
(17) Shri N. G. Ranga 
(18) Shri J. B. S. Bist 
(19) Shri P. G. Karuthiruman 
(20) Sbri Sivamurthi Swami 
'(21) Shri Panna La! Barupal 

Shri T. T. KriBhnamachari commenced hia speech in reply to the debate. 
His speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tueed9y, the 10th March, 1984). 

"8 QIIG.tPND--l.S 1-2380 (D) LS--e-a.M-'180. 

M. N. KAUL, 
Secretary. 



LOJ[ 8ABRA 

BULLETIN-PART I 

[Brief Record of Proceeding.] 

TuadG" M41'Ch 10, I~PhalQuna 20, 1885 (Saka) 

No. 248 
1. Starred Q.estlobs 

Starred Questions Nos. 502-510 were orally ant'Wa"~. RepUu to 
remainlaa questions were laid on the Table. 

2. V.IUI&an.ed QuatioDI 

Replies to Unstarred Questions Nos. 1001-1037 were laid on tilt Table. 

3. Dolt Notice QaelltloD 

Olle Short Notice Question regarding 'nteft Of GeolOlieal Ma'PS addl'euec:l 
to the Mthiater Of Steel, Mines and Heavy Enl'ineering was orally &JUIIWere4 
and supplementary questions were answenld thereon. 

4. Papers laid on the Table 

'the following papers were laid on the Table:-

(1) A copy of the Audit Report, Defence Services, leNt under article 
161(1) of the Constitution. 

(~) A copy of the Appropriation Accounts of the Defence ServiceS for 
the year 1962-63 and Commercial Appendix therem. 

(3~ A copy of tbe AoIuW ~t OIl the w:orkJ.n, of I,odustria.l. and 
Commercial Undertakings of th-e Central Government for the year 
1963-63. 

5. 8 ...... ' by MiDIster 
The Minister without Portfolio made a statement correcrt.in&· Ute "ply 

given on the 9th Marah, 11M to· a supplementary on Starred Qu_*ion iNo. 4H 
regarding Tibetan refugeel. 

II. intimation Be: Arrest of Member 

The S.p,eaker informed the House that he had received a telegram, dated 
the. 9th March, 19M, from the Additional District Magistrate, Brnakulam, 
that Shri A. K. Gopalan, Member, Lok Sabha, had been arrefted. on the 
9th Marc~ 1964, under section 38 of the Police A'M and remanded to cutody 
in the sub-jail, Moovattupuzha, till the 19th March, 1964. 

[P.T.O. 



;. ,,;.. aadpt (Qelaerai) 19M-iS 
SIhri T. T. Krishnameehari concluded his ItJ)eeCh in reply to the debate cfi 

the General Discussion on the Budget; (General) for 1964-66. 
The dI.cussion was concluded . 

•. '!'be Badp& (Geaeral) 1964-85-DeJD&Dda for Gl'IUlta GO Accoaat 
The following Demands for Grants on Account tor 1964--&5 in relpect of 

,the Budg'et (General) undel" the heads mentioned below were voted in 
full:-

Number 
of 

Demand 
Name of Demand 

1 EXPENDITURE MET FROM REVENUE 

MINISTRY OF COMMUNITY DEVELOPMENT 
AND COOPERADON 

1 MinistrY of Community Development and Cooperation 
a Community Development Projects, National Extension 

Service and Co-operation , 

MINISTRY OF DEFENCE 
, Ministry of Defence 
4 Defenoe Servic:ea, Bffective Army 
, Defence Services, Effective Navy 
, Defence Services, EffectiYe Air-Force 
7 Defence Services, Non-effective 

MINISTRY OF EDUCADON 

• Ministry of Education 
, Education 

10 ArchaeolollY . 
II Sun., of India 
:u Botanical SurveY 
:1" Zoological Survey 

" 

" 
. , 

""~:~' :14- Other Revenue Expenditure of the Mini,try ofEdw:ation 

." . '.' . MINISTRY OF EXTERNAL AFFAIRS 
.. ',..... ~ . 

• •. , '.J'!" Tribal Areu . 
16 External Affain 
17 Dadta and Nqar Haftli Area 
18 Other Revenue Expenditure of the Ministry of External 

Affairs 

MINISTRY OF FINANCE I, Ministry of Finance 
at? Custom. 
at Union &Cite Duties 
u Tascs on Income includina Corporation Tax Etc. 
23 StaDlp,. 
24 Audit • 2, Currency and Coinaae 

780 

Amount of Demand 
on account 

Rs. 

5.o.t,ooo 
48,57,37,000 

1,92,88,000 
10,38>42,000 
1,82,50,000 

7,19,000 
3.04,81,000 

10,69,000 
34,67,000 

2,36,000 
2,16,000 

91tjop,ooo 

1,32.18,000 
1.54.54,000 

1,56,000 

18,52,000 
38,64,000 
9&,86,000 
6~64,OOO 

26,54,000 
1,16.32,000 

80,99,000 



Number 
of 

Demands 

26 Mint 

Name of Demand 

a7 KOlar Gold Mioea • • , 
a8 Pensions and Other Retirement Benefits 
29 Territorial and PolitiCal Pei1sio!U 
30 Opium. 
31 Other Revenue Expenditure of the Ministry of Finance 
32 P1annin, Commission ' 
33 Grants-in-aid to State and Union Territory Governments 
34 Miscellaneous Adjustments between the Central and 

State and Union Territory Governments 
35 Pre-partition payments .' 

MINISTRY OP'FooD AND AdtucULTUItB 
36 Ministry of Pood and Apiculture 
37 Agriculture. . 
38 'Agricultural Research 
39 Animal Husbandry 
40 Porest . 
41 Other Revenue Expenditure oCthc Ministry ofP!)Od and 

Agriculture • • • . • . . 

MINISTRY OF IlBALTH 
42 Ministry of Health, 
43 Medical and Public Health 
44 Other Revenue Expenditure of the Ministry of Health 

MINISTRY OF BOMB AFFAIRS 
45 Ministry of Home Affaira 
46 Cabinet 
47 ~ Councils 
.' hd~1nistratioD of J_dlll 
49 l'cIIioe • 
50 Omsus ; , " .. 
n S~dcs " 
5. Privy Punes .. d All..aa_ .f IBdfaa .. 1ileft 
13 Delhi , 

l\ndaman and Nicobar Island, 
Ltc.:alive, Minicoy and Amindivi Islands 

" 
" 

54 
H ,6 Other Revenue Expenditure of the MInistrY of'Home . 

Affain 

MINISTRY OF INDUSTRY 

,., Ministry of Industry 
58 Industries 
59 Salt 

6Q O~h~r Rwe'lu~ BlC?~"\ditur~ of the Ministry of Industry 

AmOUDt otDealmd 
on ICCiOUlIt 

RI • 
. 22,06.000 
,42095,000 
98.09,000 . 

1,82,000 
2~36,39.ooo , 

13,48,33.000 
9,32,000 

18,24,24,000 

7,O'f.ooo 
36.37,000 
56;20.000 
,,41.000 

"10,41,001) 

1.90,000 
1,03,93,000 

7,93.000 

57,71,000 
,,82,000 

n,ooo 
~,OCIO 

:1,2IMPC1O 
'_ U;3I,ofio 
r9,J'~ 

iI.ef,Io 
',' '!~"',n,oeo 

17,19,000 
3196,000 

3,12,000 
1,54,36,000 

4,67,000 
2>49,000 

[p.T.O. 



)l~ 
of 

Demand 
Name of Demand 

Amount of ~ 
on lCCOubt 

MINISTRY OF INFORMATION AND BROAD. 
CASTING 

61 Ministry of Information and Broadcasti,!g 
62 Broadcasting 
63 Other Revenue Expenditure of the Ministry of InfonRa-

tion and Broadcasting 

MINISTRY OF INTERNATIONAL TRADE 
6.4 Ministry of International Trade 6, Foreign Trade 
66 Other R::ven'.le Etp::nditutc of the Ministry of Interna-

tional Trade 

MINISTRY OF,~AND,P,O~ 
67 Mini~ry of Irrigation and Power 
68 Multipurpose River Schemes 
651 Other Revenue Expenditure of the Ministry of Irrigation 

aDd Power 

MINISTRY OP LABOUR AND EMPLOYMENT 
70 Miniltry of LabolU' and Employ!11ent 
71 Chief Inapector of Minel 
72 Labour and Employment 
73 "Other Revenue Expenditure of the Ministry of Labour 

and Bmployment . 

MINISTRY OF LAW 
'4 Mini,try of Law 
" Blections 
76 Other R.evenue Expenditure of the Ministry of Law 

. MINISTRY OP PETROLEUM AND CBBMlCALS 
" MiniltrY of P~troleum and Chemicall 
11 Other Reven'.le Bxpenditure of the Ministlf· ,1111 !lata It_ 

- .' and CheDlic:als . • .' . . . . . 
.... 'MINISTRY OP STBEL, MINES AND RBAVY 
: '.' - ENGINEERING 

-:'" Ministry of Steel, ,Mqa -~.hJi"';'" . .:. 
• . 10 . qeoloaical Survey 

I,' Other ltevenue Bxpenditure of the <Minauy .0[ Iheel, 
Mines and Heavy Engineering .. 

MINISTRY OF 11lAN8.f)R'I" 
b Ministry of Transport 
83 Met.:orology 
84 Central Road Fund 
8, Clmnunications (including National Highway,) 
86 Mercantile Marine 
87 Lighthouses and Lightships 
118 Aviation 
~9 Other Revenue expenditure of the Ministry of Transport 

Rs. 

1,30,000 
49,26,000 

2,1,,000 
16,00,000 

7,,11,000 

3.'4,000 
7,16,000 

18,000 

Jif1,OOO 

8,8,,000 
22,34,000 
36,71,000 
63,96,000 
10,79,000 
:9~J:I,ooo 
,8,68,000 
2S,61,CCO .. 



Number 
of 

Demand 

. Name of Demand 

MINISTllY.OF f.&.Us. HOUSING AND 
RBHA~rtA: 

9) Ministry of Wota. MouMaiand RebabiUlation 
!1r Public Works. 
9% Stationery and Printing 
93 BKpenditure on Displaced Persons 
94 Other Revenue Expenditure of the Ministry of Works, 

H)~ning and Rehabilitation 

DBPARTMENT OP ATOMIC ENERGY 

9~ Department of AtoDI.ic Bncf,y 
96 Atomic Energy Research . 

DEPARTMENT OP PARI lAMENTUY AFfAIRS 
97 Department of ParliamentarY AWatra 

DBPARTMBNT OP POSU·ANJ) ~8.A.PJIS 
'911 ' Department of Posts and Telegraph • 
. ., Overseas Commuritcatiohs Senic:es 

100 
101 

10% 

Posts and Telegraphs (Wotldng ~nsea) 
Posts and Teleg'"'l'hs Dividend to General Revenues 

and Appropriations to lteRrve 'Punds . 
Other Revenue B.-.a"'&IC«*·~fiPoau 

and Telegraphs . . . . . . . 

DBPARTMSIlT ....... PLy 

103 Department of Supply 
104 Supplies and Disposals 
ft,J Other Revenue Bzpendftaftof the ~rtme!1t ~ .. 

Supply . • . ~ ,. • • 

.... ·tets·: Department ofTeehnical1)c;,elupmem 
107 Other Rwemae :E1IIPCD4it&ue flf tile DepaltD.at of 

Technical'I>evelopment • • 

.PARLIAMtfJ'tt AND SBCRETARIAT OP TBB 
VlCE-PRBSIDENT 

loB Lok Sabha 
109 Other Revenue Expenditure of Lolt Sabha 
lIO Ra;ya Sabha . 
n I Secretariat of the Vice-PftSident 

'183 

}unountof~d 
on acooullt 

Rs. 

3,89,000 
%,81,68,000 

96,%%,000 
10044,000 

)0,000 

I,OO;9b,OOO 

3,71,000 

8,84,000 
4S,ooo 

3,77,000 
18,000 

[P.T.O. 



Number 
of 

Demand 

Name of Demand Amount of De-
mand on account 

-------------.----------------------------------
II.-BKPBNDITURB MBT FROM CAPITAL AND 

DISBURSBMENT OF LOANS l\ND ADVAN-
CBS-

M~~~~B~~~~~~ bB~7MJ!Nr 
112 Capital Outlay ofthe Ministry of Community Develop-

ment and Cooperation . '. . • . • 

MINISTR,Y OP DBNiNCE 
II3 Defence Capital Outlay . 

MlNlSTRYOPEDUCATION 
114 Capital Outlay of the Ministry of Bducation 

MINISTRW' OP EXTERNALAPFAIRS 
I I S Ca;JitalOutlay of the Ministry of External A&ira 

MINISJ'R¥ OP FINANCE 
116 Capital Outlay on the India Security Press 
117 Capital Outlay on Currency and Coinage 
11.8 Capital Outlay on Mints . 
I 19 Capital Outlay on Kolar Gold Mine. 
120 Commptcc;l Value of Pensions 
UI Other Cap.ita! OIlt1ay of the Ministry of Finance 
U2 Capital Outlay on Granu to State and Union Territory 

Governments for Development.. . . • 
U3 Loans an1 Advances by the Central Government 

MINlsrrRY OP FOOD AND AQRlOUI. TUBE 
124 Capital Outlay on Forests 
us Purchase of Foodgrains . 
1 ~6 Other Capital Outlay of the Ministry of Food and AIii-

cultu-re . . . . . • . . 

MINISTRY OF HEALTH 
127 Capital Outlay of the Ministry of Health 

MOOSTRY Ol' HOME AF.PAlRS 
la8 Capital Outlay of the Ministry of Home Mfaira 

MINISl'RY OF lNOUSir.RIY 
·129 Capital Outlay of the Ministry of Industry .' 

MINISTRYOFINFORMATI6N AND BJtOADCAS. 
TING 

no Capital Outlay ofthc Ministry of Information 
Broadcasting . . . . . 

MINISTRY OF INTERNATIONAL TRADE 
131 Capital Outlay ofthe Ministry of International Trade . 

MINISTRY OF IRRIGATION AND POWER . 
132 Capital Outlay on Multipurpose River Schemes . 
133 Other Capital Outlay ofthe Ministry of Irri,ation and 

Power 

'1M 

RI. 

1.63.000 
96.73,000 
2,76,000 
6.71,000 

10.3a,ooo 
14,8,,62,000 

2,3,,17,000 
:6,17,73,000 

16,000 
31,34,00.000 

,,00,000 



Number 
of 

Demand 
Name of Demand 

MINISTRY OFLAIlOUR AND BMPLpYM\ElQ' 
134 Capital Outlay of the Ministry of Labour and Employ-

ment 

AUNlSTRJ' O~ FET,ROLEUM A.NJ) CIlEMl;CALS 
13!! Capital Outlay of the Ministry of Petroleum and Chemi-

cals . 

MINISl'RY OF STEEL, MINES AND IlEAVY 
E~INEERING '. 

136 Capital Outlay of the Ministry of Steel, Mines 
Heavy Engi.neerina . . • . . 

MJ,NISTRY OF TRANSPORT 
137 Capital Outlay on Roads 
138 Capital Outlay on Ports . 
139 Capital Outlay on Civil Aviation 
140 Other Capital Outlay of the Ministry of Transport 

and 

MINISTRY OF WORKS. HpVSING AND RE-
~IUTAnON 

Capital Qutlay on Public Works 
Delhi Capital Outlay 
Other Capital Outlay of the Ministry of Works, Hous-

ina and Rehabilitation . 

DEPARTM~OFATOMICENERG~ 

144 Capital Outlay of the Department of Atomic Erergy 

14!! 
DEPARTMEHT OF P06TS AND TELEGRAPHS 
Capital Outlay on Posts and Telearaphs (Not met from 

Revenue) . 
Other Capital Outlay of the Department of Poeti and 

Telegraphs 

g. Govenameat BW-latroc1uced 

The Appropriation (Vote' on A~count) Bill, 1964. 

~O. OoYenament Bl11-Passed 

Amount of De-
mand on aecount 

Rs. 

31,000 

4,97,58,000 
22,20,000 
41,21,000 
57,34,000 

The Appropriation (Vote on Account) Bill, 1964 

The motion for consideration of the Bill Was moved by Shri 
T. T. Krishnamachari. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken UP. 

Clawas 2 and 3 and the Schedlule were adopted. 
Clause I, the Enactini Formula and the Long Title were also adopted. 
The motJon that the Bill be passed was moved by 8hri 

T. T. Kriahnamachari. 
- The motion was adopted and the Bill was passed. 

[P.T.O. 



11. $DPptemeatar, &emaads tor ().rants (kU......,..) 'or 1iU-U 
Diecuuion on the Supplementary IDemands for Grants in respect of' Ole 

Blldl:et (Railways) for 1963-64 concluded. 
The following Demands were voted in full:-

No. of 
Demand 

4 Working EXpeDlllU-A,slainiatntiOD. • 
s Working ExpcfJ'. It.eDWaaGli'~tenanco 
6 Working Expcnaea-Operating StlIft' . 
7 Working Expenses-QpeatiQQ(FueQ: 
8 WOrk111l Expenses-Operation other than staft' andl".tl 
9 Working ExpolllCs-Misceilaneoua Expenses 

10 Working, Expenses-Labour Welfare 
IZ Payments to General Revenues 
IS Open Line Works-Additions and ReplacemClllts 
16 Open Line Works-Development Fund 
18 Appropriation to Development Fund 

12. Government B11l-~uee4 
The Appropriation (Railways) No.2 Bill. 19M. 

13. OoYenunent BlU-PaIIecl 

A1JMIWat of Sup-
plementary DemBnd 

h 
1,83,64.000 
4J18.~ 
2.33,33,000 
3.64.S8,ooo 

4S,73,000 
a.:4B.s"ooo 

41A5,ooo 
It9l,79,ooo 

26~S8,'1,ooo 
3,76,8a,ooo 
6'75,~000 

The AppropriatioB (Raih»q8) No. 2 Bill, 1984 
The motion for consideration of the Bill was moved by,'SIut'Shah Nawaz 

Xhan. 
The following members took. part in the dePaie:-

(1) Shri U. M. Trivedi 
(2) Shri N. G. Ranga 

Sbri Shllh Nawaz Khan replied to the debate. 
The motion for constderatlun w.. adopted and c:lauae.by .. a,kluse 

consideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 
The m'Otion that the Bill be pasaed was moved by Shri Shah ' !fawaz 

Khan. 
The motion was adopted and the Bill was passed. 

I'" SUpplemeatarJ Demaada lor Gruis (General) .or 1963-84 
DioscussioD on the S~lementary Demands for GrantE in. reJII)eCt· 'of the-

Budiet (Gttneral) for 1963~6f commenced. 
One cut motion was moved. , I J •• 

The discussi'On was not concluded, 
. (1.ok Sabha a4journed tin 11 A.M. on Wednesday, the, 11th MlU"ob; 1JCM). 

'188 
GMGIP'ND--LS 1-2388 (D) LS---lo-S-M-750. 

M.·M~KAt1L, 

Secretary. 



LOJ[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceeding_] 

Wednndall. March 11, 1964/Phalguna 21, 1885 (SakG) 

No •. "' 
1. 8ta'rreII ...... 

Starred Questions Nos. 522-528, 530, 531, '534 and 535 were orally 
answered. Replies to the remaining Questions were laid on the Table. 

2. UDStarred Questions 
Replies to Unstarrecl Questions Nos. 103S-1075 were Ilatd on tba Table. 

3. S.-t NaUoe qaesuo. 
One Short Notice Question regarding treatment to an M.P. in Ambala 

Jail addressed to the Minister of Home Mairs was orally answered and 
supplementary questions were answered thereon. 

•. Pa}leb Ial4 on the Ta.ble 
The following papers were laid on the Table-

(1) A copy each of the following Reports under article 151(1) ot tile 
Constitution:-

(i) Audit Report (CivU), 1984. 
(li) Audit Report (CivU) on Revenue ReceiPts, 1964. 

(2) A copy of Appropriation Accounts (CivU) , 1962-63. 
(3) A copy of the Audit Report, Posts and Teleanphs, 19614, under 

article 151 (1) of the Constitution. 
( 4) A copy of the Appropriation AcCI!ounts, posts and TeleJl'&pM, 

IIN11-63. 
(5) A copy 01. the Annual Report of the National CounciJ ot Edu-

cational Research and Training Itor the year 1842-63 together 
with the Audited Accounts. 

(6) A copy of the International Copyrlght (Fit'St Amendment) Order, 
1984 published in NoWlcation No. 8.0. 428 dated the 31st 
January, 1964, under sectiOR 43 of the CoP}"l'ilfht Ad, 1957. 

(7) The following Rules under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i), A copy each 01. the following Noti1lc:ations malcing certain fur-
ther amendments to Schedule ILl to the Indian Administrative 
Service (Pay) Rut.., 1954:-

(a), G.8.R No. 1495 dated the 21st September, 1963. 
(b) G.8.R No. 1761 dated the 16th November, 1963. 
(c) G.S.R No. 2 ciatedthe 4th January, 1964. 
(d) G.s.R. No. 277 dated the 18th February, 19M. 

, 
7.7 

[P.T.O. 



(ll) A copy of the AJ.1 India Services (Death-cum-Retirement 
Beneftts) Third Amendment Rules, 11963 published in Notift;.. 
cation No. G.s.R. 1736 dated the 9th November, 1963. 

(iii) A copy of the Indian Administrative Service (Pay) Amendment 
Rules, 1964 published in Notiftcation No. G.s.R. 139 dated the 
list February, liM. 

(iv) A copy of the All India ServilCeSo (Discipline and Appeal) 
Amendlment Rules, 1964 publiShed in Notification No. G.S.R. 
223 dated the 15th February, 1964. 

(8) A copy of the Annual Report of the Hindustan. I/nsecticides 
Limited, New Delhi, for the year 1962-63 along with the Audited 
Accounts and the comments of the ComptroLler and Auditor 
General thereon, under sub-section (1) at section 611}A of the 
Companies .Ad, 1956. 

(9), A copy of the Review -by the Government on the workin'g of the 
above Company. 

5. OpIaIoas on BID 
Shrimati T. Lakshmi Kanthamma ladd on the Table Paper No.1 to the 

BILl further to amend the Jlnddan Penal Code and the Code of Criminal 
Procedure, 1898, which was circulated tor the purpose of eliciting opinion 
thereon !by the direction ot the House on the 13th September, 1963. 

6. MeaII'e from BaJya 8abba 
Secretary reported a message from Rajya Babha that Rajya Sabha had 

no recommendations to make to Lok Salbha in regard to the Appropriation 
(Railways) Bill, 1964, passed by Lok Babbs on the 3rd March, 1964. 

7. SuppJemtllltary Demands for GNDt. (Genen.1) for 1965-M 
Discussion on the Supplementary Demands for Grants in respect of the 

Budget (General) for 1963-64 concluded!. 
The cut motion moved on the 10th March, 1964, was negatived. 
The tollowing Demands were voted in full.:-

Nwnber 
of 

Demand 

Name of Demand 

I.-EXPENDITURE MET PROM REVENUE 
(MINISTRY OF DBFENCE) 

8 Ministry of Defence 
(DEPARTMENT OF SUPPLY) 

u Supplies and Disposals . 
(MINISTRY OF EDUCATION) 

I4 Ministry of Education . 
15 Education 

(MINISTRY OF EXTERNAL AFFAIRS) 
17 Tribal Areas . 
21 I)adra and Nagar Havell Area . 

(MINISTY OF FINANCE) 
26 Union Excise Duties 
27 Tues on Income including Corporation Tax, etc. 

Amount of Sup-
plementary De-

mand 
RI. 

1,18,000 

12.,21,000 

2,00,000 
76,00,000 

10,00,000 
15,00,000 



No. of 
Demand 

Name of Demand 

33 Pensions and Other Retirement Benefits 
35 Opium. 
36 Other Revenue Expenditure ofthe Ministry of Finance 
38 Grants-in-aid to States . 
39 MlaceUaneous Adjustments between the Celltral and 

State Governments 
(MINISTRY OF FOOD AND AGRICULTURE) 

43 Agricultural Research 
(MINISTRY OF HOME AFFAIRS) 

55 CensUI. 
60 Andaman and Nicobar Islands. 
63 Lsccadive. Minicoy and Amindivi Islands . 

(MINISTRY OF INFORMATION AND BROAD-
CASTING) 

67 Other Revenue Expenditure of the Ministry of Informa-
tion and Broadcasting . 

(MINISTRY OF IRRIGATION AND POWER) 
69 Multi-purpose River Schemes . 
70 Other Revenue Expenditure of the Ministry of Irri,a-

tion and Power) . 
(MINISTRY OF LABOUR AND EMPLOYMENT) 

73 Labour and Employment 
(.\UNISTRY OF EDUCATION) 

86 Scientific Research and Cultural Affairs 
(MINISTRY OF TRANSPORT) 

95 Lighthouses and Lightships 
(DEPARTMENT OF POSTS AND TELEGRAPHS) 

99 Indian Posts and Telegraphs 
100 Posts and Telegraphs-Dividend to General Revenues 

and AppropriatIons to Reserve Fund . . . 
(MINISTRY OF WORKS. HOUSING AND 

REHABILITATION) 
[02 Public Works. 
103 Stationery and Printing . 
[04 Expenditure on Displaced Persons 

(SECRETARIAT OF THE VICE-PRESIDENT) 
[12 Secretariat of the Vice-President 

II.-BXPENDITURE MET PROM CAPITAL 
AND DISBURSEMENT OF LOANS AND 
ADVANCES 

(MINISTRY OF EDUCATION) 
I [7 Capital Outlay of the Ministry of Education 

(MINISTRY OF EXTERNAL AFFAIRS) 
1 18 Capital Outlay of the Ministry of External Affairs 

Amount of Sup-
plementarY Demand 

Re. 
63.89.000 
46,00,000 
52,00,000 

3,50,00,000 

4,91,000 

$,53,000 
37,27.000 
18,63,000 

18,00,000 

79,00,000 

1,30,00,000 

3,80,000 

3.73,86,000 

2,5°,00,000 
3,14,00,000 

35,29,000 

27.00,000 

[P.T.O. 



No. of 
Demand 

130 

133 

U4 
126 

128 

133 
135 

137 

139 
(41 

143 

144 
145 
146 

Name of Demand 

(MINISTRY OF FINANCE) 
Capital Outlay on Currency and Coinaae 
Commuted Value of Pensions 
Other Capital Outlay of the Miniatry of Finance 
Loans and Advances by the Central Government 
(MINISTRY OF FOOD AND AGRICULTURE) 
Purchase of Food Grains 
(MINISTRY OF IRRIGATION AND POWER) 
Capital Outlay on Multi-purpose River Schemel . 
Capital Outlay of the Ministry _of Labour and Employ-

ment. • 
(MINISTRY OF EDUCATION) 
Capital Outlay of tbe Miniltry of Scicntik ~h and 

Cultural Mairs. . . . . . . 
(MINISTRY OF TRANSPORT) 
Capital Outlay on Roads . . . . . 
Other Clpital.)uthy of the Ministry of Transport and 

Communications . . • . • • . 
(DBPARTMENT OF POSTS AND TBLEGRAPHs') 
Capital Outlay on Posts and Telearaphs (Not met from 

Revenue) ... . . . . • . 
(MINISTRY OF WORKS, HOUSING AND RE· 

HABILITATION) 
CapiUl Outlay on Pub1ic Works 
Delhi Capital Outlay 
Other Capital Outlay of the Miniltry of Works. HOlII-

ing and Rehabilitation 

8. GoVerDJDeIlt BIJl~trodacecl 

The Appropriation Bill, 1964. 
9. Govermnent BlU-P .... 

The Appropriation Bm, 1964. 

Amount of Sup-
plementary Demand 

Ra. 

1,95,48,000 
34.72.000 

6,04,00,000 
4,00,OO,COO 

25,00,00,000 . 

1,000 

1,50,00,000 

20,77,68,000 

1,000 

93.00,000 

The motion for consideration of the Bill was moved by &brimati 
Tarke9hwari Sinha. 

'Dhe motion for consideration was adopted and clause-by-CI&U8e con-
_deration was taken ·up. 

aau.ses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the Bill be passed. was moved by Shrimati 

Tarkeshwari Sinha. 
The motion was adopted. and the Bill was pasaed. 

10. '!'be BueJeet (Genen!) l~DemaIuJs for Grate 
Discussion on Demands for Grants Nos. 8 to 14 and 114 for which the 

Ministry of Education is responsible commenced. 
Nine cut motions were moved. 
The diacussion was not .concluded. 
(Lok Sabha adjourned till 11 A.M. on 'nlursday, the 12th March, 19M). 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, MClrch 12, 1964/PhCllgu114 22, 1885 (Saka) 

No. ItS 
1. Starred QuestiOlUl 

Starred Questions Nos. 643, 546-551 and 563 were orally &IllJWered. 
Replies to the remaining questions were laid on the Table. 

2. UDStaned QuestfODa 

Replies to Unstarred Questions Nos. 107~1123 were laid on the Table. 

3. .short Notice QuestIon 
One Short Notice Question rePTding rehaJbllitation of miil"BDts from East 

Pakistan addressed to the Minister of Works, HOUSing and Rehabilitation was 
orally anlJWered and 8upplementary questions were answered thereon. 

4. ~ A.tteIlUon to Matter of Url'ent PubUe Importance 

Shri Hem Barua called the attention of. the Mindstel' of. Defence ,to the 
firing by Pakistani troops at Indian posts in the Jammu area. 

The Minister of. Defence made a statement in regard thereto. 

5. Papers laid. OIl the Table 

The following papers were laid on the Table: ~ 

(1) A copy of. Annual Report on the working and administration of. the 
Companies Act, 1956, for the year ended the 31st March, 1968, 
under section 838 of the said Act. 

(2) A copy each of the following Notiftcations under section 159 ot the 
Customs Act, 1962:-

(i) G.S.R. No. 254 dated the 22nd February, 1964. 
(ll) G.B.R. No. 266 dated the 29th F~, 1964. 

(iii) G.S.R. No 293 dated the 26th February, 1964. 
(Iv) G.B.R. No. 331 dated the 1st March, 1964. 
(v) G.S.R. No. 332 dated the lit March, 1964. 

(vi) G.s.R. No. 333 dated the 1st March, 1964. 
(vii) G.B.R. No. 334 dated the 1st March, 1964. 
(viii) G.S.R. No. 335 dated the 1st MMch, 1964. 
(ix) G.S.R. No. 336 dated the 1st March, 1964. 
(x) G.B.R. No. 337 dated the 1st March, 1964. 
(xi) G.S.R. No. 338 dated the 1st MaTCh, 1964. 
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(3) A copy of Notification No. G.S.R. 255 dated the 2Znd February, 
1964 under section 159 of the eu.toma Act, 1962 and section 88 
of the Central Excises and Salt Act, 1944, makin, certain fwiher 
amendments to the Custams and Central Excise Duties Export 
Drawback (General) J\1,lles, ~~. 

(4) A copy of the Central Excise (Second Amendment) Rules, 19M 
published in No:tJ.t\c.IUio~ No. g.S.B. Z92 dated the 26th Feb-
ruary, 1964, under section 38' of the Central Excises and Salt .Act, 
1944. 

(5) A copy each of the following Orders under sub-aection (2) at 
. seetiort;SS of ~·Blttate Dut, Act, 1158:-

(i) The Dadra and Nagar·Havel:i and Goa, Daman and Diu (Taxation 
Concessions) Order,*,'/19~;published in Notification No. S.O. 659 
dated the 21nd February, 1964. 

(ii) .. '!be Pondich~ (Taxa~ion Concesaions) OMer, 19M publlahed in 
NotlftUtioit No. S.O·,'· ft60 dated thee lltbllWmwy,·.186f. 

8. The ..... (Oeaeral) 18H-~J)eme"" for Oran .. 

'lr,~~ on.:D.amanda. for,Qrants .. Nos. Il to, 14 and 114 tor which the 
Ministry Of Education is responsible concluded. 

Tbe cut motions moved on the 11th Mardh, 1964, were negatived. 

The :tI»iowln. Demands, were voted in full:-

No. of 
De-

mand 

MINISTRY OF BDUCATION 

I.-EXPENDITU~ ·MEl':FBD~ REVENUE 
& .. Ministry of Bllucation 
"',iWucation 

10 Archaeology . 
1 I I Survey of India 
12 Botanical Survey 
13 Zoological Survey 
J4 Other RewlIUQ E ..... wtun of tlI,c Ministry of ~~cation 

1I.-EXPBNDlTURE MBT'PROM ·CAPLTAL..AND DIS-
BURSEMEN1' OF LOANS ANI> ADVANCES 

II" Capital Outlay.Q! the Ministry of Bduoadon 

. ~ountof 
Demand 

Rs. 

79,07,000 
33,52,90,000 

1,17,61,000 
3,81>42,000 

25,99,000 
23,80,000 

10,82,61,000 

(Lok Sabha adjGUpned till 11, A.M.on ,:,friday. ~, 13t,b. March. 19M). 
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LOK 8ABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 13, 1964/Phalguna 21, 1886 (8czk4) 

No. 10 
l. Starred Qaedoas 

Starnd Questions Nos. 565-572, 57~78, 581, 584 and 585 were orally 
answered. Replies to the remaining questions WE!I'e laid on the Table. 

2. U~ Qafllltklu 

Replies to Unstarred Questions Nos. 1124-1163 were laid on the Table. 

3. 8hort NoUee QaeatlOIIB 

One Short Notice Question regaMinl Delhi Milk Scheme addressed to the 
Minlster of Food and Agriculture was orally answered and supplemental')' 
questions were answered: thereon. 

4. IntlmatiOD re: Releue of Member 

The Speaker informed the HOU8e that he had received a telell'atn, dated 
the 12th March, 1964, from. the Superintendent, Sub;lail, J4uvattupuzha, 
Kerala, that Shri A. K. Gopalan, Member, Lok Sabha, was released from 
Sub-jail, Muvattupuzha, on the 12th March, 1964. 

6. Papen laid on the Table 

The followi:ng papers were laid on the Table:-
(1) The Colliery Control (Amendment) Order, lS63 publisbed in 

Notilftcation No. G.S.R. 19 dated the 4th January, 19M, undIeI 
sub-section (&) of section 3 of the Eseential. Commodities Act, 
19C16. 

(2) Report of the Comptroller and Auditor General on the ACClounb 
of the Coal Board for the ~ar 1962-&3, under Bub-section (2) of 
section 12 of the Coal Mines (Conservation and Safety) .Act, 1962. 

(3) (a) Annual Report of the National Coal Development Corporation 
Limited, Ranchi, for the year 1962-63 alon& with the Audited 
Accounts and the comments of the Comptroller a.nd Auditor 
General thereon, under sub-section (1) at 8eCtion 819A of the 
Companies Act, 1956. 

(b) Review by the Go.ernment on the work:iDc of the above Cor-
porat1oD. 

[P.T.O. 



(f) The Rubber (Amendment) RuleI, 1964 pu.blished in Notification 
No. G.S.R. 2.90 dated the 29th February, 1964, under sub-section 
(3) of section 25 of the Rubber Act, 1947. 

(6) Annual Reports of the Rubber Board ·for the years 1961-62 and 
1962-63. 

(5) (a) Annual Report or the State Trading Corporation of lIndia 
Llmited, New Delhi, for the year 1962-63, along with the Au1it.ed 
Acoounts and the comments of the Comptroller and Auditor 
Geaeral thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(b) Review by the Government on the working of the above Cor-
~on. ' 

(7) Annual Report of the National &nalI Industries Corporation Limited, 
.' . New Del~i, tor the Ye8T' 1~63 along with the Audited Aecounts 

and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the Companiel 
Act, 1966. . . 

(8) Review by the Government on the working of the above Corporation. 

6. Report of COIDIIdUee on Absenee of Members 

Shri R. It. Khadilkar presented the Eiahth Report c1f the CQmmittee 011 
Ablence of Members hn the Sittings of the HoUR. 

7. Report of E~tes Qmmdttee 

Shri Arun Chandra Guha presented the Forty-sixth Report of the Esti-
mates Cornmtt1lee on the Mlnlstry of tnternational Trade--Tea Board. 
Celeutta. 

8. I'reIIentatton of Petttlon 

Shri Sivamurthi Swami presented a petition sisnecI by two petitioners 
regarding establishment of sugar factories by co-operative societies. 

9. Statement re: Govemment BusIJl_ 

'l1le MilUter of Parliamentary Aftairs made a statelJlent reprdlng Gov-
ernment Oils!"".. for the week cammencing the 16th March, '964. 

10. The Badret (General) 19M-85-DemuuIs tor Grants 

DitlCWlSion on Demands for Grant. Noe. 77, 78 and 135 for which the 
MinUtry of Petroleum and Cheml.cale iii responsible commencecl. 

Ten cut motions were moved. 
The .. dUcusaion was. pOt concluded. 

11. J(otIoa ~: 1'hlrtJ-Ilxth' ~ 01 Coaaltteeoa Private Mentben' BUIs 
aDd a-obUloIIS 

&brl lJetft R(&j ~ the, following motion:...,..-
''That this House a·g:rees with the Thirty-sixth ~ of- the Com-

mittee on Private Memibers' Bills and Resolutions presented to 
the House on the 9th March.,.., 1964." 

The motion wu adopted. 
'7IN 



12. Private Members' ~ 

(1) The Constitution (Amendment) Bill, 1964 (Amendment of articZU 
80 and 171) by Shrl c. It. Bhattacharyya. 

(2) The Land Acquisition (.Amendment) Bill, 1964 (Amendment of 
section.! 3, 11 etc.) by Shri S. Hansda. 

(3) The Advocates (Amendment) Bill, 1964 (Ame.ndment of section 
24) by Dr. c. B. Singh. 

13. Private Membe.... BIlls-Withdrawn 

(i) The Govern.ment Servants (Ban on Service afttn' Retimnmt) Bm, 
1963 by Shri R. G. Dubev. 

Shri R. G. Dubey concluded his speech on the motion for consideration of 
the Bill moved on the 29th February, 1964. 

The following member" took part in the debate:-
(1) Dr. Ranen Sen 
(2) Shri N. G. Ranga 
(3) Shri A. Shanker Alva 
(4) Dr. L. M. Sinlhvi 
(5) Shri Ghanshyamlal Oza 
(6) Shrj Gauri Shanker Kakkar 
(7) Shri Onkarlal Berwa 
(8) Shri Saa;oo Pandey 
(9) Shri Jai Sukh Lal Hathi 

Shri R. G. Dubey replied to the debate. 

The BiB was withdrawn by leave at the House. 

(ii) The Commissions of Inquirll (Amendment) Bm, 1962 (Amendment 
Of section 8) by Shri Dtwan Ch4nd Sharma. 

'nl.e motion for consideration of the Bill was moved by Shri Diwan Chand 
Shanna. 

The following members took part in the debate:-
(1) Dr. L. M. Singhvi 
(2) Shri Gawi Shanker K.akkar 
(3) Sh:ri Jai Sukh Lal Hatbi 

Shri Diwan Ch&ncl Sha.rma replied to the debate. 

The Bill was withdrawn by leave of the House. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 16th March, 1984). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 16, 1964/PhatguM 26, 1885 <Saka) 

No. IS. 
1. Starred QuelltioDl 

Starred Questions Nos. 586-589, 592, 593, 595, 597 and 599 to 603 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarred QuNtlou 

Replies to Un starred Questions Nos. 1164 to 1200 were laid On the Table. 

3. CalIJDg AUentiOD to Matter of Urrent PabUe Importanee 

Shri Yashpal Singh called the attention of the Prime Minister to the 
reported crossing over to Burma of 600 hostile NagaI on the 26th February, 
1964. 

The Minister of State for External Affairs made a statement in regard 
thereto. 

4. Pape1'8 LaId on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications under sub-section (2) 

of section 7 of the Employees' Provident Funds Act, 1952:-
(i) The Employees' Provident Funds (Fifth Amendment) Scheme, 

1964 published in Notification No. G.S.R. 206 dated the 8th 
February, 1964. 

(ll) The Employees' Provident Funds (Sixth Amendment) Scheme, 
196. published in Notification No. G.S.R. 207 dated the 8th 
February, 1964. 

(2) A copy each of the following papers under section 36 of the 
Employees' State Insurance Act, 1948:-

(I) Annual Report of the Employees' State Insurance Corporation 
for the year 1982-63. 

(if) Annual Accounts of the Employees' State Insurance Corporation 
for the year 1962-63 together with the Audit Report thereon. 

5. Reports of Estimates Committee 

Shri Arun Chandra Guha presented the follOWing Reports of the Esti-
mates Comrnittee:-

(1) Forty-seventh Report on the Ministry of International Trade-
Export Risks Insurance Corporation Ltd., Bombay, and 

(2) Forty-eighth Report on the Ministry of International Trade. 

[p.T.C. 
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6. BeelpaUon of Mem1Ier 
The Speaker infonned the House that 'Mr. K. L. Shrimali had resigned 

his seat in Lok Sabha with effect from the 15th Maroh, 1964. 

7. 8tatemeDt by Deputy MIDIster 
The Deputy Minister 6f Labour and Employment and Planning made a 

statement correcting the replies given -on the 2nd March, 1964 to supple-
mentaries ·by Shri Hari Vishnu Kamatb on StaI'1l6dQueation No. 376 regard-
ing Consumer 'Price Index. 

8. MoUoa for ElectioD to CODUlllttlee -Shri Y. B. Chavan moved the following motion:-
''That in pursuance of sub-section (l)(i) of section 12 of the National 

C.det Corps Aet, liM8, 'the members of Lok Sabha do proceed 
to . eI~t, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Cen-
tral Advisory Committee for the National Cadet Corps for II 
tenn of one ,year commencing from the 1st June, 1964, IUbject 
to the other provisions of the said Act and the Rules made 
thereunder." 

The motion was adopted. 

9 . . The ..... ,. . (0 ...... ) .19M-...... n.= ..... -fH·OJu18 

(1) Discussion on Demands for Grants Nos. 77, 78 and 135 for whieh the 
MiDietry of· Petroleum aDd Chembls is'l'etpOnlible concluded. 

The cut motions moved on the 13th March, 1984-, were negatived. 

The following Demands were voted in ful1:-

No.6f 
D .. 

mand 

MINISTRY OF PETROLEUM AND CH'lDtnCALS 

I.-BXPBNDITURB MET FROM RBVENUE 
77 . M1nfatry olPetro1eum and Chemicals 

,s Other Revenue Expenditure of the Ministry of PeboIeum' mel 
Chemicala. • . • • • • • . 

II.-BXPBNDITUR.B'~ FR.OM OAPrrAL,-ANl) ·DIS-
BURSBMENT OF LOANS AND ADVANCBS 

13' Capital Outlay of the Ministry of Petroleum _ Chemical' • 

Amount of 
Demand 

RI. 

16,18,000 

(li) Discussion on DemUlds for Grants Nos. 64- to 86 'and 181 for which 
the Ministry of Internat!onal Trade is responsible commen~d. 

Twenty..lfive cut motions were moved. 
The . discussion ,was not c0l\cluded. 

(Lvk Sabha adjourned till 11 A.M. on Tuesday, the 17th March, 1964). 

14. N. KAUL, 
Secretary. 
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LOK SABRA 

BULLETliN-P ART I 

[Brief Record of Proceedings] 

Tuesday, March 17, 1964/ Phalguna 27, 1885 (Saka) 

No. 251 

1. ,starred QuestiOIl5 

Starred Questions Nos. ~10, 612-614, 616--319, 621 and 623-62. 
were orally answered. Replies to the remaining guest.!.ons 'Vere laid on the 
Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 1201-1258 were laid on the Table. 

3. Slawt Notice Question 

One Short Notice Question regarding Virginia tobacco market addressed 
to the Minister of Food and Agriculture was orally answered and supple-
mentary questions were answered thereon. 

4. Pape1'll Laid ou the Table 

The following papers were laid on the Table:-

(1) A copy of Annual Report of the llndian Council of Agriculturnl 
Research for the yca·r 1962-63. 

(2) A copy each of the following Notifications under sUb-section 
(3) of section 45a of the Merchant Shipping Act, 1958:-

-(a) Notification No. G.S.R. 1393 dated the 2-4rth August, 1963 contaln-
ing Corrigenda to the Merchant Shipping (Shipping Ontce 
Forms) Rules, 1963 published fin Notification No. G.S.R. 455 
dated the 16th Mar<:h, 1963. 

·('b) Notification No. G.S.R. 1511 dated the 21st September, 1963 con-
taining Corrigendum to the National Shipping Board Rules, 
1960 publishe1 in Notification No. G.S.R. 1242 dated the ~nd 
October, 1960. 

----------_._------------.--------------------------------*The notifications were previously laid on the Table on the 26th Novem-
ber, 1963 and were re-Iaid under Rule 234(2) of the Rules <d Procedure. 

[P.T.O. 
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"(c) The Merchant Shipping (Examination of Enlineers in the Mer-
charit Navy) Amendment Rules, 1963 published in Notification 
No. G.s.R. 1805 dated the 23rd November, 1963. 

(3) The Merchant Shipping (Distress Messages and Navigational 
Warnings) Rules, 1964 published in Noti1ication No. G.S.R. 157 
dated the 1st February, 1964, under sub-section (3) of section 
458 of the Merchant ShipPing Act, 191)8. 

(4) Report and the Certified Accounts of the Shipping Development 
Fund Committee fOr the period ended the 31st March, 1962 to-
gether with the Audit Report thereon, under sub-section (6) of 
section 16 of the Merchant Sh.ipping Act, 195-8. 

(5) A copy of Annual Report of the Indian Central Tobacco Commit-
tee tor the year 1962-63. 

(I) A copy each ot the following Orders under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

(a) The Delhi Roller Mill Atta Order, 1964 published in Noti1ication 
No. G.S.&. 415 dated the 3rd March, 1964. 

(b) The Andhra Pradesh Paddy (Movement ContrOl) Order, 1964 
published in Notl.tlcation No. G.S.R. 417 dated the 5th March, 
1964. 

(c) The Madras Rice Procurement (Levy) Amendment Order, 1964 
published in Notification No. G.S.R. 418 dated the 5th March, 
1964. 

(7) Audit ~ on the Accounts of the An:mal Welfare Board, Mad-
ras, for the year 1962-63. 

(8) Annual Report of the Iniian Central Sugarcane Committee for the 
year 1962-63. 

I. Leave of AbeeDce 
The following members were granted leave of absence from the sittings 

.f the House for the periods mentioned aga.inst each:-

(I) Shri G. Narayan Reddy 

(2) Shri A. Jayaraman 

(3) Shri Maheswar Naik 

(4) Shri Biren Dutta 

(5) Shri Yashwantno Mar-
tandrao Mukne _._---------

l8th November to 21st December, 
1963 (Sixth Sesaion). 

18th November to 31st December, 
1963 (Sixth Session). 

18th November to 13th December, 
1963 (Sixth Session). 

18th November to 21st December, 
1963 (Sixth Session) and 10th 
February to 5th March, 1964 
(Seventh Session). 

18th November to 21st December, 
1963 (Sixth Session). 

"The noti4lcation was previously laid on the Table On the 17th Decem~l" 
1083 and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(6) Shri Dasaratha Deb 

(7) Shri R. Kanekuabai 

(8) Sbri U. Srinivua MalUah 

(9) 8hri Biddika Satya-
narayana 

(10) Shri Ram Singh 

(11) Shri D. D. Puri 

(12) Shri T. Abdul Wahid 

10th February to 8th April, 1964 
(Seventh Seuion). 

10th February to 25th March, 1964 
(Seventh Session). 

lOth February to 8th March, 1964 
(Seventh Seaion). 

10th February to 2nd March, 1964 
(Seventh Sesaion). 

14th February to 20th March, 1964 
(Seventh Session). 

10th March to Inh April, 1964 
(Seventh Session). 

7th March to 1st May, 1964 
(Seventh Session). 

6. The Budget (Gelleral) 19M-61S-DemaDds for Grants 

(i) Discussion on Demands for Grants Nos. 64 to 66 an-1 131 for which 
the Ministry of lnternational Trade is responsible concluded. 

One cut motion moved on the 16th March, 1964, was withdrawn by leavC! 
of the House. 

The remaining cut motion~ moved on the 16th March, 1964, were negativ. 
ed. 

The following Demands were voted ·in full:-

MINISTRY OF INTERNATIONAL TRADE 

No. of 
De-

mand 
Name of Demand 

Amount of 
Demand 

---------_._---
I.-EXPENDITURE MET FROM REVENUE 

64 Ministry of International Trade 
65 Foreian Trade 
66 Other Revenue Expenditure of the Ministry of International 

Trade ....... . 

Rs. 

30 ,52,000 

8,55,56,000 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BUR'iEMBNT OF LOANS AND ADVANCES 

131 Otl'itai Outlay 0f the Ministry of International Trade 5S,OO,ooo 

(ii) Discussion on Demands for Grants Nos. 61 to 63 and 130 for which thE' 
Ministry of Infonnation and Broadcasting is re8pOnl!ible commenced. 

Twenty-four cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A..M. On Wednesday, the 18th March, 1984). 
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LOlt SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedne.dall, March 18, 1964/Phalguna 28, 1885 (Sak4) 

No.I5Z 

1. Starred Questions 

Starred Questions Nos. 63~6, 636-640, 642, 644 and 646 were orally 
answered. Replies to the remaining questions were laid on the Table. 

2. UDstarred Qu~ons 

Replies to Unstarred Questions Nos. 1259-1292 and 1294-1297 were 
laid on the Table. 

3. Short Notice Questloa 

One Short Notice Question regarding assistance from U.S.A. for famine 
stricken areas addressed to the Minister of Food and Agriculture was orally 
answered and supplementary questions were answered thereon. 

4. CallbI&' AttenUou to Matter of Urrea.t' Public Importance 

Shri P. R. Chakraverti called the attention of the Minister of Defence to 
armed Pakistani raids on the 15th March, 1964 in the border villap Bhulwal 
Mulo near Jammu killing four persons and seriously injuring others. 

The Minister of Defence made a statement in regard thereto. 

5. Questlou of Privilege 

The Speaker withheld his consent to the raising of a question of privilege 
given notice of by Sarvashri Kishen Pattnayak and Ram Sewak Yadav 
regarding a Member Shri Mani Ram Bagrio having not been allowed to 
enter the Parliament House at about 7 P.M. on the 17th March, 1964. 

6. Papers Laid on the Table 

The following papers were laid on the Table:-
A copy each of the following Rules under section 41 of the Defence 

of India Act, 1962:-
(i) The Defence of India (Third Amendment) Rules, 1964 published 

in Notification No. G.S.R. 242 dated the 14th February, 1964. 
(ll) The Defence of India (Fifth Amendment) Rules, 1964 published 

in Notification No. G.$.R. 428 dated the 9th March, 1964. 
[p.T.O. 
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7. Report of Committee on Private Members' BWs aa.d Besol1ltlOllll 

Shri S. V. Krishnamoorthy Rao presented the Thirty-seventh Report or 
the Committee on Private Members' Bills and Resolutions. 

S. Report. of Publie Accounts Committee 

Shri Mahavir Tyagi presented the Twenty-second Report of the Public 
Accounts Committee on Finance Accounts of Central Government, 1961-82-
Chapter I of Audit Report (CiVil), 1963. 

9. The Budget (General) 1964-G5-Dcmandsfor Grants 

(i) Discuuion on Demands for Grants Nos. 61 to 63 and 130 for which 
the Ministry of Information and Broadcasting is responsible concluded. 

The cut motions moved on the 17th March, 1964, were negatived. 

The following Demands were voted in full:-

MINISTRY OF INFORMATION AND BROADCASTING 

No. of 
De-

mand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

61 Ministry of Iuformation and Broadcuting 
6:. BroadCIIItiDg • 

63 Other ltevenue Expenditure of the Ministry of Information 
and Broadcasting 

n.-ExpENDITURE MET FROM CAPITAL AND DlS-
BURSEMBNT OP LOANS AND ADVANCES 

130 Capital Outlay of the Ministry of Information and Broadcast-
1118 

Amount of 
Demand 

RI. 

(il) Discussion on Demands for Grants Nos. 70 to 73 and 134 for which 
the Ministry of Labour and Employment is responsible commenced. 

Twenty-seven cut motions were moved. 

The dilCusaion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 19th March, 19M). 
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M.N.KAUL. 
Secretary. 



Wit SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 19, 1964/Phalguna 29, 1885 (Saka). 

No. 253 

1. Starred QaestioDs 

Starred Questions Nos. 653-655 and 657-{J64 were orally answered. 
Replies to the remaining questions., were laid on the Table. 

2. UDStarred QUestiODB 

Replies to Unstarred Questions Nos. 1298-1338 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Lissara ',Drain addressed to the 
Minister of Irrigation and Power was orally answered and supplementary 
questions were answered thereon. 

4. Calling Attentioa to Matter of Urgent Public Importance 

Shri Rajendranath Barua called the attention of the Minister of Home 
Affairs to the recent explosions in Jammu and Kashmir State particularly 
in the office of the Deputy Commissioner, Poonch and at Betar Dam. 

The Minister of State for Home Mairs made a statement in regard 
thereto. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Fourth Valuation Report of the Life Insurance Cor-
poration of India as at 31st March, 1963, under section 29 of 
the Life Insurance Corporation Act, 1956. 

(2) A COPy each of the following) Notifications under section 159 of 
the Customs Act, 1962:-

(i) G.S.R. 270, dated the 29th February, 19M. 
(il) G.S.R. 271, dated the 29th February, 19M. 
(ill) G.S.R. 272, dated the 29th February, 1964. 
(lv) G.S.R. 273, dated the 29th February, 1984. 
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(v) G.S.R. 274, dated the 29th February, 19M. 
(vi) G.S.R. 275, dated the 29th February, 1964. 
(vii) G.S.R. 391, dated the 7th March, 1964. 
(viii) G.S.R. 393, dated the 7th March, 1964. 
(ix) G.S.R. 394, dated the 7th March, 1964. 
(x) G.S.R. 395, dated the 7th March, 1964. 
(xi) G.S.R. 396, dated the 7th March, 1964. 

(xii) G.S.R. 401, dateq th~ 7th March, 1964. 

(3) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962 and section 38 of the Central Excises and 
Salt Act, 1944, making certain further amendments to the Cus-
toms and Central Excise Duties Export Drawback (General) 
Rules, 1960:-

(i) G.S.R. 277, dated the 29th February, 1964. 
(ii) G.S.R. 278, dated the 2~th February, 1964. 
(iii) G.S.R. 279, dated the 29th February, 1964. 
(iv) G.S.R. 280, dated the 29th February, 1964. 
(v) G.S.a. 281, dated the 29th February, 1964. 
(vi) G.S.R. 397, dated the 7th March, 1964. 
(vii) G.S.R. 398, dated the 7th March, 1964. 
(v~i~) G.-S.B. 399, dated the 7th MarCh, 1964. 

(ix) a.s.R. 400, dated the 7th March, 1964. 

(4) A copy of Notification No. G.S.R. 282, dated the 29th February, 
1964, containing Corrigendum to Notification No. a.s.R. 50, 
dated the lIth January, 1964, under section 159 of the Customs 
Act, 1962 and section 38 of the Central Excises and Salt Act, 
1944. 

6. Meesares from RaJya Sabha 

Secretary reported the fol1ow~g messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Vote on Account) Bill. 
1964, passed by Lok Sabba on the 10th March, 1964. 

(ii) That Rajya Sabba had no recommendations to make to Lok 
Sabha in regard to the APpropriation (Railways) No. 2 Bill, 
1964, passed by Lok Sabha on tbe 10th March, 1964. 

(ill) That Rajya Sabha had no recommendations ~ make to Lok 
Sabba in regard to the Appropriation Bill, 1964, passed by Lok 
Sabha on the 11th March, 1964. 

7. Statement by Deputy MiDister 
The Deputy Minister of Posts and Telegraphs made a statem~t correct-

ing the replies given on the 17th March, 1964 to supplementaries by Shri 
Had Vishnu Kamath on Starred Question No. 625, regarding Stamp to com-
memorate the memory of Netaji SlUJhas Chandra Bose. 
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8. Statement by Member 

Shri Harish Chandra Mathur made a statement in respect of the reply 
given on the 29th February, 1964 to Starred Question No. 361, regarding 
Commission on Monopolies and Concentration of Wealth. 

The Minister elf Industry replied. 

9. Govenunent B1l1-lDtroduced 

The Public Employment (Requirement as to Residence) Amendment 
Bill, 1964. 

10. The Budpt (General) 1964-65-Demaads for Grants 

(i) Discussion on Demands for Grants Nos. 70 to 73 and 134 for which the 
Ministry of Labour and Employment is responsible concluded. 

The cut motions moved on the 18th March, 1964, were negatived. 

The following Demands were voted in full:-

No. of 
De-

mand 

MINISTRY OF LABOUR AND EMPLOYMENT 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
70 Ministry of Labour and Employment . 

7 I Chief Inspector of Mines 

72 Labour and Employment 

73 Other Revenue Expenditure of the Ministry of Labour and 
Employment 

H.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

134 Capital Outlay of the Ministry of Labour and Employment • 

Amount of 
Demand 

Rs. 

3I,92,CXlO 

10,34,01,000 

3040,000 

(ii) Demands for Grants Nos. 3 to 7 and 113 for which the Ministry of 
Defence is responsible were taken up. 

Fifty-four cut motions were moved. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 20th March, 1964). 
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M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 20, 1964/Phalguna 30. 1885 (Saka) 

No. 1M 
1. Starred QuestioDl 

·S.tI~d Qu:e!ltions Nos. 673, 67~81 and 6M-889 were orally 
answered. Replies to the remaining questions were laid on the Table. 

2. Uutarred Questions 
Replies to Unstarred Que:;tions Nos. 1339-1359 and 1361-1378 were 

laid on the Table. 

3. Short Notice Question 
One Short Notice Question regarding Talks with Mr. Phillips Talbot 

addr(,9sed to the Prime Minister was orally answered and supplementary 
questions were answered thereon. 

4. Intimation Re: Arrest and Release of Member 
The Speaker informed the House that he had received a communication 

from the Sub-Divisional Magistrate, New Delhi, saying that Shri Mani Ram 
Bagri, Member, Lok Sabha. was arrested today (20th March, 1964) under 
sections 186/188/147 and 149 of Indian Penal Code and released on bail. 

5 Papers Laid on the Table. 
!TIh·e following papers were laid on the Table:-

(1) Annual Report of the National Instruments Limited, Calcutta, 
for the year 1962-63 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on, under sub-section (1 ) of section 6l9A of the Companies 
Act, 1956. 

(2) Review by the Government on the working of the abov. 
Company. 

(3) Report of the Ganga Brahmaputra Water Transport Board for 
the year 1963 (Hindi and English versions). 

6. The Bwlget (General) 1964-65-Demaads tor GraIIU 
Discussion on Demands for Grants Nos. 3 to 7 and 113 for which the 

Ministry of Defence is responsible commenced. 
Seven cut motions were moved. 
The discussion was not concluded. 

7. Motion Be: Tblrty-Seventh BeporIt of Committee OIl Private Jrlembt:a' 
BUIs and Beaolotlolll 
Shri Hem Raj moved the following motion:-

"That this House agrees with the Thirty-seventh Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 18th March, 1964." 

[p.T,O. 
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The motion was adopted rubject to the modiflcation su.rrgested by Shri 
H. N. Mukerjee that the time allotted to the Resolution by Shri Tridib 
Kumar Chaudhuri regarding minorities in East Pakistan be increased from 
I t hours to 2i hours. 

8. Private Member's Resolution-Withdrawn 
Shri R. G. Dubey concluded his speech on the following Resolution 

moved by him on the 6th March, 1964:-
"This House is of opinion .that Government should take. steps to 

nationalise the Film Industry." 
The following members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Diwan Chand Sharma 
(3) Shri Onkarlal Berwa 
(4) Shri Ramchandra Vlthal Bade 
(5) Shri Hari Charan Soy 
(6) Shri Sham Nath 

Shri R. O. Dubey replied to the debate. 
The Resolution was withdrawn by leave of the House. 

9. Private Member's Resolutlon-Uader Consltleratlon 
. ! 

Shri Tridib Kumar Chaudhuri moved the following Resolution:-
I "This Houe is of opinion that in view of the continuing insecurity 

of the life, property and honour of the minority communities 
living in the Eastern wing of Pakistan and general denW. of 
all democratic rights of the people in that part of Pakistan, 
the Government of India should, in addition to .removing all 
restrictions on the migr~tion of people belonging to the 
minority communities from East Pakistan to the Indian Union, 
also take steps to raise the issue of the democratic and human 
rights of the minorities in the forum of the United Nations 
under appropriate articles of the U.N. Charter." 

Four amendments were moved by-
(1) Shri Raghl,Ulath Singh 
(2) Shri Hem Barua 
(3) Shri H. N. Mukerjee 
(4) Shri H. P. Chatterjee 

Th~ following members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Sbri Ra«'hunath Sinrh 
(3) Sardar Dhanna Singh GUIshan 
(4) Shri P. R. Chakraverti 
(5) Shri U. M. Trivedi 
(6) Shlri Purushottamdas R. Patel 

The discussion was not conCluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 21st March, 1964). 

M. N. KAUL, . 
Secretary. 
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LOK SABIIA 

BULLETIN-PART I 

[Brief Aecord of Proceedings] 

Saturciall, March 31, 1964/Chaitra 1, 1888 (SaIc4) 

No .• 

l. Short Notice QaeaUoaa 

Two Short Notice Questions regarding Indo-Pakistan Cnmmanders Meeting 
and AUmati Project addres8ed to Ministers of Dafeoce and IrlUation and 
POWN respectively were orally answered and supplementary qUlHticma were 
answered 1IJereaG. 

2. 8tatemeat re: GoverllllleJlt BasIDeaI 

The MiD.iater at ParliemeDtary Aftair. made a .tatement reprdinc Govern-
ment ·busineas for the week commeDcine the 23rd March., 1 .... 

3. 'l'be IIadpt (o.enI) 19M-86-Denwnd. tor Gtuaa. 

DiscuaoD on Demand.t for Grants NOlI. 3 to 7 and 113 fOr which the J4inJJ.. 
try of Defence is l'eIPQD81ble continued. 

The ctilC'Ulllion waa not concluded. 

(Lok Sabha adjoUJ'l\ed till 11 A.N. on Monday, the 23rd MarC!h, 1984.) 

-GMGPIND-LS 1-2556 (D) LS-21-3-84-'1ao. 

II. N. JtAsUL, 
Secretary . 



LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 23, 1964/Chaitra 3, 1886 (Saka) 

No. 256 
1. Starred Questions 

Starred Questions Nos. 693, 694, 696, 698 and 700-704 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Ull8tarred Questloas 
Replies to Unstarred Questions Nos. 1379--1414 were laid on the Table. 

3. CaUing Attention to Matter of Urgent Public Importance and Ad-
journment Motions 

Thirteen Calling Attention notices and four adjournment motion 
notiC'Cs regarding reported rete.rence to the Union Law Ministry and the 
Attorney General of India of" the decision of the Uttar Pradesh Vidhan 
Sabha to bring the two judges of the Lucknow Bench of the Allahabad 
High Court bEfore the Bar of the Vidhan Sabha to answer charges of 
contempt of the Vidhan Sabha were taken up. 

The Minister of Home AlTairs made a statement in regard thereto. 

The Speaker withheld his consent to the moving of the adjournment 
motions. 

~ CaJlflng Attention to Matter of Urgent Public Importance 
Sbri Hem Barua called the attention of the Minister of Home Aft'.airs to 

the recent incidents of violence in Belghoria (West Bengal), Rourkela 
(Orissa), Jamshedpur (Bihar), Raigarh (Madhya Pradesh) and other places 
resulting in deaths. 

The Minister 'Of Home Affairs made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
A copy each of the following Orders under 9ub-section (3) of sec-

tion 13 of the Representation of the People Act, 1950:-
(i) The Delimitati'on of Council Constituencies (Punja1b) Amend-

ment Order, 1964 published in Notification No. a.s.R. 420 
dated the 5th March, 1964 . 

. (ii) The Delimitation of Council Constituencies (Mysore) Amend-
ment Order, 1964 pubHshed in Notification No. a.s.R. 421 
dated the 5th MarCh, 1964. 

[P.T.O. 
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6. PresldeDt's Aslent to Bllis 
Secretary laid on the Table following tour Bills passed by the Houses 

of Parliament during the current session and assented to by the President:-
(1) The Appropriation (Railways) Bill, 1964. 
(2) The Appropriation (Vote on Account) Bill, 1964. 
(3) The Appropriation Bill, 1964. 
(4) The Appropriation (Railways) NO.2 Bill, 1964. 

7. Statement By MInister 
The Minister of Food and Agriculture made a statement regarding 'Crea-

tion of Wheat Zones'. 
8. Govemment Bil1-lnt.r~d 

The Standards of Weights and Measures (Amendment) Bill, 1964. 

9. The Budget (General) 1964-~Demands for Grants 

(i) Discussion on Demands for Grants Nos. 3 to 7 and 113 for which 
the Ministry of Defence is responsible concluded. 

On cut motion No.6 moved by Shri Hari Vishnu Kamath on the 19th 
March, 1964, the House divided, Ayes 24; Noes 96. The cut motion was 
accordingly negatived. 

On cut motion No. 66 moved by Shri N. G. Ranga on the 19th March, 
1964, tbe House divided, Ayes 27; Noes 99. The cut motion was accor-
dingly negatived. 

The othN cut motions moved on the 19th and 20th March, 1964 were 
also negatived. 

The following Demands were voted in full:-

MINISTRY OF DEFENCE 

No. of Amount of 
De- Name of Demand Demand 

mand 
-- .. ---..--

Rs. 
I.-EXPENDITURE MET FROM REVENUE 

3 Mini!try of Defence SS046,OOO 
4 Defence Services, Effective-Army 5,34,31,13,000 
5 Defence Services, Effective-Navy 21,21,62,000 
6 Defence Services, Effective-Air Force 1,14,22,,8,000 
7 Defence Services-Non-effective 20,07,50,000 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

113 Defence Capital Outlay 1,29,20042,000 

(ti) Discussion on Demands for Grants Nos. 82 to 89 and 137 to 140 for 
which the Ministry of Transport is responsLble commenced. 

Sixty-llve cut motions were moved. 
The discussion was not concluded. 

(Lok Sabba adjourned till 11 A.M. on Tuesday, the 24th March, 1964). 
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M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuemay, March 24, 1964/Chaitra 4, 1886 (Saka) 

No. 251 

1. Starred Questions 

Starred Questions Nos. 714--719 and 723-724 were orally answered. 
Replies to the remaining questions were laid on the Table. 

2. Ulllltarred QIIMtlOas 

Repliel to Unstarred Questions No.. 1415-14'70 and 1472-1~1 were laid 
on the Table. 

3. Caliin&' attention to matter of Urpoe PubUc Importqee 

Shrimati Renu Chakravartty called thoe attention of the Minister of Works, 
Housing and Rehabilitation to a recent judgment of the Punjab High Court 
wherein the Chief Justice has made certain observations about Rehabilita-
tion Ministry's interference in the 841ministration of juatice by semi-judi-
cial oftI.cers at the instance of a Member of Parliament. 

'l'fle Minister of Works, Housing and Rehabilitation laid on the Table a 
statement in regard thNeto. 

4. Intimation re: Aftest ef Meabel' 

The Speaker informed the House that he had receIved a telegram, dated 
the 23rd March, 1964, from the Additional District Magistrate, IJuclmow, 
that SIlri Yuveraj Dutta Singh, Member, Lok 8abha, had been arrested on 
the 2IIld March, 1964, for defiance of orders under section 144 of the Cri-
minal Procedure Code and was lodged in Lucknow District Jail. 

5. Intimation re: (lonvlction 01 Member 

The Speaker informed the House that he had rece'ved a wireless 
message, dated the 23rd March, 1964, from the Inspector-General of Police, 
Hyderabad, that 8hri Y. Eswara Reddy, Member, Lok Sabba, had been 
convicted on the 23rd March, 1964, to one week's simple imprisonment 
under sections 143 and 447 of the Indian Penal Code. 

[P.T.O 
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6. Papers laid on the Table 

Th1! following papers were laid on the Table:-
(l) Annual Report of the ,Indian Central Arecanut Committee for 

the year 1962-63. 
(2) Annual Report of the Indian Central Oilseeds Committee for the 

year 1962-63. 

7. Statement by Deputy Minister 

The Deputy Minister of Railways made a statement correcting the answer 
given on the 17th March, 1964 to a supplementary by Shri Ramchandra 
Vithal Bade on Starred Question No. 614 regarding Refreshment Stalls. 

8. The Budget (General) 19M-6~Demands for Grants 

(i) Discussion on Demands for Grants Nos. 82 to 89 and 137 to 140 for 
which the Ministry of Transport is responsible concluded. 

The cut motions moved on the 23rd March, 1004, were negatived. 

The following Qemands were voted in full:-

No. of 
De-

mand 

MINISTRY OF TRANSPORT 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
82. Ministry of Transport 
83 Meteorology . 
84 Central Road Fund 
8S Communications (including National Hiahways) 
86 Mercantile Marine . 
87 Lighthouses and Lightships 
88 Aviation 
89 Other Revenue Expenditure of the Ministry of Transport 

H.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

137 Capital Outlay on Roads . 
138 Capital Outlay on Ports 
139 Capital Outlay on Civil Aviation 
140 Other Capital Outlay of the Ministry of Transport 

Amount of 
Demand 

Rs. 

97,34,000 
2.045,78,000 
4,03.76,000 
7,02,51,000 
1,18,74,000 
1,00,19,000 
6045.54,000 
2.,81,68,000 

54,73,37,000 
2.,44..27,000 
4,53,28,000 
6,30,75,000 

(ii) Discussion on Demands for Grants Nos. 74 to 76 for which the 
Ministry of Law is responsible commenced. 

Ten cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 25th March. 1964) 
M. N.KAUL, 

Secretary. 
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LOI[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. March 25, 1964 jChaitra 5, 1886 (Saka) 

No. 258 

1. Starred Questions 

Starred Questions Nos. 734, 735, 737-743, 745 and 7f6 were orally ans-
wered. Replies 'to the remaining questions were laid on the Table. 

2 Unstarred QuestlOllll 

Replie.c; to Unstarred Questioos Nos. 1492-1542 were laid on the Table. 

3. Adjoumment Motion~ and CalUn, A.ttention to Matter of Urrent Public 
Importance 

Two adjournment motions given notice of by (i) Shri Hem Barua and 
(ii) Sarvashri S. M. Banerjee and Hom! F. DajI and five Calling Attention 
notices by Sarvashri YashpaJ! Singh, Hem Barua., S. M. Banerjee, Shrimati 
Renu Chakravartty, Shri Romi F. Daji, Shrimati Renuka Ray and Shri 
Harish Chandra Mathur regardin!( the espionage aetivitles of Pakistani 
Assistant High Commissioner at Shillong. were taken up: 

The Prime Minister made a statement in regard thereto. 

The Speaker withheld his consent. to the moving of the adjournment 
motion.s. 

4. CaUln( Attention to Matter of Urrent PabUc Importance 

Shrimati Renu Chakravarttyo called the attention of the Minister of 
Works. Housing and Rehabilitation to the hardships being suffered by 
Hindu tribal refugees migrating from East Pakistan, especially due to the 
outbreak of. small-pox end other diseases caused by lack of arrangements 
of regular rations, treatment, transport etc. 

The Minister of Works, Housing and Rehabilitation made a statement in 
regard thereto. 

5. Paper Laid on the Table 

A copy of Ministry of Transport Resolution No. 6-AHC(2) /63, dated 
the 13th' March, 1964 containing Government's decisions on the Report of 
the Ad Hoc Committee on Tourism, was laid on the Table. 

[p.T.O. 
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6. Report of Public Accounts Committee 

Shri Mahavir Tyagi presented the Twenty-third Report of the Public 
Accounts Committee on Audit Report (Commercial), 1963. 

7. Report of Committee on Pii~ate IWembers' Bills aad Besolut1oD8. 

Shri S. V. Krishnamoorthy Ra.o presented the Thirty-eighth Report of 
the Committee on Private Members' BUls anti Resolutions . 

.r 
¥Report of loint Commtttee 

V Shri S. V. Krishnarnoorthy Rao presented the Report of the Joint Com-
mittee on the Bill further to amend the Constitution of India. 

9. Evidence before Joint Committee-Laid on the Table. 

Shri S. V. Krishnamoorthy B&o laiIt on the Table a copy of the evidence 
given before the Joint Committee on the Bill further to amend the Con-
stitution of India. 

The Anned Forces (Special Powers) Continuance Bill, 1964. 

11. The Budpt (General) 19M-65-Demands lor Grant.. 

(1) Discussion on Demands for Grants Nos. 74 to 76 for which the Minis-
try of Law Is re~ible concluded. 

The cut motions moved on the 24th March, 1964, were neratived. 

The follow ina Demands were voted in tul1:-

No. of 
De-

mand 

MINISTRY OF LAW 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
74 Ministry of Law 
75 Elections 
76 Other Revenue Bxpenditure of the Minlttry of Law 

Amount of 
Demand 

RI. 

(il) Discussion on Demands tor Grants Nos. 98 ~ 102, .1<.5 and 146 for 
which the Department of Posts and Telegraphs Is responsible commenced. 

ililght cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th March, 1964). 
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M. N. KAUL, 
Secretary. 



LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 26, 1964/Chaitra 6, 1886 (Saka) 

No. 259 
1. Starred Questions 

Starred Questions Nos. 754-758, 760, 762, 764-765 and 767 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 1543-1595 were laid on the Table. 

3. Papers laid OIl the Table 

The following papers were laid on the Table:-

(1) A copy of the Defence of India (Fourth Amendment) Rules, 
1964 published in Notification No. G.S.R. 381 dated the 2nd 
March, 1964, under section 41 of the Defence of India Act, 1962. 

(2) A copy each of the following Notifications under section 169 of 
the Customs .Act, 1962:-

(a) G.S.R. 180 dated the 1st February, 1964. 
(ob) G.S.R. 448 dated the 14th March, 1964. 

(3) A copy of Notification No. F. 4(45)/63-Fin(E) published in 
Delhi Gazette dated the 22nd February, 1964 containilllg the 
Delhi Sales Tax (Amendment) Rules, 1963, under sub-section 
(4) of section 26 of the Bengal Finance (Sales Tax) Act, 1941, 
as in force in the Union Territory of Delhi. 

(4) A copy each of the following Rules under section 38 of the 
Central Excises and Salt Act, 1944:-

(a) The Central Excise (Third Amendment) Rules, 1964 pub-
lished in Notification No. G.S.R. 446 dated the 14th March, 
1964. 

(b) The Central Excise (Fourth Amendment) Rules, 1964 pub-
lished in Notification No. G.S.R. 447 dated the 14th March, 
1964. 

4. Report or Estimates Committee . 
Shri Arun Chandra Guha presented! the Forty-ninth Report of the Esti-

mates Committee on the Ministry of International Trade-State Trading 
Corporation of India Limiited, New Delhi. 

[P.T.O. 
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5. The Buctcet (GeBeral) 19M·65-Denumds for G .... ts 

(i) Discussion on Demands for Grants Nos. 98 to 102, 145 and . 146 for 
which the Department of Posts and Telegraphs is responsible concluded. 

The cut motions moved on the 25th March, 1964, were negatived. 

The following Demands were voted in full:-

DEPARTMENT OF POSTS AND TBLEGRAPHS 

No. of 
De-

mand 
Namc or Demand 

I.-EXPENDITURE MET FROM REVENUB 
98 Department of Posts and Telegraphs 

99 Overseas Communications Service 

100 'Posts and Telegraphs (WorkiIIg Bxpenaes) 

101 Posts and Telegraphs Dividend to General ReveuUCII and ap-
propriations to Reserve Funds . . . .'. 

1~ Other Revenue Expenditure of thc Deputrneot of Posta and 
Telegraphs . 

n.-ExpENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCBS 

145 Capital Outlay on Posts and Tc1esraPhs (Not met from Re-
venue) • . . ... • • • • 

146 0theI Capital Outlay of the Department of POlIti mel Tele-
graphs 

Amount of 
Demand 

RI. 

(U) Discussion on Demands tor Grants Nos. 36 to 41 and 124 to 128 for 
which the Miru.try of Food and .t\iriCulture is ~onAble. eqmmenceJCio. 

One hundred and sixteen cut motions were moved. 

The discussion was not concluded. 

6. statement by MInIster 
The Minister of State for Home Affairs mad2 a statement informing 

the House that the President had made a reference to the Supreme Court 
under article 143 of the Constitution in regard to the recent conflict of 
powers and jurisdiction between the State Legislature and the Hilll Court 
GIl '. Uttar Pradesh. 

(Lok Sabha adjourned till 11 A.M. on s.tunlay. the 28th K.arcll. UM). 
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LOK SABRA 

BULLEmIiN-PART I 

rBrief Record of Proceedings] 

SatuTdo.lI, March 28, 1964/Chaitra 8, 1886 (Saka) 

No. 280 

1. Starred QuetrUOII!I 

Starred Questions Nos. 774-776,779,781-787,790,793 and 794 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Uastar.red Questto. 

Replies to Unstarred Questions Nos. 1596-1638 were laid on the Table. 

3. Papers IaJ4 on the Table 

The following papers were laid on the Table:-

(I) Copies of correspondence exchanged between the Prime Minis-< 
tfr of India and President Ayub Khan of Pakistan in regard 
to a Minister-level meeting to discuss the problem presented 
by the recent influx of refugees from Eut Pakistan into 
India. 

(2) (a) Annual Report of the Hindustan Steel Limited, Ranchi, 
for the year 1962-63, along with the Audit Accounts and the 
comments of the Comptroller and Auditor General thereon, 
under sub-section (1) of section 619A of the Companies Act, 
1956. 

(b) Review by the Government on the working of the above 
Company. 

(3) Notiftcation No. G.S.R. 288, dated the 29th February, 1964, under 
SUb-section (1) of section 28 of the Mines and Minerals (Re-
gulation and Development) Act, 1957. 

(4) Report of Indian Productivity Team on Printing Industry in 
Britain, U.S.A. and Japan. 

4. Statement Be: GoYel'lllDeDt BusIness 

On behalf of the Minister "of Parliamentary Mairs, the Minister of State 
for FOOd and Agriculture made a statement regarding Government business 
tar the week commencing the 30th March, 1964. 

[P.T.O. 
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5. The Bada'et (General) 1964.65-J)emaMs for GrlBta 
Discussion on Demands for Grants Nos. 36 to 41 and 124 to 126 tor 

which the Ministry of Food and Agriculture is responsible continued 

"'-- The discussion was not concluded. 

6. Motion Be: 'l"bArty-eighth Report or Oommittee oa PrIvate Memben' 
Bilb aDd ResolutiODB 

Shri Ram Sewak Yadav moved the tollowing motion:-
"That this House agrees wilth the Thirty-eighth Report of the Com-

mittee on Private Members' Bills and Resolutions presented 
to the House on the 25th March, 1964." 

The motion was adopted. 

'j. Private Memben' Blll&-lDtroduced 
(1) The Constitution (Amendment) Bill, 1964 (Omission of article 37) 

by Shri Abdul Ghani Goni. 

(2) The Payment of Wages (Amendment), Bill, 1964 (Amendment of 
sections 1 and 15 etc.) by Shri P. R. Chakraverti. 

8. Private Member's Bill-UDder oonslderatlOD 

The Constitution (Amendment) Bill, 1963 (Amendment of articles 84 
... and 173) by Shri Han Vishnu Kamath. 

The motion for consideration of the Bill was moved by Shri Hari 
Vishnu Kamath. 

The following members took part in the debate:-

(1 ) Shri R. K. Khadilkar 
(2) Shri Ram Sewak Yadav 
(3) Shri Brajeshwar Prasad 
(4) Shri Ramchandra Vithal Bade 
(5) Pandit K. C. Sharma 
(6) Shri Amar Nath Vidyalankar 
l7) Shri Jashvant Mehta 
(8) Shrimati T. Lakshmi Kanthamma 
(9) Shri M. P. Shinkre 

(10) Shri Mahavir Tyagi 
(11) Sardar Kapur Singh 
(12) Shri Onkarlal Berwa 
(13) Shri C. R. Pattabhi Raman. 

Shri Hari Vishnu Kamath replied to the debate. 

Voting on the motion was postponed. 

(Lok Sabha adjourned till 11 A.M. on Monday, tlb.e 30th March. 1964). 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 30, 1964/Chaitra 10, 1886 (Saka) 

No. 261 
1. starred Questlous 

Starred Questions Nos. 796-805 and 814 were orally answered. Replieil 
to remaining questions were laid on the Table. 

2. Unstarr~ Questions 

Replies to Unstarred Que9tions Nos. 1639-16'10, 1673, 1674 aDd a state-
ment by the Minister of Inlormation and Broadc:8ltlllc correct.inc the npJy 
to Unstarred Question No. 268 on the 17th Fe~, 19M, were laid on the 
Table. 

3. Paper ..... on the Table 

A copy of the Revised Estimates for th.d year 1963-64 and the Budget 
Estimates for the year 1964-65 Of the Employees' State lnBW'ance Cor-
poration, under section 36 of the Employees' State Insurance Act, 1948, to-
gether with 'Performance-cum-programme Statement and Business type 
Budget', was laid on the Table. 

4. Report of Estimates Oommittee 

Shri Arun Chandra Guha presented, the Fif1liebh Report of the Esti-
mates Committee on 'Public Undertakings-Accommodation rented in prin-
cipal cities; and guest houses, staff cars etc., maintained by them'. 

5. The Budcet (Gener:1l) 19M-65-Demands lor Grants 

(i) Discussion on Demands for Grant& Nos. 36 to 41 and 124 to 126 for 
which the Ministry of Food and Agricult\Jll'le is responsible concluded. 

On cut motion No. 23 movecl by Shri Surendran8lbh Dwivedy on the 26th 
March, 1964, the HOUSe divided, Ayes 37; Noes 106. The CUt moti<1I1 was 
accordingly negatived. 

On cut motion No. 140 moved by Sh.ri N. G. Banga on the 26th Mareh, 
1964, the House divided, Ayes 35; Noes 107. The cut motion was accor-
dingly negatived. 

The other cut motions moved on the 26th March, 1964 were also negatived. 
[P.T.O. 
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The followinl Demands were voted Jrl' full:-

MINISTRY OF FOOD AND AGRICULTURE 

.. No. of 
De-

mand 
Name of Demand 

I.-EXPENDITURE MB't FROM REVENUE 
36 Ministry of Food and Agriculture 

37 Agriculture 

38 Airicultural Reaearcb 

39 Animal Husbandry 

40 FOl"elt 

41 Other Revenue Expenditure of the Ministry of Food and 
Agriculture 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

124 Capital Outlay on Forests 

12, Purcbase of Poodgrains 

fi6 Other CapitAl Outlay of the Ministry of Food and Agriculture 

RI. 

77,71,000 

4.00,n,ooo 
6,18,23,000 

1,03,53,000 

1,L4046,ooo 

1,77,000 

2,19,:54>49,000 

67,53,97,000 

(ii) Discussion on Demands for Grants Nos. 67 to 69, 132 and 133 for 
which the Ministry of Irrigation and Power is responsible conunenced. 

Sixty-seven cut motions were moved. 

The discuss.ioo was not ooncluded. 

6. calling Attention to Matter of Urgent Public Importance 

Shri Amar Nath Vidyalankar called the attention of Hie Minister of 
Steel, Mines and Heavy Engineering to the closure of the Heavy Eleetricals 
Factory, Bhopal. 

The Minister of Steel, Mines and Heavy Engineering made a statement 
in regard thereto. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 31st Maroh, 1964). 
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LOR SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

TuesdaV, March 31, 1964/Chaitra 11, 1886 (Saka) 

No. Z8Z 
1. S.tarnd Quest.iODS 

Starred Questions Nos. 816-825 were orally answered. lteplies to re-
maining questions were laid on the Table. 

2. UDBtarred Quest1011S 
RepJ.i.es to Unstarred Questions Nos. 1675--1731 were laid on the Table. 

3. Pap,l!h IiLId on the Table 
The following papers were laid on the Table:-

(1) A copy of the Ministry of Finance Notification No. F.13(3)-W&MI64, 
dated the 30tih March. 1964 regarding Market Loans fioated by 
the C'entral Government in 1Or64-M. 

(2) A copy each 01 the following Rul-es under sub-sec:.ion (3) of s'c-
tilon 122 of the Major Port Trusts Act, 1963:-

(i) The Major 'Port Trusts (Procedure at &ard Meetings) Rules, 
1964, ,published in Notifl.cation No. G.8.R. 298 dated the 29th 
February, 1964. 

(ii) The Major Port Trusts (Payment of Fees and Allowances to 
Tru.crtees) Rules, 1964, published in Notification No. G.s.R. 
299 dated the 29th February, 19M. 

(3) A copy each of the followmg Orders under sub-section (8) of 
section 3 of the Essential Commodities Act, 1955:-

(i) The Delhi Wheat Products (Export CoDtrol) Order 1964 pub-
liShed! in Notification No.· G.SR. 478 dated. the 19th March. 
1964. 

(Ii) The Rice (Andhra Pradesh) Price Control (Second Amend-
ment) Order, 1964 published in Notification No. G.S.R. 481 
dated the 20th March, 1964. 

(iii) The Inter-Zonal Wheat and Wheat Produc!s (Movement Con-
trol) Order, 1~ published in Notification No. G.S.R. 511 
dated the 23rd March, 1964. 

(iv) 

(v) 

(vi) 

(vil) 

The Rice (Andhra Pradesh) Price Conbrol (Third Amendnlent) 
Order, 1964pu!blished in Notification No. G.S.R. 512 dated the 
23rd Mardh, 1964. 

The Riae (Uttar Pradesh) PrIce Control (SeCond Amendment) 
Order, 1964 published in Notiftc'tion, No. O.SoH.. 513 dated the 
23rd March, 19M. 

'I1he Rice (Madras) Price Control ('htird. Amendment) Order, 
1004 published in Notitication No. G.s.R. 514 dated the 23rd 
March, 1984. 

The Rice (Madhya Prad'e9h) Price Control (Third AJIl'e.nd-
ment) Order, 1964 published in Notification No. G.B.R. 515 
dated the 23rd MUC'h, 1964. 

[p.T.o. 
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(vJ:ii) The Rice and Paddy (Assam) Second Price Control (Amend-
ment) Order, 1964 published in Notifioation No. G.S.R. 516 
dated the 23rd Marcil, 1964. 

(4) A copy of the Central Warehousing Corporation (Amendment) 
Rul~s, 1964 published in Notification No. G.S.R. 294 dated the 
28th February, 1964 under sub-section (3) of section 41 of the 
Warehousing Corporations Act, 1962. 

(5) A c~py of Annual !{.eport of the Central Warehousing Corporation 
for the year 1962-63 along with the Audited Accounts under 
sub-section (1'1) of section 31 of the Warehousing Corporations 
Act, 1962. 

(6) 'I1hree statements containing replies to Memoranaa received from 
Meml)ers in respect of Demands for Grants (Railways) 19M-65. 

4. Report of Publlc AOOounts Committee 
Shri Mahavir Tyagi presented the Twenty--fOUI'th R('1)ort of the Public 

Accounts Coimnittee on Appropriation Accounts (Civil) " 1961-62 and Audit 
Report (Civil). 1963 relating to MinistriE', of St-ientifir RE'~earch and Cul-
turel Affairs (now Education); Tiransport and Works, Housing and Rehabi-
litation. 

5. The B1Id.pt (Oenen-I) 19M-6-Demands for Grants 
Discussion on Demands for Grants Nos. 67 to 69, 132 anrt 133 for Which 

. the Ministry of ·Irrigation and Power is responsible concluded. 
The cut motions moved on the 30th March, 1964, were negatived. 
The following Demands were voted in full:-

MINISTRY OF IRRIGATION AND POWER 

No. 
of 

Demand 
Name of Demand 

I.-BXPENDITURE MET FROM REVENUE 
67 Ministry of Irrigation and Power 
68 Multi-purpose River Schemes 
69 Other Revenue Expenditure of the Mini~try of Irrigation and 

Power 
n.-EXPENDITURE MET FROM CAPITAL AND DIS-

BURSEMENT OF LOANS AND ADVANCES 
132. Capital Outlay on Multi-purpose River Schemes . 

Amount of 
Demand 

Rs. 

8,2.6,2.2,000 

133 Other Capital Outlay of the Ministry or Irrigation and Power 
9,66,78,000 I~ 
8.,6.78,000 

6. Papen Iald on the Table 

The following papers were laid on the Table:-
(1) A copy of the Import Trade Control Policy for the year April, 

1964-March, 1965. 
(2) A copy of the Import Trade Control Hand book of Rules and 

Procedure, 1964. 

(Lok SabRa adjourned till 11 A.M. on WednP.Sday, the 1st April, 1964). 
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LOK SABRA 

BULLETIN-PART r 
[Brief Record of Proceedings] 

Wednesday, April 1. 1964/Chaitro 12, 1886 (Saka) 

No. 183 
1. Starred Questions 

Starred Questions Nos. 83'8-- 842, 844--848 and 857 were orally aDlWUed. 
Replies t.J remaining questions were laid on the Table. 

2. UDStarred Questioas 
Replies to Unstarred Questions Nos. 1732--1751, 1753-1770 and 1771-

1779 were laid on the Table. 

3. CaUlng atteatiOn to Matter of Urgent Public Importanoe 

Shri Jashvant Mehta called the attention of the Prime Minister to the 
reported decision to release Sheikh Abdullah. 

The Minister without Portfolio made a statement in regard thereto. 

4. Paper laid on the Table 
A copy of Annual Report of the Board of Trustees of the Indian Museum, 

Calcutta, for 1961.-62, was laid on the Table. 

5. Report of Committee on Prtvate Members' Bills and BetIolutioDll 
Shri S. V. Krishnamoorthy Rao presented the Thirty-ninth RePOrt of 

the Committee on Private Members' Bills and Resolutions. 

6. statement by MInIster 

The Minister of Law made a statement correcting a statement made by 
him on the 26th March, 1964 while replying to the debate on Demands for 

,.,Grants relating to the Department of Posts and Telegraphs. 

·r. Motion for Election to Committee 

Shri M. C. Chagla moved the following motion:-
"That in pursuance of clause Hf) of paragraph 3 of the Ministry of 

Education Resolution No. F.I6-10/44-E.nr, dated the 30th. 
November, 1945, as amended from time to time, the members 
of Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among themselves to 
serve as members of the All India Council for Technical Eduea- • 
tion for a term of three years commencing from the 30th 
April, 19M, subject tc. the other proviaioDl of the aid 
Resolution." 

The motion was adopted. 

[P.T.O. 



8. The Buc1ce& (General) 19M-I5-Demauds for Grua. 

U) Combined discussion on Demands for Grants Nos. 103 to lOS tor 
which the Department of Supply is responsible and Demancia tor Grana 
NOL 106 and 107 for which the Department of Technical Development 11 
responsible commenced and was concluded. 

The following Demands were voted in full:-

DEPARTMENT OF SUPPLY 

No. of 
Demand 

Name m Demand Amount of ,~ 
Demand 

-----------------------------------------------------------------------------------------------------

EXPENDITURE MET FROM REVENUE 

103 ~tmeDt of Supply 
104 Suppliea and Diapoula 

105 Other Revenue Expenditure of the Department of Supply 

Ra. 

DEPARTMENT OF TECHNICAL DEVELOPMENT 

No. of 
Demand 

EXPENDITURE MET FROM REVENUE 

106 Department ofTedmical Development 

Ia'/ Other Revenue Expenditure of the Department of Tedmical 
Development • . • . . . . • 

RI. 

40,86,000 

(U) DiscUision on Demands for Grants Nos. 42 to 44 and 12'1 tor which 
the MlnJstry of Health is responsible commenced. 

Fifteen cut motion. were moved. 

The discuuion wu not concluded. 

(Lok Sabba adjourned till 11 A.M. on 'lbunday. the 2nd April, 18M>. 
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LOK 8ABIIA 

BULLETIN-PART I 
[Brief Record of Proceec:linp] 

Thuradatl, April 2, 1964/Ch4itTCI 13, 1886 (SCIlc4) 

No-1M 

1. Starred QUMtIOIIII 

Starred Questions Nos. 966-871 and 873-876 were 0rall7 alLlWered. 
Replies to remajnlng questions were laid on the Table. 

2. Uutarred QueaUODs , :: l . C 

Replies to Unstarred Questions Nos. 1780-1823 were laid OD the Table. 

3. 0alUDI' Attention to Matter of "Urpnt PabUo Importuace 

Shri Rajendranatb Barua ealled the attention of the Minister of Defence 
to the reported violation of Indian air space in Tripura by a Pakistani 
helicopter and a dakota on the 28th March. 1964. 

The Minister of Defence made a .tatement in reprd thereto .. 

4. hP8b laIdOD the Table 

The foliowini papers were laid on the Table:-

(1) A eopy of Report of the Committee on Prevention of Corrup-
tion. 

(2) A copy of Ministry of International Trade'. Public Notice 
No. 28-ITC(PN)/64, dated the 2nd April, 1964 re,ardina 
import policy or Newsprint for the year April 19M-March 
1966. 

(3) A copy of Statement on the amendment to the Artielea of 
Association of the Hindustan Housinl Faetor,y, Limited, 
New Delhi. 

5. '!'be Badpt (GeaeraI) l*-85-Dem&Dde lor Graa .. 

(1) Discussion on Demands for Grants Nos. 42 to 44 and 127 for which 
the Miniatry of Health is responsible concluded. 

The cut motions moved on the lit April, 19M, were neptived. 
(p.T.o. '. 



The tollowfnl Deman& were voted in tuI1:-

MINISTRY OF HEAL TIl 

2110. of 
DcmaDd 

Name of D •• ad 

l.-BXPBNDlTURB MET 'FROM RBVBNUB 

42 MiDIIay of Haith • 

43 Medical IUId Public Haith 

44 Otber RcveaUe BiEpeadfture of the MfaJstry of Haith 

II_EXPENDITURE MET PROM CAPITAL AND DIS-
BURSEMENT OF LOANi ~ ADVANCES 

la1 CApkaI Outlay of tbe Mlaiatry of HeIJth .... IP'O 

(U) DJSCUSlllion OQ o.aAdsf,pr ~ N-. D7 .... 1J9 _ ..... 
the M1DUtry of Industry is responsible commenced. 

J'Itteen cut motions were moved. 
,ft., .......... not eMidUM. 

8. JDtImau. _ ~ ".....,.. ~. ~,- '~"'" 

orpe Deputy Speaker tnforme4 the BoUlt that the ~ had receWed 
• 1-., dated the ~ March. 1984, from the SqpviateDdeJlt of.StIb-JaJl, 
euclttapab. that Shrl T. !:swara Reddy, !4ember, Lok Sal>ha, Ud. beD 
releued from Sub-jail, Cuddapab, on: the 28th March, 1964. -" 

(Lok 'Sa. adjourned t111 11 A.M. on Friday, the ard April, 18M). 

1I .•• 1tADL, ....,.. 
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LOX: SABRA 

BULLETIN-PART I 

[Brief Record ot Proceedings] 

J'ridatl, April 3, 1964/Chaitra. 14, 1888 (Sa1c4) 

No. Z65 

1. 8tar.red QaesUOD8 

Starred Questions Nos. 884, 885, 887-889, 895-900 and 903 were orally 
answered. Replies to the remaining questions were laid on the Table. 

2. UDStarred Questloas 

Replies to Unstarred Questions Nos. 1824-1861 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Press Party to report re: Refugees 
from East PRkistan addressed to the Minister of Information and Broad-
casting was orally answered and supplementary questions were answered 
thereon. 

4. CalUng Attention to MIatter of Urrent Publ1e ImPO~ 

8hri G. G. Swell called the attention ot the Minister of Defence to the 
flight ot an unidentified plane over Jammu on the 27th March, 19M. 

The Minister of Defence Production made a statement in regard thereto. 

6. Papers IaJcI OIl the Table 

'nle tollowingpapers were laid on the Table:-

(1) The Armed Forces (Special Powers) Continuance Ordinance, 
1964 (No. 1 Of 1964) promulgated by the President on the 2nd 
April, 1964, under provisions ot article 123 (2) (a) of the Consti-
tution. 

(2) Explanatory statement giving reasons tor immediate legis1ation ~ 
the !Armed Forces (Special Powers) Continuance Ordfnance, 
1964, as required under rule 71 (2) ot the Rules of Procedur. 
and Conduct of Business in Lok Sabha. 

6. Report or Publilo Accounts Committee 

Sb.ri Wahavir Tyagi presented the Twenty-fifth Report of the Public 
Aecounts Committee on Appropriation Accounts (Civil), 1961-62 and Audit 
Report (Civil), 1963 relating to the Minletries Of Finance and Steel, Mines 
and Heavy Engineering and the Financial Results (Civil Grants) and 
Grants-tn-Aid. 

[p.T.O. 



7. Report or EstImates Commlttee 

8hri Arun Chandra Guha presented the Fifty-first Report of the Esti-
mates Committee on the Ministry of Steel, Mines and Heavy EngiaeeriDI-
Heavy Engineering Corporation Limited, Ranchi. 

8. 'l'be Budpt (General) 196t-65-D..-ads for Gl'IlDta 

Discussion on Demands for Grants Nos. &'1 to 60 and 129 for which the 
Ministry of Industry is responsible continued. 

The discussion was not concluded. 

9. Motion re: ThIrty-ninth Report of Committee on PtlvateMembel's' BIUs 
and Be8olutiOOS 

Shri Hem Raj moved the following motion:-
''That this House agrees with the Thirty-ninth Report of the etnn .. 

mittee on Private Members' Bills and Resolutions preseDted to 
,the House on the lst April, 1964." 

The motion was adopted. 

10. rflftte JIelIdJer'. ResoJuu.-AdOfftd as ..... deIl 

Discussion on the Resolution regarding Minorities m Bast Pakistan b, 
Shri Tridib Kumar Chaudhuri and amendments thereto moved on the 20th 
ilat~b, 1964, contil'1ued. 

'De I&llewtrlg meMibers took part in the debete:-
(1) 8hri N. C. Chatterjee 
(2) Shri C. K. BtHmachaltYYa 
(3) Shri Hem Banaa 
( 4 1- 'Dr. :Ratn: M8ftlObar Lohia 
(5) 8br! La! Bahaliur Shalltrl 

Shri Tridib Kumar Chaudhurl replied to the deDa~. 

The amendment moved by Shri Hem Bal'Ua was withdrawn by lea.". of 
the House. 

The arnendmeft.t. moved by Sarvaahri H. N. Mukerjee and H. P. Chatterjee 
were ;aeptived. 

The amendment moved by Shri Raghu'nath Singh was adopted with 
oertahi verbal ehangee. 

eerta1n further al'hetidments to the Resolution wel'e also adopted. 

The Resolution was ~ in the follewine fonn:-
"This House is of the opinion. that in view of the insecurity of the 

life, property and honour C1f the minority communities livIng in 
the Eastern Win, Of Pakistan atDdpneral dfmial of all human 
right. to them in tbat part of Pakman, the Government of In4ia 
fihbuId in addition 10 i'elPing teStrictions in migratiOft Of people 
l;elongtug to tile ininorlty communities from East Pakistan oW 
Indian Union also consider steps for enlisting tbe wdrld opt .. 
mon." -



11. PrIvate Member. Reselu.tJ,ea-Witll4r'a.wa 

Sbrimati 8evitriN'igam moved the !o~~ R~lution:-
"This HoWIe is -of opinion that the Gove.n;1lD81lt a~ appoint a Com-

mitteegf Member •. of P8l'liament PId elQPWiLs ~'suggest ways 
and meaIl8 .for makin.g1he education. gf the .baD<iicapped such 
as the blind, deaf and dumb, mentaUy re~ and physically 
crippled, compulsory lay 19'XO." 

OM II\lbst.itute motiGft wu mO"lecl by Shri SidJiesh-ww Prasad. 
The following members took .part in the debate:-

(1) Sbri Sidiheshlwar Prasad 
(2) SIt.ri. HulYm Chaad K.achwai. 
(.) Sbri Bbeo NlIRin 
(of.) Shri ·M. C. Cha&1a 

SJu-limatt s.Vitri Nig'am repfied to the debate. 

Th • .-.uNte motion mewed ,~ Slui 9idhe8hwar' PrUad· was withdrawn 
by leave of the House. 

TAe Ruahltiell W8IJ also wiUldrawn by l_~e of to. Houae. 

12. Print. ,........... BeIAlIatioD-llnder 0tMW ...... 
Dr. L. M. Singlhvi moved the following Resolution:-

'-I'hiB House is of opi:nion (a) that an Of'ftcer of Parliament to be 
known as the People's Procurator (Lok Ayultta), .broadly ana-
logom to the l!nstitution of Ombu~ in Sweden, Denmark 
and. New Zealand, be a.ppointed, under su.M.able legislation :tor 
·the purpoae of provi.di.ng eaectiw &lid impatial' i.Dwletigating 
machinery lor public pvaoces, for wac:U.Qat.iaa corruption at 
all levels, for redressing administrative wrongs and excesses, 
tot securin< the Hberties of citizens, and generally for streng-
th.eniBI the blttlc fo\lNietions of plll'Ua!neft'tary democracy as a 
sYstem of government; 

(b) that the People', Procurator should be a ,person of known legal 
'libDity and outstanding integllity and should be appointed by 
the President of. India on the recOllbmendatiOl\ f1l both Houses 
or Parnament. The term 01. eaoh Procura1or ilhall be conter-
minous with that of each Parliament and a Procurator. ~all 
not be eligible for re-appointment as such and shall not accept 
ct 0fItce of trust or profit .t tMdiapoal Cr in tbec:l.l.$en-
sation of the Central Government or any State Govenunent 
for at laut ten years alter his laying down the ~Ce of Pro-
curator. The Procurator shall be removable only ion accordance 
with the procedure laid down in article 124(4) or the Consti-
tution. 

(c) that broadly the People's Procurator or Lok Ayukta should have 
the followinr powers and functions:-

(1) The Procurator shall have the power to investiCate any deci-
sion or recommendation made or any act done or omitted, 

[p.T.O. -



relatinlJ to a matter of admin1atration affecting any person 
or body of persons in or by any of the Mmistrliew and depel"t-

.. menta or by any Minister, Offtcer, employee or member 
thereof in 1!he exercise of any power or function conferred on 
htrn by any Statutes, rules or directives. 'nle Procurator shall 
make general and gpeciftc recommendations to the Govern-
ment and shan suggest adion against those, wIIlo in the 
execution of their offtclal duties, have through partiality, 
favouritism or any other cause or consideration, committed 
any unlawfu'l act or neglected to perform 1!heir duties pro-
perly; 

(ti) 'nle Procurator may make any such investigation either on a 
complaint made to him m accordance with requirements to 
be detailed In iii suitable enactment or on his own motion; 

(iii) Without Urniting the foregoing provisions, the Procurator shan 
also investigate any petition that may 'be referred to it by 
either House of PaTliament or any Commi<ttee thereof BUbjecl 
to the directives of the referring House or Committee and 
!dWl submit his report thereon; 

(iv) The powers of the Procurator shall be exercised in aecordence 
with the prdnciples and directives laid down in a motion to 
be paued by <tJhe House of the People and approved 'by 1tte 
Council of States from time to time; 

(v) If any question arises whether the Procurator has any jurisdic-
tion to investigate any case or class of oases, the Procurator 
may, if he thinks fit, apply to the Supreme Court for an 
advisory opmion in the matter; 

(vi) The Procurator shall have power to INmmon any documents or 
persons and shan have power to examine any person on oath; 

(vii) The Procurator shall in each year make at least one compre-
hensive report to Parliament on the exercise of his functiona; 

(d) that People's Procurators, with analog0U8 powers and tunctions 
should also be appointed in all the ronstfotuent States of the 
Indian Union, and: that neceslIBry steps should be taken expedi-
tiously in order suitably to emend the Constitution and to 
enact leg.ialation for effectuating the aJforesaid purposes." 

Hilt ,peach was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 4th April, 19M). 

gG 
GMGIPND-LSI-49 (D)LS-3-4-64-'1IO. 

M. N. KAUL, 
Secretary. 



LOX. SABRA -
BULLE'1'IN-.PART I 

[Brief Record of Proceedings] 

Saturda1l. A2)1'll 4, 19&1!Chaitra 15. 1886 (Salca) 

1. ,short Notice Queation 

One Short Notice Question regarding Fire Accident in Oelhi addressed to 
Minister of Home Affairs was orally answered and supplementary questions 
were answered thereon. 

2. Notlce From Sapreme Coan 

With referenre to the notice from the Supreme Court to the Speaker to 
appear before the Court through counsel in the matter of the special refer-
enre made by the President under article 143 of the Constitution in regard 
to the cOllftict of powers and jurisdiction between the State Legislature and 
High Court of Uttar Pradesh. Lok Sabha approved the announcement ot 
the Speaker that the House need not send any representative. 

3. CalliDr AttenUon to Matter of Urreat Pabllc Importaaoe 

H. H. Maharaja Pratap Keshari Deo called the attention of the Minister 
of Railways to the reported killlDg of some persons and injuries to several 
others in a clash at Kursela Railway station in Bihar on the 27th March, 
1964. 

The Minister of Railways made a statement in regard thereto. 

4. Statemeat Be: Gov"mmeat Basme. 

The Minister of Parliamentary Mairs made a statement reJU'd,ing 
Government business for the week commencing the 6th April, 19M. 

5. The BIlda'et (Geaeral) 1984-85-DellWlu lor Gra.ata 

(I) Discussion on Demands for Grants Nos. 57 to 80 and 129 for which 
the Mirustry of Industry is responsible concluded. 

The cut motions moved on the 2n4 April, 1964, were nepUvecL 
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The followin, Demands were voted in full:-

MINISTRY OF INDUSTRY 

No. of 
Demand 

Name.of Demand 

I.-EXPENDITURE MET PROM REVENUE 
57 Ministry of Industry 

" Industries 
~ Salt 

60 Other Revenue Bxpenditure of the MinlJt:ry of Industry 

n.-EXPENDITURE MET FROM CAPITAL AND DIS· 
BURSEMENT OF LOANS AND ADVANCES. 

129 Capital Outlay of the Miniatry of Industry 

Amount of 
Demand 

RI. 

2,86,29,000 

(ii) Discussiop. on Demands for Grants Nos. 90 to 94 and 141 to 143 for 
which th<:! Ministry of Works, Housing and Rehabilitation is responsible com· 
menced. 

Seventeen cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 6th April, 1964). 

832 
GMG1PND-L.S~-83 (D) L.S.--4-4-6t-700. 

14. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

M01ldali April 6, 1964/Chaitra 17, 1886 (S4ka) 

No. 267 

1. Starred Questions 

Starred Questions Nos. 904, 905, 907 and 909-911 were ~.l1y answered. 
Replies to the remaining questions were laid On the Table. 

2. UD8ta.rred Questions 

Replies to Unstarred: Questions N<lS. 186%-1881, 1883-1885 and 1887-1889 
were laid on the Ta,ble. 

3. Obituary Reference 

The Speaker made a reference to the pasaing away of Shri Sara'bhai 
Nernchand Haji Who was a member of the Central Legislative Assembly 
during the years 1926 to 1930. 

Thereafter members st'ood in silence fOr a short while as a mark of res-
pect. 

4. A4J0uram.ent Motion 

The Speaker gave his consent to the moving of an adjournment motiQn 
given notice 'of by SIlri Hari Vishnu Kamath regarding the reports about 
Indian border patrol having been ambushed by Pakistani Army near Moe! 
Village, on the cease-fire line near Jammu. 

Objection to the leave being granted was taken by the Minister of 
Defence. He stated that the report on which the notice was based' was 
incorrect. The Speaker thereupon ruled that the adjournment m'otion could 
not be proceeded with as it had no tactual basis. 

6. Calling AtienUon. to Matter or Urrent Public lDQIOnaDee 

Shri Era Sezhiyan called the attention of the Prime Minister to the re-
ported firing by the Ceylon naval launch guards at an Indian fishing boat 
on the 20th March, 1964. 

The Deputy MUUster of Eoxtemal Atl'eirs made a statement in rep.rd 
thereto. 

[P.T.O. 
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6. Papers 1ald on the Table 

The following papers were laid on the Table:-

(1) Annua,l Report of the Nati'onal Mineral Development Corpora-
tion Limited. New Delhi, far the year 1962-63 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of section 619A 
of the Companies Act, 1956. 

(2) Review by the Government on the working of the above Com-
pany. 

(3) The following statements sh'owing the action taken by the Gov-
ernment on various assurances, promises and undertakings 
given by Ministers during the various sessions of Thlrd 
Lok Sabha:-

0) Statement No. I Seventh Session, 1964 

(ii) Supplementary State- Sixth Session, 1963 
ment No. III 

(iii) Supplementary State- Fifth Session, 1963 
ment No. V 

(iv) Supplementary State- Fourth Session, 1963 
ment No. IX 

(v) Supplementary State- Third Session, 1962-63 
ment No. XlI 

(vi) Supplementary State- Second Session, 1962 
ment No. XV 

(vii) Supplementary State- First Session, 1962. 
ment No. XVIII 

(4) A copy of the Defence of India (Sixth Aniendment) Rules, 1964 
published in Notification No. G.S.R. 477 dated the 17th March, 
1964, under section 41 of the Defence of India Act, 1962. 

7. Presentation of Petition 

Shri N. G. Ranga presented a petition signed by a petitioner relating 
to the Constitution (Seventeenth Amendment) Bill, 1963, as reported by 
the Joint Committee. 

8. Obltuary Reference 

The Prime Minister and the Speaker made references 1'0 the death of 
Mr. Jlg'me Dorji, Prime Minister of Bhutan. . 

Thereafter members stood in silence for a short while as a mark of 
respect. 

9. The BaQet (General) 19M-85-DemlLDds lor Granta 

(i) Discusaion on Demands for Grants Nos. 90 to 94 and 141 to 143 for 
which the Ministry 'Of Works, Housing and Rehabilitation is responsible 
concluded. 
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On cut motion No. 28 moved by Shri Dinen Bhattacharya on the 4th 
April, 1964, the House divided, Ayes 28; Noes 102. The cut motion was 
accordingly negatived. 

The other cut motions m'Oved on the 4th April, 1964 were also negatived. 

The following Demands were voted in full:-

MINISTRY OF WORKS. HOUSING AND REHABILITATION 

No. of Name of Demand Amount of 
Demand Demand 

Rs. 

I.-EXPENDITURE MET FROM REVENUE 

90 Ministry of Works. Housing and Rehabilitation 43>75,000 

91 Public Works 3°.98.53.000 

9% Stationery and Printing 10.58047,000 

93 Expenditure on Displaced Penona 7.74085,000 

94 Other Revenue Expenditure of the Ministry of Works, Housing 
and Rehabilitation . . . . . . . 83.04.000 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

I41 Capital Outlay on Public Works 8.66049,000 

14% Delhi Capital Outlay 2%,63.3%.000 

143 Other CaCitai Outlay of the Mini,try of Worb. Housm, and 
Rehabi 'tadon . . . . . . . . 7,9O,rz,ooo 

(Ii) Discussion on Demands for Grants Nos. 1, 2 and 112 for which the 
Ministry of Oammunity Development and Cooperation is responsible com-
menced. 

Ten cut motions were moved. 

The discussion was not concluded. 

(Lok Babbs adjourned till 11 A.M. on Tuesday, the 7th April, 1964.) 

835 
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M. N. KAUL, 
Secretary. 



LOX. SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 7, 1964/Chaitra 13, 1886 (Saka) 

No. 268 

1. Starred Questions 

Starred Questions Nos. 923, 924, 927-930, 932, 933 and 935 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UDBtarred QUesttOll8 

Replies to Unstarred Questions Nos. 1890-1951 were laid on the Table. 

3. CalIJ.n&' AtteDUOn to Matter of Urgent PubUc l'mportance 

Shri P. R. Chakraverti called the attention of the Minister of Railways 
to the collision of Madurai,-Quilon Passenger with a trolley on the 1st 
April, 1964 resulting in the death. of trolleymen. 

The Deputy Minister of Railways made a statement in regard thereto. 

4. Papel'8 Laid on the Table 

The fo1l0wing papers were laid on the 'l'able:-
(1) Annual Report of the Neyveli Lignite Corporation Limited, Ney-

veli, for the year 1962-63 along with the Audited Accounts and 
the comments of tht, Comptroller and Auditor General thereon, 
under sub-section (I) of section 619A of the Companies Act. 
1956. 

(2) Review by the Government on the working Of the above Company. 

5. The Budpt <General) 1984-85-Demands for OraDt. 

Discussion on Demands for Grants Nos. 1. 2 and 112 for which the Minis-
try at Community Development a~d Cooperation is responsible continued. 

The discussion was not concluded. 

(Lok Sabha adjourned til! 11 A.M. on Wednesday, the 8th April, 1964). 

836 
GMQIPND-LS 1-101 CD) L~7-4-64--·750. 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. April 8, 1964/Chaitra 19, 1886 (Saka) 

No. 269 
1. Starred QaeaUoas 

Starred Questions Nos. 944-954 were orally answered. Replies to re-
maining questions were laid on the Table. 

2. UDStarred Quest101U11 
Replies to Unstal'red Questions Nos. 1952-1992 were laid on the Table. 

3. Short Notice Question 
One Short Notice Question regarding Heavy Electrica1s Ltd., . Bhopal 

addressed to the Minister of Steel, Mines and Heavy Engineering was orally 
answered and supplementary questions were answered thereon. ' 

4. Paper laid on the Table 
A copy of Annual Report of the Administrative 'Vigilance Division for 

the year 1900, was laid on the Table. 

5. Statement by Minister 
The Minister of Law made a statement regarding decision of the Presi-

dent under article 103 of the Constitution regarding membership of 
Shrl Priya Gupta, M.P. and also laid) on the Table a copy of the President's 
decision dated the 27th March, 19ft4 and a copy of the opinion of the Election 
Commission dated the 19th March, 1964. 

6. Report 01 Committee on Private Membere' ..... aDd Be8DIGtions 
Sbri & V. Krish:namoorthy Rao presented the Fortieth Report of the 

Committee on Private Members' Bills and Resolutions . • 
7. Report 01 lolnt CommJttee on Oftloes of Proftt 

Shrt G. N. Dixit presented the Second Report 01 the Joint Committee on 
Offices of Profit. 

8. MottODB tGr Election to Committees 
(i) Shri Arun Chandra Guha moved the following motion:-

"That the members Of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 311 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, thirty members from 
among themselves to serve as members of the Committee on 
Estimates for the term beginning on the 1st May, 1964 and 
ending on the 30th April, 1965." 

The motion 'was adopted. 
£P.T.O. 
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(ii) Shri Mahavir Tyagi moved the following motion:-

"That the members of this House do proceed; to elect in the manner 
required by SUib-rule (1) of Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, fltteen members trom 
among themselves to serve 116 members of the Committee on 
Public Accounts for the term ~g on the 1st May, 1964 
and ending on the 30th April, 1965." 

The motion was adopted. 

(ill) Shri Mahavir Tyagi. moved the following motion:-
''!'hat this House recommends to Rajya Sabha that they do agree to 

nominate seven members from Rajya Sabba to aasociate with 
the Conunittee on Public Accounts of the House for llhe term 
beginning on the 1st May, 19M and ending on the 30th April, 
1965, and to communicate to this House the names of the 
members so nominated by Rajya Sabha." 

The motion was adopted. 

(iv) Shri Nityanand Kanungo moved. the following motion:-
"That the m.embers of tms House do proceed to elect in the manner 

required by paragraph 1 of the motion adopted by Lok Sabha 
on the 20th November, 1963, ten members from among them-
selves to serve as members of the Cemmlt1.ee QD Public UDder-
takinp from the 1st May, 1964 for the duration of the present 
L&k Sabha." 

The motion was adopted. 

(v) SBri Nityanand K.aDun1O nuwed the following motion:-

"That this House recommends to Rajya Sabha that they do nomi.cate 
ftve members from Rajya Sabha to associate with the C0m-
mittee on Public Undertaki.ngs of the House from. the 1st May, 
1964 for the duration of the present Lok Sabha and to com-
munieate ~ tiIi8 House the names at themeJDbests so llOIftiMtecl 
by Rajya Sabha." 

The motion was adopted. 

9. Mot.iOll re: ElectlOll of Members. of Rajya Sabhai to .Jolat Committe. on 
omce. or Proat to 811 up vacanc1ea 

Shri G. N. Diadt moved the following motion:-

"That 1lbis HoU8e reoommends to Rajya Sabha that Rajya Sabha do 
elect two members of Rajya Sabha according to the principle 
of proportional representation by means of the single transfer-
able vote, to the Joint Committee on Offices of Profit in the 
vacancies caUBed by the retfremen,t at Shri. G. Rajagopilil&l. and 
Shri Braja Kishore Prasad Sinha 'from Rajya Sabha and com-
municate to this House the names at the members so appointed. 
by Rajya Sabha to the Joint Conunittee." 

Tbe motion was adopted. 
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10. The Bu.d&'et (General) 19M-65-Demu.c1e tor Gl'IlDts 

(i) Di.scussion on Demands for GTanta NOS;. 1, 2 and 112 far which ,the 
Ministry of Community Development aDd Cooperation is responsible con-
cluded. 

The cut motions moved on the 6th. April, l'9M, were negatived . 

. The following Demands were v~ted i.n full:-

MINISTRY OF COMMUNITY DEWLOPMBNT AND COOPERATION 

No. of 
Demand 

Name or Demand AmoaDt of 
Demand 

I.-EXPENDITURE MET FROM REVENUE. 

1 Ministry of Community Devclopment md Co-operation 

2 Community Development Projcctl, NatiODll BxtcDUOD Ser-
vice and Co-operation • • • • . . • 

II.-BXPENDITURB MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

112 Capital Outlay of the MiDiatry of Community DneIopmcnt 
and Co-operation. • • • • 

RI • • 

(ii) Discussion on Deman.ds for Grants Nos. 79 to 81 and 136 for which 
the Ministry of Steel, Mines and Heavy Engineering is responsible com-
menced. 

'I1lirty-two cut motions were moved. 

The discussion was .not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 9th April, 1964). 

-GMGIPND-LSI-120 (D)L.S. 8-4-&4--750. 

M. N. KAUL, 
Secretary. 



LOK SABBA 

BULLETIN-PART I 

(Brief Record of Proceedings] 

Thursday, April 9, 1964/Chaitra 20, 1886 (Saka) 

He. 2'7' 

1. starred QaestioDl 

Starred Questions Nos. 96Pr-974, 976, 977, 980 and 981 were orally answered. 
Replies to relnainin'i questions were laid on the Table. 

2. Un8tarred QueatloDs 

Replies to Unstarred Questions N08. 11193-2035 wer~ laid on the Table. 

3. CalUq AttentiOil to MaUer 01 Urpnt PabUc Impertalloe 

Shri P. R. Ohakraverti called the attention of the Minister of Transport to 
the reported strike by Bombay harbour tug crew. 

The Minister of TrlUl.iPoJ,'t made a statement in rej(ard thereto. 

4. Papers laid· on the Table 

The following papers were laid on the Table:-

0) A cqpy 'of Notification No. S.D. 1021, dated the 21st March, 1964 
containing Corrigenda .to Notification No. S.O. 659, dated the 22nd 
February, 1964, under sub-section (2) of section 33 of the Estate 
Duty Act, 1953. 

(2) A copy each of the following Notifications under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 567 dated the 31st March, 1964. 

(ii) G.S.R. 546 dated the 4th April, 1964. 

(iii) G.S.R. 569 dated the 1st April, 1964. 

(iv) G.S.R. 570 dated the 1st April, 1964. 

5. Report of EstImates CoaunIttee 

Shri Arun Chandra Guha presented the Fifty-second Report of the Esti-
mates Committee.on Personnel Policies of Public Undertakings. 

[P.T.O. 



6. The Budret (General) 1964·65-Demands tor GraDts 

(i) Discussion on Demands for Grants Nos. 79 to 81 and 136 for which 
the Ministry of Steel, Mines and Heavy Engineering is responsible con-
cluded. 

The cut motions moved on the 8th April, 1964, were negatived. 

The following Demands were voted in fuIl:-

MINISTRY OF STEEL. MINES AND HEAVY ENGINEERING 

No. of 
Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE. 

79 Ministry of Steel. Mines and Heavy Engineering 

80 Geological Survey • 

81 Other Revenue Expenditure of the Ministry of Steel, Mines 
and Heavy Engineering • • . • . • • 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

Amount of 
Demand 

RI. 

136 Capital Outlay of the Mlniatry of Steel, Mines and Heavy 
Engineering. 1,26,37,92,000 

(ii) Discussion on Demands for Grants Nos. 15 to 18 and l15 for which 
the Ministry of External Affairs is responsibl'e commf'nced. 

Seventy-four cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 10th April, 19M). 

fK1 
GMGIPND-LS 1-137 (D) LS-9·4-64-750. 

M. N. KAUL, 
Secretary. 



LOX: SABRA 

BULLETIN-PART I 

[Brief· Record of Proceeding.] 

Frida1l, April 10, 1964jChaitra 21, 1886 (Saka) 

No. 2'71 

1. 8tarredi QaeRloDs 

Starred Questions Nos. 989-996, 998-1001, 1003-1004 and 1006-1007 were 
orally answered. Replies to the remaining questions were' laid on the Table. 

2. UMtarred Questions 

Replies to Un starred Questions Nos. 2036-2070 were laid on the Table. 

3. CaliIDa' Attention to Matter of Urgent Public Importance 

Sardar Kapur Singh calledl the attention of the Prime Minister to the 
suspension of migrants' trains from East Pakistan to India. 

The Minister of State for External Affairs made a statement in regard 
thereto. 

4. Papers laid on the Table 

The foll&wihg papers were laid on the Table:_ 

(1) A copy of the Minerals Conservation and Development (First 
Amendment) Rules, 1964 published i.n Notlftcation No. G.s.a 444 
dated the 14th March, 1964, under sub-section (1) of section 28 
of the Mines and Minerals (Regulation and Development) Act, 
1967. ----.... 

(2) A copy each of the following Orders under sub-section (6) of sec- . 
tion 3 of the Essential Commodities Act, 1<955:-

(i) The Textiles (Production by Knitting, Embroidery, Lace making 
and Printing Machines) Control Order, 1963, published in 
Notification No. 5.0. 3300 dated the lrd December, 1963. 

(ii) The Woollen Textiles (Production and Distribution Control) 
(Amendment) Order, 1964 published in Notification No. 5.0. 
811 dated' the 7th MarCh, 1964. 

[P.T.O. 



(3) Annual Report of the Nahan Foundry Limited, Nahan, for the 
year 1962-63 along with the Audited Accounts and the comments 
of the Comptroller and Auditor CrlJneral thereon, under SlUb-
section (l) of section 619A of the Companies Act, 1956. 

(4) Review by the Government on the working of the above Company. 

6. Report of Estimates Committee 

Shri Arun Chandra Guha presented the Fifty-third! Report of the Esti-
mates Committee on the Ministry of Finance-Department of Revenue and 
Company Law (Company Law Division). 

6. The Budget (General) 1964-65-Demands for Grants 

Discussion on Demands for Grants Nos. 15 to 18 and 115 for which the 
Ministry of External Affairs is responsible continued. 

The discussion was not concluded. 

7. Motion .re: Fortieth Report of Committee on Private Members' Btlls and 
Resolutions 

Shri P. Muthiah moved the following motion:-

"That this House agrees with the Fortieth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 8th April. 1964." 

The motion was adopted. 

8. Private Membe.rs' Bills-introdUced 

(1) The Constitution (Amendment) Bill, 1964 (Amendment of article 
217) by Shri Purushottamdas R. Patel. 

(2) The Constitution (Amendment) Bill, 1964 (Amendment of the 
Seventh Schedule) by Dr. L. M. Singhvi. 

(3) The Salaries and Allowances of Members of Parliament (Amend-
ment) Bill, 1964 (Amendment of sections 3 and 5) by Shri 
Raghunath Singh. 

The motion for leave to introduce the Bil) moved by Shri Raghunath Singh 
w,as opposed. 

On the motion the House divided, ~es 96; Noes 12. The motion was 
accordingly adopted and the Bill was introduced. 

9. Private Members' Bills-Negatived 

(i) The Constitution (Amendment) Bm, 1963 (Amendment of articles 84 
and 173) by Shri Han Vishnu Kamath. 

On the motion for consideration of the Bm moved by Shri Mari Vishm; 
KallUith on the 28th March, 1964, the House divided, Ayes 10; Noes 98. 

The motion was declared as not carried in accordance with Rule 157 of 
the Rules of Procedure and in accorda·nce with the Constitution. 
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(il) The COftItitution (Amendmen*) Bm, 1962 (Amendment of articles 124 
and 217) by Pandit K. C. Sharma. 

The motion for consideration of the Bill was moved by Pandit 
K. C. Sharma. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri K. Hanumanthaiya 
(3) Dr. Ram Manohar Lohia 
(4) Dr. Sarojini Mahishi 
(5) Shri Ghanshyamlal Oza 
(6) Shri Jai Sukh Lal Hathi 

Pandit K. C. Shanna replied to the debate. 

On the motion for consideration of the Bill, the House divi.cled, Ayes 12; 
Noes 55. 

The motion was declared as not carried in accordance with Rule 157 of 
the Rules of Procedure and in accordance with the Constitution. 

10. Private Member's 8m-Under CoDSlderation 

The Protection of CirC1J.8s Employees Bill, 1964 bll Shri Ananda NamN4r 

The motion for consideration of the Bill was moved by Shri Ananda 
Nambiar. 

The following members took part in the debate:-
(1) Shri Joachim Alva 
(2) Shri S. M. Banerjee (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till H A.M. on Saturday, the 11th April, 1964). 

844 
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Secretary. 



LOB: SDBA 

BULLETIN-PART I 

. [Brief Rec.ord of Proceedings] 

Saturday. April 11, 1984/Chcdtra 22, 1888 (Saka). 

No. 272 

1. Paper laid on the Table 

A copy of the Defence of India (Seventh Amendment) Rules, 1964 pub-
lished in Notification No. G.S.R. 519, dated the 28th Mareh, 19M, under 
section 41 of the Defence of India Act, 1982, was laid on the Table. 

2. Statement re: Government Buslnellfl 

The Minister of Parliamentary Aftairs made a statement regarding Gov-
ernment busine&& for the week commencin, the 13th April, 1984.. 

3. The Budret (General) 1964-85-Denwuls for Gnats 

Discussion on Demands for Grants Nos. 15 to 18 and 115 for which the 
Ministry of External Aftairs is responsible continued. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 13th April, 1984). 
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LOX. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, April 13, 1964/Chaitra 24, 1886 (Saka) 

No. 273 

1. Starred Questious 

Starred Questions Nos. 1009-1017, 1024 and 102'7 were orally answered. 
Replies to remaining questions were laid 'On the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2071-2099 were laid on the Table. 

3. Calling Attention to Matter of Urgent P,:,bllc ImPOrtance 

Dr. L. M. Singhvi called the attention of the Minister of Defence to the 
reported ftights of unidentified planes over Jammu on the 9th, 11th and 12th 
April, 1964. 

The Minister 'Of Defence made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Audit Report (Commercia!), 1964, under article 
151 (1) of the Constitution. 

(2) A copy of the Navy (Pension) Regulations, 1964, published in 
Notification No. S.R.O. 74, dated the '7th March, 1964, under 

. section 185 of the Navy Act, 1957. 

5. Statement by Member 

Dr. Ram Manohar Lohla laid on the Table a statement regarding certain 
matters referred to by the Minister of Planning in his speech on the 6th 
March, 1964 during the general discussion on the General Budget 

The Minister of Home Affair., laid on the Table a statement in reply 
thereto. 
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6. Statement by Minister 

l' The Minister of Home Affairs made a statement on the recent conference 
f held in Delhi between the Indian and Pakistan Delegations. He also laid on 

the Table copies of the Joint Communique issued and the .proposals made by 
the two Delegations. 

7. The Budget (General) 19M-55-Demands for Grants 

(i) Discussi'On on Demands for Grants Nos. 15 to 18 and ll5 for which 
the Ministry of External Affairs is responsible concluded. 

On cut mot inn No. 77 moved by Shri Nath Pili On the 9th April, 1964, the 
House divided, Ayes 35; Noes 193. The cut motion was accordingly nega-
tived. 

The other cut motions moved on the 9th April, 1964, were also negatived 

The following Demands were voted in full:-

No. of 
Demand 

MtNt~TRY OF !xTBRNAL AFFAIRS 

Name of Demand 

I.-EXPENmTURB. MET FROM REVBNV1! 

I S Tribal Areas • 

16 External Affairs 

17 Dadra and Nagar Haveli Area 

18 Other Revenue Expenditure of the Ministry of External Affairs 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND AnV ANCES. 

I I S Capital Outlay of the Ministry of External Affairs . 

Amount of 
Demand 

RI. 

14,S4,OI,000 

16.99,91,000 

7,16,06,000 

(u) DiscussLon on Demands for Grants Nos. 45 to 56 and 128 for which 
the Ministry of Home A:ftairs is responsible cmmhenced. 

Seventy-three cut motions were moved. 

The discussion was not concluded. 

(Lok Sa'bha adjourned till 11 A.M. on Tuesday, the 14th April. 1964). 

Sf7 
GMGIPND-LS 1-194 (D) LS-13-4-64-750. 

M.N.KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 14, 1964/Chaitra 25,. 1886 (Saka) 

No. Z'74 

1. Starred Qaest101l11 

StaaTed QUestiOlllS ~os. 1028, 1029, 1034-1036 and 1040-1044 were orallv 
a'llswe1'e<i. Replies to ·remafniln,g questions 'Were laid on the Table. . 

2. Unstarrecl Qaelltlo. 

Replies to UnBta.rred Questions Nos. 2100-2161 were laid on the Table. 

3. Call1Dr A.ttentIon to Matter or Urrent PabUc Importance 

Dr. L. M. Singhvi called the atbtention of the MInIster of Food and Agri-
culture to 1lhe threatened closure of business by food grain dealers. 

The Minister of State for Food and Agriculture laid on the Table a 
statement in regard thereto. 

4. Papen IalcI on the Table 

The following papers were laid on the Table:-

(1) Statemenrt by the Leader of the Jrnddan Delegation at the Minis-
terial. Session of the United Nations Conterence on Trade and 
Development held at Geneva on the 25th. March, 1964 .. 

(2) Statements by five represent8ltives of the lndian Delegation at 
1lhe siIttings of the various CommiJttees of!\he above Confer-
ence. 

(3) Statement by the Executive SeoreIla.ry, GATT, at tihe Plenary 
Meeting of the above Conference on the 8th April, 1964. 

(4) Annual Repart of the Indian Central Oooonut Comm1ttee for the 
year 1962-83. 

(5) A copy each of the following Notifloations under sub-41ection (6) 
of section 3 of the Essential CommoddItiee Act, 1955:-

(i) G.S.R. 571 dated the 2nd April, 1964 l"e8CIiIIIdIng the Delhi Wheat 
Products (Export Control) Order, 1964 published in Notiftca-
tion NQ. G.S.R. 478 dated the 19th March, 1964. 

[P.T.O 
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(ti) The Andhra Pradesh Paddy (Movement Control) Amendment 
Order, 1964 published in Notification No. G.S.R. 572 dated the 
4th April, 1964. 

5. MiDDtes of Estimates ColDIDittee-Laid on the Table 

A copy each of the Minutes of the sittings of Sub-Committ~e of the 
Estimates Comm.1ttee on Public Undertakings and Minutes of the sitting of 
the Estimates Committee relating to the follOWing Reports, was laid on the 
Table:-

0) Forty-sixth Report on the Ministry of International. Trade-Tea 
Board, Calcutta. 

(li) Forty-seventh Report on the Mina.try of International Trade-
Export Risks Insurance Corporation Li)nited, Bombay (now 
transformed into Export Credit and Guarantee Corporation 
Limited, Bombay). 

6. Intimation re: Release of Member 

The Speaker informed the House that he had received a teleJI'lUll, dated 
the 13th April, 1964, from the Additional District Mqi,sbrate (Judic~l), 
Lucknow, that Shri Yuveraj Dutta Singh, Memher, Lok Sahha, was released 
from District Jail, Lucknow, on the 11th April, 1964. 

-7 .• MoUon 

Shri Hari Vishnu Kamath moved the follOwing motlon:-
"That the -time allotted for discussion of the Demands for Grants be 

extended beyond Alpril 15, 1964." 

On the motion, the House divided, Ayes 64; Noes 118. The motioJl was 
accordingly negatived. 

8. The BIldret (General) 19M-85-Demands for Grant. 

Discussion on Demands for Grants Nos. 45 to 56 and 128 far which the 
Min1stlry of Home Aftairs is responsible continued. 

The discuSJion was not concluded. 

(!..ok Sabha adjourned till 11 A.M. on Wednesday, the 15th April, 1964). 

Me 
GMGIPND-LS 1-213 (D) LS-14-4-64-750. 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, April 15, 1964/Chaitra 26, 1886 (Saka) 

No. 2'75 

1. Starred QUeat.lOIlS 

Starred Questions Nos. 1047, 1048, 1050-1052 and IOM--I057 were orally 
an.C!wered. Replies to remaining questions were laid on the Table. 

2. Unstal'ftd Quest10Ds 

Replies to Unstarred Questions Nos. 2162-2173, 2175-2205 a'nd 
2207-2210 were laid on the Table. 

3. CaIUDc ~ti.oI1 to Matter of Urpnt Public Importauce 

Shri S. M. Banerjee called the attention of the Prime Minister to the 
reported statement of the Chief Minister of Nagaland that a large number 
of Naga hostiles are trying to enter Nagaland. 

The Minister of State 'lor External Affairs made a statement in regard 
thereto. 

4. Papers laid OIl the Table 

The following papers were laid on the Table:-
(1 ) A copy eac'll of the following Orders under section 43 of the 

Copyright Act, 1957:-
(i) The 'International Copyright (Second Amendment) Order, 1964 

published in Notification No. 8.0. 734 dated the 2nd March, 
1964. 

(ii) The International Copyright (Third Amendment) Order, 1964 
published in NotifllCatjon No. S.O. 820 dated the 4th March. 
1964. 

(2) A copy of Annual Accounts of the University Grants Commis-
,sion for the year 1962.-63 along with the Audit Report thereon, 
under sub-section (4) of section 19 of the University Grants 
Commission Act, 1956. 

(3) A statement of allegations made by Shri Hukam Chand Kachwai, 
M.P., about mal-treatment accorded to him in Ambala Central 
Jail and the facts as revealed. by the inquiry conducted by the 
District Magistrate, Ambala, together with a copy of the Report 
of Inquiry by the District Magistrate, Ambala. 

[p.T.O. 
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5. MJnutes of Committee on Government .AssUraDces-Lalc1 on the Table 

The Minutes of the Sixth Sitting of the Committee on Government 
Assurances held during the current Session, were laid on the Table. 

6. Report of Committee on Private Members' Bllls and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Forty-first Report of the 
Committee on Private Members' Bills and Resolutions. 

7. Report of Estima_ Committee 
Shri Arun Chandra Guha presented the Fifty-fifth Report of the Esti-

mates Committee on the Planning Commission-Rural Works Programme. 

8. statement re: Demands for Excess Grants (General) for 1961-62 

Shri T. T. Krishnamachari presented a statement showing Demands for 
Excess Grants in respect of the Budget (General) for 1961-62. 

9. Motioas lor Election to Comml,tees 

(i) 8hri M. C. Chagla moved the following motion:-

"Th.at in pursuance of paragraphs 4 and 5 of the late Ministry of 
Steel, Mines and Fuel Resolution No. 315(1)/57-MlIli~ dated 
the 4th May, 1957, as amended from time to time, the members 
of Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, one member from among themgelves to 
serve as a member of the Government Council of the Indian 
School of Mines, Dhanbad." 

The motion was adopted. 

(ii) Dr. Mono Mohan Das moved the following motion:-

''That in pursuance of paragra'ph 3(5) of the late Ministry of Scien-
tific Research and Cultural Mairs Resolution No. F.21-1-/61-C.I., 
dated the 29th June, 1961, the members of Lok Sabha do pro-
ceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Central Advisory Board of Anthropology for a tenn of three 
years with effect from the 29th June, 1964, subject to the other 
provLsions of the said Resolution." 

The motion was adopted. 

10. The Budget (General) 19M-85-Demands for Grants 

Discussion on Demands for Grants Nos. 45 to 56 and 128 for which the 
Ministry cf Home Affairs is responsible was resumed. 

(i) Shri Satya Narayan Sinha moved the following motion:-
"That rule 338 of the Rules of Procedure and Conduct of Business in 

Lok Sabha in its application to the motion for extension of time 
for the discussion and voting on Demands for Grants be sus-
pended." 

The motion was adopted. 
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(ij) Shri Satya Narayan Sinha moved the following motion:-
''That sub-rule (2) of rule 208 of the Rules of Procedure and Conduct 

of Business in Lok Sabha in its application to the disposal of 
all the outstanding matters in connection with the Demands for 
Grants today, be suspended and the time for discussion and 
voting of Demands for Grants be extended till the 16th April, 
1964." 

The motion was adopted. 

On cut motion No. 43 moved by Shri Surendranath Dwivedy on the 13th 
April, 1964, the House divided, Ayes 21; Noes 82. The cut motion was 
accordingly negatived. 

The other cut motions moved on the 13th April, 1964 were also negatived.. 

The following Demands were voted in full:-

No. of 
Demand 

MINISTRY OF HOME AFFAIRS 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE. 

45 Ministry of Home Affairs 

46 Cabinet 

47 Zonal Councils 

48 Administration of Justice 

49 Police 

50 Census 

51 Statistics 

52 Privy Purses and Allowances of Indian Rulers 

53 Delhi 

54 Andaman and Nicobar Islands 

55 Laccadive, Miniooy and Amindivi Islands 

56 Other Revenue Expenditure of the Ministry of Home 
Affairs 

Amount of 
Demand 

RI. 

1,16,000 

2,91,000 

13>41,85,000 

1,25,15,000 

2,10,88,000 

86,000 

19,65,87.000 

2.99,18,000 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES. 

128 Capital Outlay of the Ministry of Home Affairs 

(Lok Sabhs adjourned till 11 A.M. on Thursday, the 16th April, 1964). 
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M.N.KAUL, 
Secretary. 



LOIt SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thunday, April 16, 1964/Chaitra 2.7, 1886 (Saka) 

No. 276 

1. Star.red Questioas 
Starred Questions Nos. 1068-1076 were 'Orally answered. Replies to re-

maining questions were laid on the Table. 

2. UDttarred Questions 
Replies to Unstarred Questions Nos. 2211-2257 were laid on the Tahle. 

3. Short Notice Question 
One Short Notice Question regarding Shortage of water in Netaji Nagar, 

New Delhi addressed to the Minister of Health was orally answered and 
supplementary questions were answered thereon. 

4. Papers laid on the Table 
The follOwing papers were laid on the Table:-

(1) A copy of Report of the Committee on UtJ.1isation of External I 
Assistance together with a statement containing Government's ~ 
decisions on the recommendations of the Committee. 

(2) A copy of Notification dated ~he 16th April, 1964 regarding the 
appointment of Monopolies Commission. 

(3) A copy of Annual Report of the Damlodalr Valley C~at.ion 
and Audit Report for the year 1962-63 under sub-section (5) 'Of 
section 45 of the Damodar Valley Corporation Act, 1948. 

(4) A copy of Annual Accounts of the All-India Institute of Medical 
Sciences, New Delhi, for the year 1962-63 along with the Audit 
Report thereon, under sub-section (4) of section 18 of the All 
India Institute of Medical Sciences Act, 1956. 

(6) A copy each of the following Notiflca~ions under section 1119 of 
the Customs Act, 1962:-

(i) G.S.R. 528 dated the 4th April, 1964. 
(ii) G..s.R. 529 dated the 4th April, 1964. 

(iii) G.S.R. 530 dated the 4th April, 1964. 
(iv) G.S.R. 531 dated the 4th April, 1964. 
(v) G.S.R. 532 dated the 4th April, 1964. 

(vi) G.S.R. 533 dated the 4th April, 1964. 
[p.T.O. 



(6) A copy each of the following Notifications under sedtion 1118 of 
the Customs Act, 1962 and section 38 of the Central Excises and 
,Salt Act, 1944, making certain further amendments to the Cus-
toms and Central Ex.cise DuVies Export Drawback (GeheraJ.' 
Rules, 1960:....-

(i) G.S.R. 534 dated the 4th April. 1964. 
Oi) G.S.R. 535 dated the 6th April, 1964. 
(iii) G.S.R. 536 dated the 4th April, 1964. 
(iv) G.S.R. 537 dated the 4th April, 1964. 
(v) G.S.R. 538 dated the 4th April. 1964. 
(vi) G.S.R. 539 dated the 4th April, 1964. 

5. The Budret '(Geaeral) 19M-65-Demaadl tor ~ 
0) Discussion on Demands for Grants Nos. 19 to 35 and 116 Ito 123 for 

which the Ministry of Finance is responsible commenced and was concluded. 

Sixteen cut motions were moved and negatived. 

The following Demands were voted in ful1:-

MINISTRY OF FiNANCE 

No. 
of 

De-
mand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

19 Ministry of Finance 

zo Customs 

ZI Union Excise Duties 

Z2 Taxes on Income including Corporation Tax, etc. 

Z3 Stamps 

24 Audit 

zs Currency and Coinage 

26 Mint 

Z7 Kolar Gold Mines 

28 Pensions and other Retirement benefits 

Z9 Territorial and Political Pensions 

30 Opium . 

3 I Other Revenue Expenditure of the Ministry of Finance . 

32 Planning Commission " 

33 Grants-in-aid to State and Union Territory Governments 

854 

Amount of 
Demand 

Rs. 

7.Z2,OO,000 

U,?9,SS,000 

8.90,9Z,000 

52,37,000 

1,4813 1.59,000 

1,01,41.000 

~,oo,66,30,000 



No.1 
of 

De-
mand 

Nllme of Demand 

34 Miscellaneous Adjustments between the Central Md Stale 
and Union Territory Governments 

35 Pre-partition Payments 

II6 

ill7 

1I8 

II9 

uo 

121 

122 

123 

H.-EXPENDITURE MBT F~OM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

Capital Outlay on the India Security Press 

Capital Outlay on Currency and Coinage 

Capital Outlay on Mints 

Capital Outlay on Kolar Gold Mines 

Commuted Value of Pensions 

Other Capital Outlay of the Ministry of Finance 

Capital Outlay on Grants to State and Union 
ernments for Development 

Territory Gov-

Loans and Advances by the Central Government 

Amount of 
Demand 

Rs. 

17,93,000 

10,64,00,000 

30,33,000 

73,87,000 

1,13,48,000 

l,63.4I ,79,QOO 

25.86,88,000 

2,27,95,03,000 

(ii) At 5 P.M. the following Demands for Grants in respect of the heads 
mentioned against them for which the I>epartmen,'\i at At~c J:ner1Y. 
Department of Par1iamentary AffairS and the Lok Sabha. Rajya Sabha and 
Secretariat of the V.ice-President are responsible. were submitted to the 
vote at the House and granted in ful1:-

No. 
of 

De-
mand 

DEPARTMENT OF ATOMIC ENERGY 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

95 Department of Atomic Energy 

96 Atomic Energy Research • 

n.-ExpENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

144 Capital Outlay of the Department of Atomic Energy 

855 

Amount of 
Demand 

Rs. 

9,14,18,000 

18,16,56,000 

[P.T.O. 



No. 
of 

De-
mand 

DEPARTMENT OF PARLIAMENTARY AFFAIRS 

Name of Demand flunountof Demand 

Rs. 
EXPENDITURE MET FROM REVENUE 

97 Department of ParUamentary Affairs 

No. 
of 

De-
mand 

108 

110 

III 

LOK SABHA, RAJYA SABHA AND SECRETARIAT OF THE 
VICE-PRESIDENT 

Name of Demand Am ount of Demand 

Rs. 
EXPENDITURE MET FROM REVEN,UE 

(LOK SABHA) 
Lok Sabha 97,25,000 

(RAJYA SABHA) 
Rajya Sabha 41 ,50 ,000 

(SBCRETARIAT OF THE VICE-PRESIDENT) 
Secretariat of the Vice-President 1,99,000 

(Lok 8abha adjourned till 11 A.M. on Friday, the 17th April, 1964). 

856 
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Secretary. 



LOR SABUA 

BULLETIN-PART I 

[Brief Record of Proceedil\i8] 

Frid4l1, April 17, 1~/Chaitra 28, 1886 (Saka) 

No. 277 

1. Starred QUltIOaB 

Starred Questions Nos. 1088, 1089, 1091-1096, 1098 and 1100-1102 were 
orally answered. Replies to ~aining questions were lWei on ile Table. 

2. UDBtarred Qa.esUoas 

Replies 4lo Unstarred. Questions Nos. 2258-2286 were laid on the Table. 

3. Call1Dc AUenUOD to Ma*r of U •• _ P1altllc ImporiaDce 

Shri P. R. Obakraverti called the attention of the Minister of Railways 
to ,the tradn accident on Guntur-Macherla seot.ion of Southern R.aU.WolY on 
the 13th April, 1964 ~esul:ting in the death of one passen.rer and injuries to 
several 0IIlhers. 

'!be Deputy MlNster of Rai.1ways made a statement in ,regard tJlereto. 

4. ..... Jald, OIl tile Table 

The following papers were laid on the Table:-

(1) A copy of the OoJfee (Amendment) Rules, 11M published in 
Notiftcamon No. G.S.R. 557 dated the 4th April, 1964, un~ sub-
section (3) of aeotion 48 of the Coffee Act, 1942. 

(2) A copy each of the Articles of Association and MemOll'andum of. 
Association of lnstru.meni!atdon Limited. 

(3) A ~ of Annu.a1 Report. of the Khadi and Vlllace Induawea 
Commissioon for the year 1962-63. 

5. StateaeDt by MlDl8ter 

'111e M:i:n.ist.er of Finance made a staJtement ~ ced.ain referencea 
made to him by Shri S. M. Banerjee in his speech on: the 1st April. IBM 
an the Demands fm' Grants relatl.ng :to the Depu1menIts of Supply and. Tech-
nioal Development. 

6. Oovenua.at Jlltl....,Jatrodued 
The AppIl'OPl'iation (No.2) Bill, 1984. 

[P.T.O. 
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7. Government Bill-Under Consideration 
The Finance BiU; 1964. 

The motion for consideration of the Bill was moved by Shri 
T. T. Krishnamachari. 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Shrimati Renuka Ray 
(3) Shri V. Vairava The'Vsr 
(4) Shri M. R. Masani 
(5) Shri Kashi Nath Pandey 
(6) Shri Madhavrao Laxmanrao Jadhav 
(7) Shri Peter Alvares 
(8) Shrimati Jamuna Devi 
(9) Shri Laxmi Narayan Bhanja Deo 

(10) Shri Ramchandra VithaJ Bade 
(11) Dr. P. Srinivasan 
(12) Shri Ram Swarup 
(13) Shri Kashi Ram Gupta 
(14) Shrimati Kamala Chaudhri 
(15) Shri Bishwanath Roy 
(16) ShriK. Rajwr&lll (Speech unfinished). 

The discussion was not concluded. 

8. Statement by Minister 
Sardar Swaran Singh. Minister of Food and Agriculture who was the 

Leader of the Indian Delegation to the meeting of Ministers held in Djakarta 
in preparation for the Second Afro-Asian Conference made a statement 
regard:ing the said meetii'ig:. He alSl(') la.id Oii'll!re'1'abl"ea copy eaOlio£ the fol-
Jowing:-

\ 

(i) Text of the opening statement made by tlhe Leader of the Indian 
/' Delegation. . 

V· . (ii) Text of the speech on the question of participation by the U.S.S.R. 
in the next Afro-Asian Conference. 

j(iii) Final communique of the Preparatory Confere~ce. 

(Lok SaIbha adjourned till 11 A.M. on Saturdiay. the 18th April. 1984). 
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LOR SABUI 

BULLETIN-PART I 

[Brief Record of ProceediQisl" 

No. 278 

1. State_t, Rr. Goummeat BUlin .... 

The . Minister of. ParliamentalY "Affairs made ·a statement reprdin. 
Gove.nment business for the ,,'eek cc,mmenClQlthe 211~. Apfil, 1964. 

2. GO'9erDmeat Blll-WltbClrawta 

The A4vQcates ,(Amendment) Bill, 1983. 

3. Government Bill-Introduced 

The Advocates (Amendment) Bill, 1964. 

4. Government Bll!-Passed 

Th.e Appropriation (No.2) BiU, 1964. 

The motion f'Jr consideration of the Bill was moved by 'hri T. T. 
Krishnamachari. 

The motion for consideration was adopted and clause-by-claUJe COn-
sideration waa taken up. 

Clauses 2 and 3 and the Schedule were adopted 

Clause 1, the Enacting Formula and the Long Title were alao adopted. 

The motion th:lt the Bill be passed was moved by Ihrl T. T. 
Krishnamachari. 

The motion was adopted and the Bill was paaed. 

6. Govenament B1I1-Under eODIlderation 
The Finance BUl, 1964. 

Discussion on the motion for consideration of the Bill moyeci on the 
17th April, 1964, ct'ntillued. 

[P.T.O. 



'Ita- feUowin, mr-bera toot pen 1a tU cWtatee-
(1) Ilu1 It. Rajarlm 
(I) Ibrl Il sa.1lkanI!7a 
(I) 1lu1 5ath Pal 
(f) Ilu1matt 8harcl& M~ ,,> S}art Tilt •• am Pali_ 
") Ihz1 I. II. au.., .. 
(7) Ihri Laxmi DaM 

(I) IJuoim.U Yashoda It".' 
(I) Ihri R. R. lterarkL 

8hr1 T. T. ltr1.Ihaamacharl repUec1 to the dabat .. 

On the motion for roniiduratit'll the Houle divided, Ayes a7; Noes It. 
The motion for con.iderGtion wal accordmlly adopted and claule-by-clau •• 
Mnlideration was taker. u". 

ClaUiel 2, 5, 7 to 9, 11, 13, 15 to 22, 24 to 27 and 32 were adopted. 

ClaUiel 3, of, e, 10, I:!, 14, 23, 28 to 31 and 33 were adopted, .. amended. 
Tho dilcuslion wa. not eoncludeci. 

(Lot Sabha adjourned till 11 AoM. on Tueaday, the 21st April, 19B(). 

III 
--*JllI--..I~l 4ft (x» lc,,&-ll'" tao. 

II. N. !tAUL, 
Sacr •• .,.. 

..... ,-- ... 



LOK SAJIIIA 

BULLETIN~ART I 

[Brief Record of Proceedings] 

Tuesday. April 21, 19641Va.iaakha 1, 1886 (Saka) 

No. 319 

1. Starred QUest.iODS 

Starred Questions Nos. 1110, 1112, 111~1119, 1,123 and 1124: were oral17 
answered. Replies to remaining questions were laid on the Table. 

2. Uutarred QUellt10DS 

Replies to Unstarred Questions Nos. 2287-2315 and 2317-2380 were 
laid on the Table. 

3. Short Notloe QueBtion 

One Short Notice Question regarding Rana Pratap Sagar Dam adcireae4 
to the Minister of Irrigation and Power was orally answered and suppl ... 
mentary questions were answered thereon. 

4. MInutes of Committee on SubordlDate LectsJ.atioD--.LaJd on the Table 

The Minutes of sittings (Seventh to Ninth) of the Committee on Sub-
ordinate Legislation, were laid on the Table. 

S. Report or Committee oa 8ubordJaate Lerts1atlon 

Shri S. V. Krishnamoorthy Rao presented the Third Report of the Com-
mittee on Subordinate Legislation. 

8. Gonmment BW-Pused 

Th.e Finance Bill, 1964. 

Clause-by-clause consideration of the Bill continued. 
Clauses 34 to 38, 41, 42, 45 to 48, 53 to 65 and Second and Third Sch~ulea 

,WIere )adopted. 

Clauses 39, 43, 44, 49 to 52 and the First Schedule were adopted, as 
amended. 

On Clause 40, as amended, the House divided, Ayes 92; Noes 24:. Claue 
40, as amentif'ld, was accordingly adopted. 
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Clause 1, the Enacting Fonnula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shr1 
T. T. Krlshnamachari. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri U. M. Trivedi 
(3) 8hri T. T. Krishnamachari 

On the motion that the Bill, as amended, be passed, the House divided, 
Ayes 125; Noes 17. The motion was accordingly adopted and the Bill, .. 
amended, was passed. 

7. Report of BaIIIMw ACtv~ ~ 
Shri Shivram Rango Rane presented the Twenty-sixth Report of the 

Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd April, 1964). 

M.N.KAUL, 
Secretary . 



LOE SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedne,d411, April 22, 1964/Vaiaa1ch4 2, 1886 (S41c4) 

No. 188 

1. Starred QUMti_ 

Starred Questions Nos. 1130-1132, 1135-1137, 1141, 1142, 1144, 11~. 
1147 and 1148 were orally answered. Replies to rernainini questiona were 
laid on the Table. 

2. Uatured Questions 

Replies to Unstarred Questions No.. 23111-Z400 were laid on the Table. 

3. statement by Prime MiDlster 

The Prime Minister made a staltementt reeard.1nc 1Ibe neltt conferenc. 01 
Commonwealth Prime Ministers. 

" Papers laid on the Table 

The following papers were laid on the Table:-

(1) The Emergency Risks (Factories) Insurance (Amendment) 
Scheme, 1964 publimed in Not:iIflcartion No. 8.0. lUI dated the 
30th March, 1964, under sub-section (7) of section 3 of the 
Emer,gency Risks (Factories) Insurance Act, 1962. 

(2) The Emergency Risks (Goods) Insurance (Amendment) Boheme, 
1964 publdahed in Notifk,atian No. 8.0. 1115 dated the 30th 
March, 1964, under sub-sect:Lon (6) of secIIIan 5 of the Emergency 
Risks (Goods) Insurance Act, 1962. 

(3) Report on the working of the Deposit Insurance Corporation for 
the yeM ended 31st December, 1963 along with the Annual 
Accounts and the Audit Report thereon, under Bub-section (2) 
of section 32 of the Deposit Insurance Corporation Act, 1961. 

(4) NotIiftcation No. G.S.R. 898 diIIIted. the 1st June, 1963 maldng 
certain further amendment to the All India Services (Death-
cum-Retirement BenefttB) RIlIles, 1958, under sub-eeetion (2) 
of section 3 of the All India Serviees Act, 19111. 
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5. Report of Committee on Private Members' BUls and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Forty-second Report of the 
Committee on Private Members' Bills and Resolutions. 

6. Government Bi11-lntroduced 

The Wale! (Amendment) Bill, 1964. 

7. Motio. reo Twenty-sixth Report Off Business Advisory Committee 

Shri Shivram Rango Rane moved the foliowing motion:-
"That this House agrees with the Twenty-sixth Report of the Business 

Advisory Conunlttee presented: to the House on the 21st April, 
1964." 

The motion was adopted sLlIbject to the modiftcMiOn suggested by Shri 
Shankarrao Shantaram More that the time allotted to the Advocates (Amend-
ment) Bill, 1964 be increased from 2 hours to 4 hoW's. 

8. GOvernme.L BW-Passed 

The Companies (Profits) Surtax Bm, 1964. 

Tille motion for consideration of the Bill was moved by Shri T. T. 
Krishnamachari. 

The following members took part in the debate:-

(1) Shrimati Renu Chakravartty 
(2) Slvi M. R. Masani 
(3) Shri R. R. Morarka 
(4) Shri Prabhu Dayal Himatsingka 
(5) Shiri Peter Alvares 
(6) Pandiit K. C. Sh.a!rma 
(7) Shri Ra.mchanch~c:I. Vithal Bade 
(8) Sllri Harish. Chandra Heda 
(9) Shri Joachim Alva 

(10) Shri S. M. Banerjee 

Shri T. T. K.rishnamachari replied to the debate. 

The motion for consideration was ad·opted and clause~by-cl.ause consider-
ation was taken up. 

Clauses 2 to 26 and the Fil'St SchedUle were adopted. 
The Second and Third Sch~ules were adopted, as amended. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as ame.nded, ,be passed was moved by Shri T. T. 
~ 

'lbe UlO1;jon was adopted, and the Bill, as amended, was passed 

9. GOVel1lment Bill-Under Consideratlo. 
The Armed Forces (Special Powers) Continuance Bill, 1964. 

The motion for consideration of ~ Bill was moved by Shrimati Lakshmi 
N. Menon. 



Shri N. G. Ranga took part in the debate. His speech was not concluded. 

10. Motion reo Forty-First Report of Committee CIa Private Mem"ben' aw. 
and Resolutions 

Shri P. Muthlah moved the following motion:-

"That this HoUSe agrees with the Forty-first Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 1Mb. April, 1964." 

The motion was adopted. 

11. Private Member'S Resolution-Withdrawn 
Dr. L. M. Singhvi concluded his speech on the following Resolution moved 

by him on the 3-rd April, 1964:-
"This House is of op.i.nion (a) that an Officer or P8Il'liament to be 

known as the Poople's Procurator (Lok AyuJma) , broadly ana-
logous to the institution of Ombudsman in Sweden., Denmark 
and New Zealand, be appointed, under suitable legislation for 
the purpose of providing effective and :impa.rtial investigating 
machinery for public grievances, for eradioat.iIn.g cOlTu,ption at a1-1 
levels, for redressing adJmjni6trative wrongs and excesses, for 
securing the liberties of citizens, and generally tor strengtheni.nc 
the basic foundations of parliamentary democracy as a system at 
government; 

(b) that the People's Procurator slhould be a person af known legal 
ability and outstanding int.egruty and should be appointed by 
the Pl'esident of India on the reconun.endatian of both Houses 
of Parliament. The term o! each Procurator shall be conterm-
inous wlth that of each Parliament and a Procurator shall not 
be eligible f'or re-appoirutment as such and shall not accept any 
office of trust or prot1t at the wposal or in the dispensation r:4. 
the Central Government or any State Government for at least ten 
years after his laying dOwn the office of Procurator, The Procu-
rator shall be removable only in accordance with the procedure 
laid down in article 124(4) of the Constitution. 

(c) that broadly the People's Procurrator or Lok Ayukta should have 
the following powers and funct1ons:-

0) The Procurator shall have the power to mvestigate any decision 
or recommendation :made or any act done or omitted. relat-
ing to a matter of admiinistration a1l'.ec.tin4[ any person or body 
of persons in or by any of the Ministries and d.eparim~ts or 
by any Minister, OfJicer, employee Or member thereof in the 
exercise of. any power or functioo conferred! on him by any 
Statutes, rules or directives. The ProcuratQr sh:aU make ,ene-
ral and speoi1lcrecommendations to :the Government and shaH 
suggest action against those, who in tIhe execution of their 
official duties, have throueh partiality, ilavomitism or any 
other cause or consideration, committed any unlawful act or 
neglected to j,leriorm their duties properl~; 

(ll) The Procurator may make any such inveatilation either on 
a complaint made to him in accordance with requirements to 
be detailed in a suitable enactment or on hia own motion; 
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(iii) Without limiting thE' foregoing provisions, the Procurator shall 
also investigate any petition that may be referred to it by 
either House of Parliament or any Committee thereof subject 
to the directives of the referring House or Committee and 
Shall gubmi.t his report thereon; 

(Iv) The powers of the Procurator shall be exercised in accordance 
with the principles and directives laid down in a motion to 
be passed by the House of the People and approved by the 
Council of States from time to time; 

(v) If any question arises whether the Procurator has any jurisdic-
tion to investigate any case or class of cases, the Procurator 41)) 
may, if he thinks fit, apply to the Supreme Court for an '. 
advisory opinion in thE' matter; 

(vi) The Procurator shall have power to summon any documents 
or persons and shall have power to examine any person on 
oath; 

(vii) The Procurator shall in each year make at least one compre-
hensive report to Parliament on the exercise of his functions; 

(d) tihJ8It People's Procurators, with ana1ogous :powers and ~tion~ 
should also be appointed in all the constituent States of the 
Indian Union, and that necessary steps should be taken ex-
peditiously in order suitably to amend the Constitution and to 
enact legislation for effectuating the aforesaid purposes." 

One amendment was moved by Shri Sidheshwar Prasad. 
The following members took part in the debate:-

(1) Shri Harish Chandra Mathur 
(2) Shri N. G. Ranga 
(3) Shri Sidheshwa1' Prasad 
(4) Shri Surendranath Dwivedy 
(5) Shri N. C. Chatterjee 
(6) Shri Sinhasan Singh 
(7) Shri S. N. Cbat.urvedi 
(8) Shri S. M. Banerjee 
(9) Shri Yashpal Singh 

(10~ Shri Jai Sukh Lal Hathi 
Dr. L. M. Singhvi replied to the debate. 
The amendment moved by Shri Sidheshwar Prasad was negatived. 
'I1le Resolution was wilthch-aJwn !by leaVe of ,the Ho1.llle. .< 

12. PrIvate Member's Resolution-Under ConsideratlOD \,' I 

Shri Bhishma Prasad Yadava moved the following Resolution:-
''ThIs House is of opinion that Government should appoint a Com-

mittee of Members of Parliament and economic experts to re-
view the progress made towards the reduction of disparity 
between the lowest and highest income to the order of 1 :30 over 
the next two or three Plan periods." 

His speech waB not concluded. 
(Lok: Sabha adjourned till 11 A.M. on Friday. /!be 2tth April, 1964). 
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LOIt SAB114 

BULLETIN-PART I 

[Brief Record of Proceedin&'ll 

1I'ri441/, April 2<1, 1964/Vais4kha 4, 1888 (Saka) 

No. III 
I. Starred QaesUoDa 

Starred Questions Nos. 1153-1161, 1165, 1166 and 1169 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarrecl Questions 

Replies to Unstarred Questions Nos. 2401-2443 were laid On the Table. 

3. Papers laid OQ the Table 

The following papers were laid on the Table:-

0) Annual Report of the Singuoeni Collieries Company, ~mited. 
Hyderabad, for the year 1962..63 along with the Audited 
Accounts ,and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(2) Review by the Government on the working of the above .com-
pany. 

(3) Half-yearly Report on the activities of the Coir Board and the 
working of the Coir Industry Act, 1953 for the periOd from the 
Ist April to 30th September, 1963, under sub-section (1) of 
section 19 of the Coir Industry Act, 1958. 

(4) Corrigendum to the Annual Report of the Rubber Board for the 
year 1961-6! laid on the Table on the 13th Ma.reh, 19M. 

(5) A copy of the Cotton Textiles (COntrol) Amendment Order. 1964 
published in Notification No. S.O. 457 dated the 8th February. 
1964, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(6) A copy each of the follOwing Rules under sub-section (3) of sec-
tion 26 of the Khadi and Village Industries Commission Act, 
1956:-

0) The Khadi and Village Industries Commission (Amendment) 
Rules. 1964 published in Notification No. G.S.R. 125 dated the 
17th January, 1964. 

(ii) The Khadj. and Village Industries CommIssion (Second Amend-
ment) ~u1es, 1964 publillhed in Notiftcation No. G's.R. 1093 
dated the 17th March, 1964. 

[P.T.U 
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(7) Audit Report on the aceounts of the Central Silk: Board for the 
year 1961-62. ." 

(8) A copy cxf the Drugs (First Amendment) RUles, 1963 published 
in Notification No. S.O. 2092 dated the 27th July, 1963, under 
sub-section (3) of section 33 of the Drugs Act, 1940. 

4. Minutes of Committee on Government ~laid on the Table 
The Minutes of the Seventh Sitting of the Committee on Government 

Assurances held during the current session, were laid on the Table. 

5. Message from Hajya Sabba 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 21st April, 1964, Rajya Sabha passed the Indian Railways (Amend-
ment) Bill, 1964. 

6. Bill Passed by Rajya Sabha-Laicl on the Table 
Secretary laid. on the Table a COPy of the Indian Railways (Amendment) 

Bill, 1964, as passed by Rajya Sabha. 

7. Presentation of Petition 
Shri Ram Sewak Yadav presented a petition signed by a petitioner re-

lating to liability of State in tort. 

8. Resignation of Member 
The Speaker informed the House that Shri ral Shyamshah had re-

signed his seat in Lok Sabha with effect from the 24th April, 1964. 

9. Governme.t Bllls-lntrodu.cM 

(1) The Indian Coinage (Amendment) Bill, 1964. 

(2) The Constitution (Eighteenth Amendment) Bill, 1964. The motion 
for leave to introduce the Bill moved by Shri Asoke K. Sen was opposed. 
On the motion the House divided, Ayes 172; Noes 52. The motion was 
accordingly adopted and the Bill was introduced. 

10. Government Blll-Paaed. 

The Anned Forces (Special Powers) Continu.a.nce Bill, 1964 
Shri N. G. Ranga. concluded his speech on the motion for considera~ion 

of the Bill moved on the 2200 April, 1964. 

Shrimati LakshJni, N. Menon Teplied to the debate. 

The 1I\0tion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 4 were adopted. 
New clause 5 was also adopted. 
Clause I, the Enacting Formula and the Long Title were also aaopted. 
The motion that the Bill, as amended, be passed was moved by Shrimati 

Lakshmi N. Menon. 

The motion was adopted and the Bill, as amended, was passed. 

11. Demands for EDles Grants (General) for 1961-6Z 

Discussion on Demands for Excess Grants in respect of the Budget 
(General) for 1961-62 commenced and was concluded. 
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One cut motion was moved and negatived. 

The following Demands were voted in full:-

No. at 
Demand 

Name of Demand Amount of Excess 
Demand 

EXPENDITURE MET FROM REVENUE: 

1 Ministry of Commerce and Industry 
10 Defence Services, Effective-Navy 
12 Defence Services, Non-effectiVie 
13 Ministry of Education 
16 Tribal Areas 

•• 1 

24 Taxes on Income including Corporation Tax, etc. 
32 Miscellaneous Departments and other Expenditure 

under the Ministry of Finance 
47 Cabinet 
50 Police 
69 Labour and Employment 
86 Ministry of Transport and Communications 

.. ' 

.. ' 
88 Posts and Telegraphs-Dividend to General Revenues 

aDd Appropriations to Reserve Funds 
90 Lighthouse and LightshipS 
95 Communicati'ons (inclUding National Highways) 

12. Government Bill-Passed 

Rs. 

60,803 
61,79,516 
20,32,181 

20,497 
31,57,964 
11,19,304 

14,13,160 
87,278 
23,476 

52,95,047 
1,09,698 

2,96,63,517 
6,63,496 

15,61,541 

The Public Employment (Requirem.ent as to Residence) Amendment BUl, 
1964 

The motion for consideration of the Bill was moved by Shri Jai Sukh 
Lal Hathi. 

Shri N. G. Ranga took part in the debate. 

Shri Jai Sukh Lal Hathi replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Formula and the Long. Title were also adopted. 

The motion that the Bill be passed was moved by Shri Jai Sukh Lal 
Hathi. 

The motion was adopted and the Bill was passed. 
13. Government Bill-Under Consideration 

The Advocates (Amendment) Bm, 1964 

The motion for consideration ot the Bill was moved by Shri Bibudhendra 
Misra. 

[P.T.O. 
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The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Ghanshyamlal Oza 
(3) Shri Romi F. Daji 
(4) Dr. M. S. Aney 

Shri Bibudhendra Misra replied to the debate. 
The motion for consideration was adopted and clause-by-claUJe con-

sideration was· taken up. 
Clauses 2 to 12 were adopted. 

Consideration of Clause 13 was taken up but not concluded. 

14. MeUoa Be: Forty-SecoDd Report of COJPmittee on Private Memben' 
Bills and Resolutions 

Sbri S. M. Banerjee moved the following motion:-
"That this House agrees with the Forty~econd Report of the Com-

mittee on Private Members' Bills and Resolutions presented 
to the House on the 2Znd April, 1964." 

The motion was adopted. 

15. Private Members' Bills-.lntr04luced 
(1) The Representation of the People (Amendment) Bill, 1964 

(lnser·tion Of new section 6A)by Shri Prakash Vir Shastri. 
(2) The ·r'ixation of Responsibility (of Persons in Authority) Bill, 

1964 by Shri V. C. Parashar. 
(3) The Constitution (Amendment) Bill, 1964 (Amendment of article 

85) by Shri Prakash Vir Shastri. 
(4) The Constitution (Amendment) Bill, 1964 (Omission of Mtlcle 

370) by Shri Prakash Vir Shastri. 

16. Private Member's Bill-Neptlved 

The Protection of Circus EmpLoyees Bm, 1964 by Shri. Ananda NambiaT 

Discussion on the motion for consideration of the Bill moved by Shri 
Ananda Nambiar on the 10th April, 1964, continued. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Krishnan Manoharan 
(3) Shri Ratanlal K.i.shorilal Malviya 

Shri Ananda Nambiar replied to the debate. 
The motion for consideration was negatived. 

17. Private Member'S BlLl-Passed 

The Sa1a.ri.es and ALlowances of Members of Parliament (Amendment) 
Bm, 1964 (Amendment of sections 3 and 5) by Shri. Raghunath Singh 

The Deputy Speaker informed the House that through a communication 
dated the 23rd April, 1964 received today, the Minister of Parliamentary 
Mairs had informed that the President had recommended under article 
117(3) of the Constitution the consideration of the Bill by Lok Sabha. 
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The motion for consideration of the Bill was moved by Shri Raghunath 
Singh. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 10th 'August, 1964 was moved by Shri S. M. 
Banerjee. 

The following members took part in the debate:-
(1) Shri Arnar Nath Vidyalankar 
(2) 8hri Hom! F. Daji 
(3) Shri S. M. Banerjee 
(4) Shri Ram Sewak Yadav 
(5) Shri Surendranath Dwivedy 
(6) Swami Rameshwaranand 
(7) Shri Satya Narayan Sinha 

[On the motion moved by Shri S. M. Banerjee, tha,t the time allotted 
for discussion of the Bill be increased by one hour, the House divided, 
Ayes 17; Noes 150. The motion was accordingly negatived.] 

On the amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon, the House divided, Ayes 11; Noes 145. The amend-
ment was accordingly negatived. 

On the motion for consideration the House divided, Ayes 141; Noes 18. 
The motion for consideration was accordingly adopted and clause-by-clause 
consideration was taken up. 

On Clause 2, the House divided, Ayes 139; Noes 13. Clause 2 was 
accordingly adopted. 

On an amendment for insertion of new Clause 2A, the House divided, 
Ayes 123; Noes 7. New Clause 2A was accordingly adopted. 

Clause 3 was adopted, as amended. 

Clause was adopted, as amended. 

The Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Raghunath Singh. 

On the motion the House divided, Ayes 140; Noes 13. The motion was 
accordingly adopted and the Bill. as amended, was passed. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 25th AprB, 1964). 
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LOJ[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturdo:/I, April 25, 1964/Vaisakha 5, 1886 (Sa,",> 

No.Z8Z 

I. Oath or AllnaatloD 

Sbri R. Kasina1lha Doni made and subscribed the oath in Ta:m:I:l and took 
his seat in the House. 

2. 8taft'ed Qaedoas 

Starred Questions Nos. 1171, 1173, 1175-1177, 1179-1183 were orally ans-
wered. Replies to remaining questions were laid on 1he Table. 

3. UIl8tarr_ Quf.8tIoDs 

Replies to Unstarred Questions Nos. 2444-2499 were laid on the Table. 

4. Papers laid. OIl the Table 

The MIOWlJlng papers were laid on the T8Ible:-

A copy each of the followin!g Notifications under sub-section (7) of 
section. 59 of the Mines Act, 1952:-

(i) Tbe Metalliferous Mines (Amendment) Regulations, 1964 pub-
liIhed in Notl1lcration No. G.S.R. 441 dated the 14th March, 
1964.. 

(il) The Coal Mines (Amendment) Regulations, 1964 published in 
Noti1lcation No. G.S.R. 442 dated the 14th March, 1964. 

5. Report of Blltbaatea Committee 

Shri Arun Chandra Gwha presented the Fifty-fourth Report of the Esti-
mates Committee on action taken by Government on the recommendations 
contained in the 12St'h Report of the Estimates Committee (Second Lok 
Sab'ha) on the Ministry Of Steel, Mines and' Heavy Engilneering-'1'he 
Neyveli Lignite Corporation Limited. 

6. Statemeat Be. Govenuaent BuIDeIs 
The Minister of Parliamentary Mairs made a statement regarding Gov-

ernment business for the week commencing the 27th April, 1964. 
[P.T.O. 
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7. GoYemment BWe-lntrodaced 

(1) The Appropriation (No.3) Bill, 1964. 

(2) The Oil and Natural Gas Commission (Amendment) Bill, 1964. 

(3) The Indian Medical CounelJi (AmeDttment) BiU, 1964. 

8., GCWet'Dlllellt BI1Is-Paaec1 

(i) The Adv0C4tU (Amendment) Bm, 1964 

Clause-by-Clause coMideration of the Bill continued. 

Clauses 13 to 25 were adopted. 

Clause 1, the Ehacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Bibud'hen' 
Misra. 

The motion was adopted and the Bill was passed. 

~ 1Phe Goa, IM"... mNl Diu JUtIieial C'omtnWsioner's COOrt (DeelMlltioft. 
as High Court) Bm, 1963, 

The motion for considerntion of the Bill was moved by Shrimati r.kahmi 
N. Menon. I 

Thl! following members took part in the debate:-
(l) Shri Homi F. Daji 

(2) Shri N. C. Chatterjee 

(3) 8hri Sinhasan Singh 

(4) Shri M. P. Shinkre 

(5) Shri Shankarrao Shantarwm More 

(6~ Sbri Peter A4Y8l'n 

(7) Dr. M. S. Aney 

(8) Shri T. lL Sonavane 

(9) Shri S. M. B~erjee 

Shrimati Lakshmi N. Menon replied to the debate. 

On the motion for consideration the House divided, Ayes 73.; Noes 25. 
The motion for consideration was accordingly adopted and clause-by-clause 
conolideretion was taken up, I 

Clauses 2 to 4 and 6 to 8 were adopted. 

CIauae 5 wu adopted; as amended. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was also adopted. 

The motion that tbe~ Bill, all amended, be passed wall moved by' Shrlmati 
Laklhmi N. Menon. l I 

'fta motioit was adopted and the Bill, as amended, was palled. 
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9. Qovemment 8Ul-Vader COIISideratlOD 

The Constitution (Seventeenth Amendment) BtZl, 1963, G8 reported btl the 
Jcrint Committee. 

The motion for consideration of the Bill, as reported by the Joint Com-
mittee, was moved by Shri Bibudhendra Misra. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Purushottamdas R. Patel 
(3) Shri Banarsi Prasad Sinha 
(4) Shri Surendranath Dwivec;ly 
(5) Shri P. G. Karuthiruman 
(6) Shri Kamal Nath Tiwari 
(7) Shri A. Shanker Alva 
(8) Shri Kashi Ram Gupta (Speech unjiniahed). 

The discussion was not concluded. 

10. BaII-an-hoar Dlscusrdoa on mattei'll arIsInr oat or A.nswer to Qaestloa 

Shri Hem Barua raised 'a half-an-hour discussion on points arising out of 
the answer given on the 30th March, 1964 to Starred Question No. 799 regard-
ing Indian Ambassador in U.A.R. 

Shrimati Lakshmi N. Menon and Shri La} Bahadur Shastri replied to the 
discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 27th Aprli, 1964). 
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LOK SABDA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 27, 19641Vaisakha 7, 1886 (Saka) 

No. 283 
1. Starred Questions 

Starred Questions Nos. 1195-1200, 1202, 1203 and. 1204 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2500 to 2530 ,were laid on the Table. 

3. Call1ng Attention to lUatter of Ur&"eni Public Importance 

Shri Harish Chandra Matilur called the attention of the Prime Minister 
tu the firing by Naga hostiles on Kohima town on the 16th April, 1964. 

The Minister of S~ate for l!.xtemal Affairs made a statement in regard 
thereto. 

4. Papers Laid on the Table 
The following paper~ were laid on the Table:-

(1) A statement indicating the result of the Central Government con-
version loans floated in April, 1964. 

(2) A copy of the Employees' Provident Funds (Eighth Amendment) 
Scheme, 1964, published in Not.i'ficat1on No. G.S.R. 262, dated 
the 22nd February, 1964, under sub-section (2) of section 7 of 
the Employees' Provident Funds Act, 1952. 

5. Minutes of Estimates Committee- Laid on the Table 

The Minutes of the Sittings of Sub-Committee of the Estimates Com-
mittee on Public Undertakingi-( tmd Minutes of the Sitting of the Estimates 
Committee relating to the Forty-ninth Report on the Ministry of Inter-
national Trade-State Trading Corporation of India Limited, New Delhi 
(Reports and Accounts), were laid on the Table. 

6. M~e from Rajya Sabha 

Secretary reported n t11.:'s,age from Rajya Sabha that at its sitting held 
on the 21st April, 1964, Rajya Sabha passed the Drugs and Cosmetics 
(Amendment) Bill, 1964. 

7. BJII Pused by Rajya Babba-Lald on the Table./ 

Secretary laid on the Table a copy of the Drugs arid Cosmetics (Amend-
ment) Bill, 1964, as pasS'ed by Rajya Sabha. 
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8. Government BlIl-Pauecl 

The Appropriation (No.3) Bitt, 1964 

The motion for consideration of the Bill was moved by Shrimati 
Tarkeshwari Sinha. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shrimati Tarkeshwari 
Sinha. 

The motion was adopted and the Bill was passed. 

9 .. Govemment Bill-Ullder Consideration 

The Constitution (Seventeenth Amendment) BilL, 1963, as reported by the 
Joint Committee 

Discu5sion on the motion for consideration of the Bill, as reported by 
the Joint Committee, moved on the 25th April, 1964, continued. 

The following members took part in the debate:--, 
(1) Shri Kashi Ram Gupta 
(2) Shri Homi F. Daji 
(3) Shri Ghanshyamlal Oza 
(4) Shri Gajraj Singh Rao 
(5) Shri Ramohaaldra Vtthal Bade 
(6) Shri Diwan Chand Sharmn 
(7) Shri Panampilli Govinda Menon 
(8) Shri Kishen Pattnayak 
(9) Shri Sinhasan Singh 

(10) Shri Paresh Nath Kayal 
(11) Dr. L. M. Singhvi 
(12) Shri Deorno S. PatH 
(Ill) Shri Baknr Ali Mirza 
(14) Shri P. K. Va~udevan Nair 
(5) Dr. Sarojini Mahishi 
(16) Shri Madhavrao Laxmanrao Jadhav 
(17) Shri Shea Narain 
(18) Shri P. R. Chakraverti 
(9) Shri C. R. Basappa 
(20) Shri P. Muthiah 

Shri Asoke K. S£'n commenced his speech in reply to the debate. His 
speech was not concluded. -(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th April, 1964). 
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LOK SABKA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Tuesday, April 28, 1964,jV4isakha 8, 1886 (Sa,",) 

No. 2M 

1. 8farred Questions 

Starred Questions Nos. 1211-1219 were orally answered. Replies to re-
maihin.g questions were lBid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2B31-28()3 were laid on the Table. 

3. Call1Dc Attention to Matter of Ul',eJlt Public Imporiaace 

H. H. Maharaja Pratap Keshari Deo called the attention of the Prime 
Minister to the situation arising out of the nationalisation of the assets CIt 
the Inditlns in Buriha by the Bunnese Government and. the ditliculties put 
on the way of ~patriation of their assets and passage to Iaulia. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifii:ationS under sub-s~ion (3) 
of section 133 of the Motor Vehicles Act, 1939:-

(i) NotiflIcation No. F.IW64/62-PR(T) published in Delhi Gazette 
dated the 24th October, 1963, making oertaiIl further amend.-
ment to the DeIlhi Motor Vehicles Rules, lINO. 

(ii) The Inter-State Transport Commission (Amendment) Rules, 
1964 published in Notification No. S.O. 8&9 dated the 14th 
March, 1964. 

(2) Note of the Chinese Goverrunent dated the 2300 March, 1964. \....0'" 

(3) Government of Dndia's reply dated the 25th April, 1964. 
(4) A copy of Notification No. S.O. 1137 dated. \;he 4th APril, 1984 

extending the Fertilizer (Control) Order, 1957, and the Ferti-
tdzer (Movement Control) Order, 1960, to the Union Territory 
of Goa, Daman and Diu. 

[P.T.O. 

877 



(5) A copy each of the following Orders under sub-section (6) of 
section 3 of the Essential Commodities Act, 1965:-

(a) The Fertiliser (Control) First Amendment Order, 1964 pub-
lished in Notification No. S.O. 1138 dated the 4th April, 1964. 

(b) The Fertilizer (Movement Control) First Amendment Order, 
1964 published in Notification No. S.O. 1139 dated the 4th 
April, 1964. 

(6) A ropy eaCh of the fonowing Orders under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955:-

(i) The Rajasthan (Rice Import Restriction) Amendment Order, 
1964 publish'ed in Notification No. G.S.R. 635 dated the 16th 
April, 1964. . 

(ii) The Maharashtra and Gujarat Rice (Export Contro}) Order, 
1964 pubHlShed in Notification No. G.S.R. 636 dated the 16th 
April, 1964. 

(iii) The Rice (Punjab) Price Control (Second Amendment) Order, 
1964 published in Notification No. G.S.R. 654 dated the 25th 
April, 1964. 

(iv) 'nle Inter-Zonal Wheat and Wheat Products (Movement Con-
trol) Order, HIM published in Notification No. G.S.R. 666 
dated. the 18th April, 1964. 

5. OpinioDs on BIll 

Shrimati T. LakSluni Kanthamma laid on the Table Paper No. l'T to the 
Bill further to amend the Indian Penal Code and the Code of Criminal 
Procedure, 1898, which was circulated for the purpose of eliciting opinion 
thereon by the direction of the House on the 13th September, 1963. 

6. MeIBI.&'t' from RaJya Sabha 

Secretary reported. a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Finance Bill, 
1964, passed. by Lok Babha on the 21st April:, 1964. 

7. Report of Estimates Commlttee 

Shri Arun Chandra Guha presented the Fifty-sixth Report of the Eni-
mates Committee on action taken by Government on the recommendations 
contained in the Eightieth Report of the Estimates Committee (Second Lok 
Sabha) on Public Undertaki.ng~Forms and OrganJisation. 

8. statemeat by MJni8ter 

'nle Minister of State for Food and Agriculture made a statement cor-
recting the reply given on the l.tth April. 1964 to a supplementary by 
Shri S. M. Banerjee on Starred Question No. 1036 regarding the Prices of 
Maida and Rawa. 

9. Govemment BUl-Nep.tlvec1 
,?:,The Constitu.tion (Seventeenth Amendment) Bill, 1963, 48 reported btl the 

! ;~. Joint Committee 
i _} ,,~_, Shri. AsoIke K. Sen concluded his speech ~n reply to 1ftl.e debate on the 

motion for consideration of the Bm, as reported by the Joint Cammittee, 
moved on the 25th April, 1964. 
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On the motion for consideration of the Bill, as reported by the Joint 
Committee, the House divided, Ayes 206; Noes 19. 

The motion was declared as not carried in accordance with Rule 157 of 
the Rules of Procedure and in accordance with. the Constitution. 

10. Govemment Btll-PasBed 

The Oil and Natural Gas Commission (Amendment) Bm, 1964. 

The motion for consideration of the Bill was moved by Shri Humayun 
Kabir. 

The fuHowing memlbers took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri GhanShyamlal Oza 
(3) Shri Purushottamdas R. Patel 
(4) Dr. L. M. Singhrvi 
(5) Shrimati Yashoda Reddy 
(6) Shri K. K. Warior 
(7) Shri S. C. Samanta 
(8) Shrimati T. Lakshmi Kanthamma 
(9) Shri P. VenkatasUibbaiah 

(10) Shri Diwan Chand Sharma 
(11) Shri YaShpal Singh 
(12) Shri Prabhu Dayal Himatsingka 
(13) Shri C. K. Bhattacharyya 
(14) Dr. M. S. Aney 
(15) Shri Paresh Nath Kayal 
(16) Shri Gauri Shanker Kakkar 
(17) Shri Hem Raj 

Shri Hwnayun Kabir replied to the debate . 

. The motion for consideration was adopted and clause ... by-clause considera-
tion was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion tlhat the Bill be passed was moved by Shri Humayun Kabir. 

The motion was adopted and the Bill was passed. 

11. Government BID-Under CoulcJeraUOIl 

The Indian MedicaL Council (Amendment)BiU, 1964. 

The motion for consideration of the Bill was moved by Dr. D. S. Raju. 

The following members took part in the debate:-
(1) Dr. Ranen Sen 
(2) Dr. C. B. Singh 
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(3) Dr. P. Srinivasan 
( 4) Shri Yashpa} Singh 
(5) Shri Sham Lal Saraf 
(6) Shri S. M. Banerjee 
(7) Dr. Sarojini Mahishi 
(8) Shri Gauri Shanker Kakkar 
(9) Shri Diwan Chand Sharma 

(l(\) Dr. L. M. S~vi 
(11) Shri Ghanshyamlal Oza 

The discussion was not concluded. 

12. 8tatement re: Govemment BuslD_ 

The Minister of Parliamentary Mairs made a statement regarding the 
additional items of Government business to be transacted during the current 
week. 

(Lok Sabha adj()urned till 11 A.M. on Wednesday, the 29th April, 1964). 
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Loa I!IABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Weane.dull, April 29, 1964/Vaisakha 9, 1886 (Saka) 

No. US 

1. Starred Questions 

StalTP.d Questil)ns Nos. 1233-1241 were orally answered. Qepliea to 
remliininy questions wt're laid on the 'I1able. 

2. Uastarred Qa~ 

Replies to Unstaa'red Question.! Nos. 2604-2651 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Tab1.e:-

(1) Part I of the Report on Distribution of Income and Wealth and 
Concentration of Economic Power submitted by the Committee 
on Di9tribution of Income and Levels of Living and a Statement 
by Government thereon. 

(2) Judgment of the Supreme Court of India in I·ncome-tax Oftlcer, 
Kolar and Another versus Seghu Buchiah Setty (Civil Appeals 
Nos. 221 and 222 of 1963). 

(3) A copy ead: of the Annual Report 8il1d the Audited Accounts of 
the Salar Jung Museum Board, Hyderabad, for the yoea!" 1982-63. 

4. Iteport 01 CO'IIUIdttee on Private MembelfS' Bill.!! aDd Resolutlons 

Shri S. V. KriS'hnamoorthy Rao presented the Fcxrty-third Report of the 
Committee on Private Members' Bills and Resolutions. 

5. Mottou for Electiou to Committees 

(i) Shri M. C. Cha.gla moved the following motion:-
"That in pursuance of paragraph 1 (g) of the Ministry of Education 

ResoLution No. F.1l-3/M-O.l, dated the 9th April, 1984, the 
members of Lok Sabha do proceed to elect, in such mlUUll!T as 
the Speaker may direct, two members from among themselves 
to serve as members of the Central Advisory BoMd of Archaeo-
logy, for the next tena coJJllll.ll!ll')C from the 1st August, 1.964, 
subject to the other provisions of the !IBid Resolution." 

The motion wa~ ad qrted. 
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(li) Shri M. C. Chagla moved the following motion:-
"That in pUl'suance of paragraph 3(2) (d) of the late Department of 

Education, Health and Lands Resolution No. F.I22-3/35-E. dated 
the 8th August, 1935. as amended trom time to time. the 
members of Lok Sabha do proceed to EIlect. in such manner as 
the Speaker may direct, one additional member from among 
themselves to serve as a member of the Central Advisory Board 
of Education, subject to the other provisions of the sa.id Re-
solution.'; 

The motion was adopted. 

6. Government BiUIP-lntroduced 

(1) The Taxation Laws (Continuation and Validation and Recovery 
Proceedings) Bill. 19M. 

(2) The East Punjab Ayurvedic and Unani Practitioners (Delhi Amend-
ment) Bill., 1964. 

7. Government BUl-Passed 

The Indian Medical Council (Amendment) Bill, 19M. 

Discussion on the motion for consideration of the Bill, moved on the 28th 
April. 1964, continued. 

The .following members took part in the debaote:-
(1) Shri C. K. Bhattacharyya 

(2) Sbri Priya Gupta 

(3) Shri K. K. Warior 

(4) Stwi Prabhu Dayal Himatsingkll 

(5) Shri P. Venkatasubbaiah 

(6), Shri P. R. Chakraverti 

(7) Shri N. G. Ranga 

Dr. Sushila Nayar replied to the debate. 

The motion for consideration was adopted and clau.se-by-clauae con-
sideration was taken up. 

Clauses 2 to 16 were adopted. 

Clause 17 was adopted, as amended. 

Clause I, the EnadJing Formula and the Long Title were all10 adopted. 

The motion that the Bill, as amended. be pa.'!Sed was moved by Dr. Sushila 
N.ay8ll'. I 

The motion was adopted and the Bill, as amended, was passed. 

8. Government BW-Under CoDBlderation 
The DakBhina Bha'Mlt Hindi PTachar Sabha Bill, 1983. ell pa,ued bll &;lIa 

SabM. 
The motion tor OOIl6ideration of the BiU, a.s pas,oed, by Raj y~ Sabha, 

wu moved by Shri M. C. ChagLa. 



• 
The faUowblt memb61"8 took part in the debate:-

(1) Shri K K. Wad.or 
(2) Dr. Govind Das 
(3) Shri Yashpal' Singh 
(') Shri N. M. R. Subbw-aman 
(5) Shri Onkarlal Berwa 
(6) Shri PanarapilJi GoViinda Menon 
(7) Shri T. D. Ramabadran 
(8) Shri Tekur Subramanyam 
(9) Soo Peter Alvares 

(10) Dr. Sarojini Mahishi 
(11) Shl'i Ram Sewak Yadav 
(12) Shri Ghanshyamlal Oza 
(13) Dr. M. S. Aney 
(14) Sh.ri Prabhu Dayal Himatsingka 
(15) SMi K,ashi Ram Gupta 
(16) Shri Paresh Nath Kayal 
(17) Shri Jagdev SiniJh. Siddhanti 
(18) Shri Harish Chandra Heda 
(19) Shri Sheo Narain 
(20) Shri Prakash Vir Shastri 
(21) Shri C. K. Bhatta.ctharyya 
(22) Dr. L. M. Singhvi 
(23) Soo R. S. Pandey 
(24) Shri Panna Lal Barupal 

Shri Bhakt DMshan commenced his speech in reply to the d£'bate. His 
speech was not concluded. 

9. Report of Business Advisory Committee 

Shri Shivram Rlango Rane presented the Twenty-6eventh Report 01. the 
Business Advisory Committee. 

10. Half-an-hour d.l&culIsion on matters ~ out of auswer to queat10ll 

Shri Harish Chandra Mathur raised a hallf-an-hour discUS6ioll on paint. 
arising out of the answer given on the 2nd April. 1964 to Starred Question 
No. 868 regardi.ng rural water supply. 

Dr. Su8hila Nayar replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 80th April, 186'>. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

ThuTsday, April 30, 19M/VaiBakha 10, 1886 (Saka) 

No. Z86 

1. Starred Questions 

Starred Questions Nos. 1252-1254, 1256, 1259-1265 were orally answered. 
Replies t'o the remaining questions were laid on the Table. 

2. UnstarrecJ. Questions 

Replies to Unstarred Questions Nos. 2562-2693, 2695-2704, 2706-2717, 
2719-2735, 2737-2745 and 2745-A were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Rehabilitation of Refugees from 
East Pakistan addressed to the Ministry of Rehabilitation was orally answered 
and supplementary questioDS were answered there'On. 

4. Papers Ia1d on the Table 

The following papers were laid on the Table:-

(1) A copy of the All India Services (Death-cum-Retirement Benefits) 
Amendment Rules, 1964 published in Notification No. G.S.R. 
526 dated the 4th April, 1964, under sub-section (2) of section 
3 of the All India Services Act, 1951. 

(2) A copy each of the following Notiftcations under section 159 ot 
the Customs Act, 1962:-

(i) G.S.R. 614 dated the 18th April, 1964. 

(ii) G.S.R. 615 dated the 18th April, 1964. 

(iii) G.S.R. 616 dated the 18th April, 1964. 

(iv) G.S.R. 617 dated. the 18th April, 19M. 
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(3) A copy each of the following Notifications under section 159 of 
the Customs Act, 1962 and section 38 of the Central Excises and 
Salt Act, 1944, making certain further amendments to the Cus-
foms and Central Excise Duties Export Drawback (General) 
Rules, 1960:-

(i) G.S.R. 618 d8lted the 18th April, 1964. 
(ii) G.S.R. 619 dated the 18th April, 1964. 
(iii) G.S.R. 620 dated the 18th April, 1964. 
(iv) G.8.m 621 dated the 18th A,prh, 1964. 
(v) G.S.R. 622 dated the 18th April, 1964. 

(vi) G.S.R. 623 dated the 18th April, 1964. 

(4) A copy of Notification No. S.O. 1377 d8lted the 15th April, 1964 
COlltainiag Corrigenda to Netifioation No. S.O. 511 dated the 
6th February, 1964, under section 296 of the Income-tax Act, 
1961. 

5. Minutes of Estimates Commltte&-Iald on the Table 

The foll'owing Minutes of the Estimates Cornm~ttee, were laid on the 
Table:-

0) Minutes otevidel\Ce given before the Sub-Committee of the Esti-
mates Committee on Public Undertakings and Minutes of the 
sittir.gs of the Estimates Committee relating to Fiftieth, Fifty-
first and Fifty-second Reports on 0) Public undertakings-
accommodation rented in Principal Cities; and Guest 
Houses, 8taft Cars etc. maintaiBeIi. ~ them, (if) Heavy Engi-
neering Corporation and (iii) Personnel Policies of Public 
Undertakings; 

(2) Minutes of sittings of the Estimates Committee relating to the 
following Reports: 

(i) Forty-third; Report on the Ministry of Railways-Nort'heast 
Frontier Railway; 

(ii) Forty-fourth ReP'Ort on the Ministry of Railways-Chittaranjan 
Locomotive Works; 

(iii) Forty-fifth Report on the Ministry of Railways-Integral Coach 
Factory, Perambur; 

(iv) Forty-eig'hth ReportQJ1 the ¥inistry 'Of International Trade; 

(v) Fifty-third Report on the Ministry of Finance-Department of 
Revenue and Company Law (Company Law Division). 

(vi) Fifty-fifth Report on the Planning Commission-Rural Works 
Programme and Procedural and MiscellaneollS matters. 

(3) Following statements showing J."eI)lies to the recommendations of 
the Estimates Committee Wlhi.ch were not furnished by Gov-
ernment in &lime fo:r inClusion in the relevant Reports:-

(i) Statement showing the replies to the recommendations n'oted in 
Chapter IV of the Sixteenth Report of the Estimates Com-
mittee (Third Lok Sabha); 
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(if) Statement show~g the replies to the recomrnendatiQns nQlteu 
in Chapter IV of the Hundred and Forty-third Report of the 
Estimates Committee (Second Lok Sabha); 

(iii) StatEment 'howing the replies to tlile recommendations noted in 
Chapter V of the Thirly-,ejghth Report Gf the Estimates Com-
mittee (Third Lok Sabba); 

(iv) Statement showing the reply to the recommendation noted in 
Chapter V of the Thirty-seventh Report of the Estimates 
ColtUllittee (Third Lok Sabha); 

(v) Statement showing the replies to the recommendations noted in 
Chapter V of the Fortieth Report of the Estimates Committee 
(Third Lok Sabba). 

6. ~s frem aajya SaMla 

• 

Secretary reported the following messages from Rajya Sabha:-
0) That at its sitting held on the 21st April, 1964, Rajya Sabha had 

concurred in the recommenciation of Lok Sebha to nominate 
seven membeTl! from the Rajya Sabha to associate witb the 
Committee on Public Accounts of Lok Sabha for the period 
c'ommencing on the 1st May, 1964 and ending on the 30th April, 
1965 and had communicated the following names of members of 
Rajya Sabha who had been elected to the Committee:-

(1) Shri M. P. Bhargava 
(2) Shri Chandra Shekhar 
(3) Shri S. C. Deb 
(4) Shri R. S. Panjhazari 
( 5) Shri Ram Sahai 
(6) Shri S. S. N. Tankha 
{7) Shri J\tal Bihari V.a;pa~ee 

(11) That Rajya Sabha had no recommendations to make to 'Lok Sabh' 
~n regard ~ the Appropriation (No.2) Bill. 1964, paMed by 
Lok Sa1tka QJ1tne lath April, lt64. 

7. RePOrt of Publlc Accouuts Committee 

Shri R. K. Khadilkar presented the Twenty-sixth Report of the Fublic 
Accounts Committee on action taken by Government on the outstanding 
recommendations of the Public Acc'ounts Com:mittee oontail.ed in ttlelr Third, 
Seventh. Ijgbth. Ninth, Tenth and Twelfth Reports relating to Civil 
Accounts and Fourth and Eleventh Reports relating to Defence Services 
Accounts. 

Shri Arun Chandra Guha presented the following Reports of the Esti-
mates Committee:-

(1) Fifty-seventh Rep'Ort rel.ating to action taken by Government on 
the recommendations contained in the 167th Report of the Esti-
mates Committee (Second Lok Sabha) on the late Ministry of 
Commerce and Industry-Khadi and Village Industries Com-
mission, Bombay. 
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(2) Fifty-eighth Report relating to action taken by Government on 
the recommendations contained in the 161st Report of the Esti-
mates Committee (Second Lok Sabha) on the late Ministry of 
Commerce and Industry-All India Handicrafts Board and 
Indian Handicrafts Development Corproration Limited. 

(3) Sixty-first Report relating to action taken by Government on the 
recommendations contained in the 166th Report of the Esti-
mates Committee (Second Lok Sabha) tin the late Ministry of 
Commerce and Industry-Office of the Textile Commissioner-
Part V-Export Promotion of Cotton Textiles. 

(4) Sixty-second Report relating to action taken by Government on 
the recommendations contained in the 164th Report of the Esti-
mates Committee (Second Lok Sabha) on the late Ministry of 
Commeree and Industry-Office of the Textile Commissioner-
Pa·rt III-Woollen Industry. 

9. Beport of Committee on Government Assurances 

Shri R. R. Morarka presented the Second Report of the Committee on 
Government Assurances. 

10. Motion Be: Twenty-seventh Report Of Business AdvIsOry CommJttee 

Shri Satya Narayan Sinha moved the following motiOn:-
"That this House agrees with the Twenty-seventh Report of the Busi-

ness AdvisQry Committee presented to the House on the 29th 
April, 1964. If 

The motion was adopted. 

11. Government BlUs-Passed 
(i) The Dakshina Bharat Hindi Prachar Sabha BUt, 1968, as pa.aec1 by 

Rajya Sabha 
Shri Bhakt Darshan concluded his speech in reply to the debate on the 

motion for C'onaideration of the Bill, as passed by Rajya Sabha, moved on 
the 29th April, 1964. 

The motion for consideration was adopted and claWie-by-clause consi-
deration was taken up. 

Clauses 2 to 7 were a<!'opted. 
Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Shrl 

Bhakt DarShan. 
The motion was adopted and the Bill, as amended, was passed. 

(ii) The Industriat Devetopment Bank of India Bilt, 1964. 

The motion for consideration of the BiU was moved by Sbri 
T. T. Krishnamachari. 

An amendment for reference of the Bill to a Select Committee was moved 
by Shri Tridib Kumar Chaudhuri. 
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The following members took part in the debalte:-
(1) Shri Indrajit Gupta 
(2) Sh.ri Tridib Kumar Chaudhuri 
(3) Shri P. R. Rama.krishnan 
(4) Shri R. R. Morarka 
(5) Shri Prabhu Dayal Himatsingka 
(6) Shri Ramchandra Vithal Bade 
(7) Shri N. G. Ranga 
(8) Shri V. B. Gandhi 
(9) Shri Sham Lal Saraf 

(10) Shrimati Renuka Ray 

Shri T. T. Krishnamachari replied to the debate. 

'nle amendment tor reference of the Bill to a Select Committee was nega-
tived. 

The motion for consideration was adopted and c~ause-by-clause considera-
tiOl"! was taken up. 

Clauses 2 to 38 and the First and Second Schedules were adopted. 

Clause I, the Enacting Formu]'a and the Long Title were also adopted. 

The motiOl"! that the Bill be passed was moved by Shri T. T. Krishna-
machari. 

The following members took part in the debate:-

0) Shri Diwan Chand Sharma 

(2) Shri T. T. Krishnamaohari 

The motion was adopted and the Bill was passed. 

(iii) The Indian Coinage (Amendment) Bill, 1964. 

The motion for consideration of the Bill was moved by Shri Bali Ram 
Bhagat. 

The following members took part in the debate:-
( 1) Shri Harish Chandra Heda 
(2) Shri Tridib Kumar Chaudhuri 
(3) Shri R. R. Morarka 
(4) Dr. M. S. Aney 
(5) Lt. Col. Maharajkumar Dr. Vijaya AIlanda of Vizianagram 
(6) Shri T. H. Sonavane 
(7) Shri C. K. Bhattaoharyya 
(8) Shri S. Kandappen 
(9) Shri Yampal Singh 

(10) Shri Sheo Narain 
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Shri Bali Ram Bhagat replied to the debate. 

The motion for consideration was adopted and clau.se-by-clauae consi-
deration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Bali Ram Bhagat. 

The follOWing members· took part in the debate:-
(1) Shri C. K. Bhattacharyya 
(2) Sardar Buta Singh 
(3) Sh.ri T. T. Krishrlam.achari 

The motion was adop~ and the Bill was passed. 

12. Government BIll-Uader Consideration 

The Coir IndUBt1'lI (Amendment) Bm, 1963. 

The motion for consideration of the BiU was moved by Shri Manubbai 
Sh8h. 

Shri P. K. V8&udevan Nair took part in the debate. 

The dil8cussiou was not concluded. 

13. Report of Committee on Abtlenee of Memben 

Shri R. K. Khadilkar presented the Ninth Report of the Committee on 
AbSlence of Members from the Sittings of the House. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st May, 1964). 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, May I, 1964/Vaisakha 11, 1886 (Saka) 

No.m 

:1;. Starred QuestiODS 

StMTed Questions Noe. 1273-1275, 1277-1280, 1282, 1283, 1286-A, 1287, 
1288 and 1290 were arally answered. Replies to remaining questione were 
laid on the Table. 

2. Uastarred QuestiOllS 

RepLies to UIlStarred Questions Nos. 2747-2759, 2761-2783, 2783-A, 
2783-B and 2783-C and a statement by the Minister of Industry correcting 
the reply given to Unstarred Question No. 1820 on the 3rd April, 1964 WC'!l'e 
laid on the Table. . 

3. Short Notice Question 

One Short Notice Question regarding Cement Shortage in Delhi addTessed 
to the Minister of Industry was orally answered and supplementary ques-
tions were answered thereon. 

4. canine AUentiolD to Matter of Urrent PubUe Importance 
Shri Mohan Swarup called the attention of the Minister of Home AffaiN 

to the bomb explosion in Poonch power house on the 3()t.h April, 1964 fl'-
suIting in damages to the water pipe line. 

'I1he Minister of State for Home Affairs made an interim statement in 
regard thereto. 

5. Papers lalcl on the Table 

The following papers were laid on the Table:-

(1) A copy or Notification No. S.O. 841 dated the 14th MarM, 1964, 
und.er sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1~7. 

(2) A copy of the Oolr Industry (Registration and Licensing) Third 
Amendment Rules, 19M published in NotifWation No. G.S.R. 
585 d.8Ited the 11th April, 1964, under sub-section (3) of section 
26 o':f the Coif lindustry Act, 1953. 

[p.T.O. 
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(3) A copy at the Rubber Board Employees' Conduct (Amendment) 
Rules, 1964 publashed in Notification No. S.D. 132'1 dated th~ 
18th Aprill, 1964, under sub-section (3) at section 25 of the 
Rubber Act, 1947 . 

. (4) A copy of the Report of Indian Productivity Team on Plant Lay-
out Practices and Procedures in Japan, U.S.A. and West Ger· 
many. 

(5) A copy of the Report at IIDdian Produotivity Team on Light 
Electrical Industry in Japan, U.S.A. and West Gennany. 

(6) The Bombay Labour WeLfare BoaIrd (Reconstitution) (Amend-
ment) Order, 1964 published in Notification No. S.O. 1219 dated 
the 11th April, 1964, um.er sub--section (5) of section 4 of the 
Inter-State Corporations Act, 1957. 

(7) G.S.R. 816 dated the 18th May, 1963 making certain amendment 
to SchedUile III to the Indian Administrative Service (Pay) 
Rules, 1954, under sub-section (2) cit. section 3 of the All India 
Services Act, 1951. 

(8) A statement of cases in which the ,lowest tenders have not been 
accepted by the India Store Department, London, and the India 
Supply Mission, Washington, dIurlng the half YflIU' ending the 
31st December, 1963. 

8. M-res from RaJ,.a Saliba 

SecIretazoy reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 21st April, 1964, Rajya Sabhn adopted 

a motion to elect five members from Rajya Sabha to BMOcl.at.e 
With the Cornrn~tttee on PUlblic Undertakings of Lok Sabha from 
the 1st May, 1984 for the duration a!. the present Lok Sabha and 
had communicated the tonowing names of me~rs of Rajya 
Sabha who had been elected to the said Committee:_ 

(1) Shri Abid Ali 
(2) Shri Lokanath Misra 
(3) Shri M. N. Govindan Nadr 
(4) Shri T. S. Pattabirarnan 
(5) Shri M. Govinda Reddy 

(il) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the Companies (Profits) Surtax Bill, 1964, ~ 
by Lok Sabha on the 22nd April, I1Hl4. 

7. Presentation of Petition 
Sbri Mohan Swarup presented a petition signed by a peotitioneI relating 

to the CO'ie of Civil ProcedUl'le, 1908. 

8. statement Be: Government bUlllDea!l 

(1'1. The Minister .01. P8Il'1lamen.tairy Affair. made a statemeD¢ regarding 
Government business for the week commencing the 4th May, ID64. 

(il) The Minister also announced that a brief seesion of Lok Sabha would 
be held towards the last week 01. this month. 
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9. Statement by MlDlster 

The Minll9t:er of Steel, Mines and! Heavy Engineering made a statement 
regarding the Bokaro Steel Project. 

10. Government BIIJs.-Paased 

(i) The Coi.,. IndUltT1l (Amendment) Bill, 1963. 
DiSCUS6ion on the mot'ion for consideration of the Bin moved on the 301b. 

April, 1964, conrt:inued. 
The following members took part :in the debate:-

0) Shri Mathew Maniyangadan 
(2) Sh.ri N. 8reekantan Nail' 
(3) 8hri Basanta Kumar Das 
(4) Shri YashpaI! SIngh 
(5) Sbri S. c. Saman1:a 
(8) Dr. Sarojini Mahfshi 
(7) Dr. M. S. Aney 

Shri Manubhai Sh.aih replied to the debate. 
The motiOn for consideration was adopted and claUBe-by-cl:ause con-

sideration was taken up. i 
Clauses 2 to 7 were adopted. 
CIaU8e 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed. was moved by Slri 

Manubhai Shah. i 
The motion was adopted and the Bill, as amended, was puaed. 

(ii) The Taxation Laws (Contin1Ultion and VaUdaticm of ReC011erv E'fooee_c1-
ingB) Bill, 1964. 

The motion for consideration of the Bill was moved by SIui T. T. Krish-
namaohari. ' 

11he fol~wing members took part in the debate:-
( 1) Shri Hari.!th Ohandlra Heda 
(2) Shri Amar Na1h Vidyalankar 
(3) Sb.ri Onkarlal Berwa 

Shri T. T. Krishnamachari replied to the debate. 
The motion for consideration. was adopted and dlause-by-cIaUSe con.. 

sideration was taken up. . 
ClauSleS 2 to 7 and the Schedule were adopted. 
Cliause 1, rt!h.e Enacting Formula and the Long Title were also adopted. 
The motion. that· the Bill be passed was moved by Shri T. T. KrlBhna-

machari. ; 
'!be motion was adopted and the Bill was pasaed. 

11. Government BllJ,....-Under C8IIIIlderation 

The Ea8t Pun;ab Allurvedic and Unani Practition.e1'B' (Delhi Amendment) 
Bill, 1964 

The motion tor consideration of the BilJl was moved by Dr. D. S. Raju. 

[P.T.O. 



Sh.ri. S. M. Banerjee to()k part in the debate. His speech was not c0n-
cluded. ' : 

12. Motion re: Forty-third Report of Commlttee onprlvate )Iemben' IBUIII 
aDd Be801utlOlll!J 

Shri Hem Raj moved the following motion:-
'"I1h.at this House agrees with the Forty-third Report Of the Com-

mittee on Private Memlbers' Bills and Resolutions presented to 
the HOUSe on the 29th April. 1964." 

The motion was adopted. 

13. Private Member's Re801utiou-Wlthdrawn 
Sb.ri Bhishma Prasad Yadava concLuded his speech on the following 

Resolution moved by him on the 22nd AprU, 1964:-
"TItis House is of opinion that Government should appoint a Commit-

tee of Members of ParliamenJt and economic experts to review 
the progress made towards the reduction of disparity between 
the lowest and highest income to the order of 1: 30 over the 
next two or three Plan periods." 

One S'\.IJbstitute motion was moved by Shri Yashpal Singh. 
One amendment was moved by Shri Deorao S. Patil. 
The fo1l1owing members took part in the debate:-

(1) Shri Sarjoo Pandey 
(2) Shri Deorao S. Patil 
(3) Shri Yashpal Singh 
(4) Shri Bhagwat Jha Azad 
( 5) Sh.ri Onkarlal Berwa 
(6) Pandit D. N. Tiwary 
(7) Shri Priya Gupta 
(8) Shri ·S. M. Banerjee 
(9) Shri P. Mu1lh.iah 

(10) Shri P. R. Cbakraverti. 
(11) Shri Panna Lal Barupal 
(2) Shrimati Tarkeshwarl Siillha 

Shri Bhishma Prasad YadJava replied to the dtebate. 
The S'Uibstitute motion moved by Shri YashpaJ. Sinlh was negatived. 
The amendment moved 'by Shri Deorao S. Patil was withdrawn by 

leave of the House. : 
The ReSlOlution was also withdrawn by leave of the House. 

14. Private Member's Resolution-Under Consklera.tiou 
Shri Sidheshwar Prasad moved the following Resolution:-

'''l1hJs House is of opinion that a Committee of 1he Members of Par-
liammtt be appointed. to go into the question of National Policy 
in Education in &11 irts aspects, and to prepare a plan aClC'Oll"-
dingly for the next three Plan periods, and also to suggest suit-
able machinery for its implementation." 

His speech was not conoluded. 
(Lok. Sabha adjourned till 11 .... M. on Monday, the 4th. May, 1964). 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Mandai/. Ma.i/ 4, 1964/Va.isaklla 14, 1886 (8a.k4) 

No. US 

1. Starred QuestiobS 

StarTed Questions Nos. 1292-1297 and 1301 were orally answerecL Re-
plies to remaining questions were laid on the Table. 

2. UbStarrecl QaestiOD!I 

Replies to Unstarred Questions Nos. 2784-2802 and 2804-2811 were laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question regarding mill"ants from West PaJdstan 
addressed to the Minister Of Rehabilitation was orally answered and IUP-
plementary questions were answered thereon. 

4. CaJUng Attention to Matters of Urreot Public ImPQI'taDM 

(i) The Minister of State for Home Affairs made a further ltatement 
regarding the bomb explosion in Poonch power house on the 30th April, 
1964 resulting in damages to the water pipe line. 

(u) Sardar Kapur Singh called the attention of the Minister of Home 
Affairs to the scuffie between the police and the public protesting against 
the rise in D. T. U. bus fares in certain localities of Delhi on the 
3rd May, 1964 resulting in serious injuries to about fifty persons. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
Following statements showing the action taken by the Government 

on various assurances, promises and undertakinp given by 
Ministers during the various sessions shown against each:-

(i) Supplementary State-
ment No. I 
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(it) Supplementary State- Sixth Session, 1983. 
ment No. IV (Third Lok Sabha) 

(iii) Supplementary State- Fifth Session, 1963 
ment No. VI (Third Lok Sabha) 

(iv) Supplementary State- Fourth Session, 1983 
ment No. X (Third Lok Sabha) 

(v) Supplementary 3tate- Third Session, 1962-63 
ment No. Xlli (Third Lok Sabha) 

(vi) Supplementary State- Second Session, 1982 
ment No. XVI (Third Lok Sabha) 

(vii) Supplementary State- First Session, 1982 
ment No. XIX (Third Lok Sabha) 

(viii) Supplementary State- Fourteenth Session, 1981 
ment No. XIV (Second Lok Sabha) 

(ix) Supplementary State- Twelfth Session, 1980 
ment No. XVII (Second Lok Sabha) 

6. President's Assent to Bills .. 
Secretary laid on the Table the following two Bills passed by the HOUSl'l 

of Parliament during the current Session and assented to by the President 
since a .report was last made to the House on the 23rd March, 1964:-

,( 1) The Finance Bill, 1984. 

(2) The Appropriation (No.2) Bill, 1984. 

7. Leave" Absence 

The following members were granted leave of absence from the sittings 
of the House for the periods mentioned' against each:-

(1) Shri Biren Dutta 

(2) Shri Dasaratha Deb 

(3) Shri Y. Eswara Reddy 

(4) Shri R. Kanakasabai 

(5) Shri Mohammad Tahir 

(6) Shri Ram Ratan Gupta 

(7) Dr. G. S. Melkote 

(8) SIlri F. P. Gaekwad 
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6th March to 3rd May. 1964 
(Seventh Session) 

9th April to 8th May. 1984 
(Seventh Session) 

lOth February to 7th April. 1964 
(Seventh Session) 

28th March to 6th May. 1964 
(Seventh Session) 

12th March to 6th May. 1964 
(Seventh Session, 

10th February to 8th April, .1964 
(Seventh Session) 

12th March to 28th March. 1964 
(Seventh Session) 

4th April to 20th April, 1984 
(Seventh Session) 



(9) 8hri A. Jayaraman 

(10)' Shri Muzaffar Huaain 

(11) Shri Vijayasinhrao 
Ramrao Daile 

(12) Chodhury Brahm Perkash 

(13) 8hri Kashi Nath Pandey 

(14) Shri Shree Narayan Das 

8. Governmeut BJIl-lntroduced 

10th February to 8th April, 1964 
(Seventh Session) 

14th February to 12th April, 1964 
(Seventh Seasion) 

8th April to 1st May, 1964 
(Seventh Session) 

16th April to 6th May, 1964 
(Seventh Session) 

21st April to 6th May, 1964 
(Seventh Session) 

13th April to 6th May, 1964 
(Seventh Session) 

The Payment of Wages (Amendment) Bill, 1964. 

9. GovernmeDt BUls-Passecl 

(i) The EQ.It Punjab Ayurvedic and Unani Practitione1's' (Delhi Amend-
m.ent) Bill, 1964. 

Discussion on the motion for consideration of the Bill moved on the 1st 
May, 1964, continued. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 

\ (2) Shri U. M. Trivedi 
(3) Shri A. T. Sanna 
(4) Rani Lalita Rajya Laxmi 
(5) 8hri Amar Nath Vidyalankar 
(6) Dr. U. Misra 
(7) Shri Jagdev Singh Siddhanti 
(8) Dr. C. B. Singh 
(9) Shri Mani Ram Bagri 

(10) 8hri Sham Lal Saraf 
(11) Dr. M. S. A.rney. 
(12) Shri Gauri Shanker Kakkar 
(13) Dr. Sarojini Mahishi 

Dr. D. S. Raju replied to the debate. 

The motion for consideration was adopted and clause-by-clause conside-
ration was taken up. 

Clauses 2 to 9 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adbpted. 

The motion that the Bill be passed was moved by Dr. D. S. Raju. 

The motion was adopted and the Bill was passed. 
[P.T.O. 

896 



(ti) The Delhi (Delegation of Powers) BiU, 1963. 

The motion tor consideration of the Bill was moved by Shri Lalit Nara-
yan Mishra. 

The following members took. part in the debate:-
(1) SIhri Gauri Shanker Kakkar 
(2) Shri U. M. Trivedi 

Shri Lalit Narayan Milhra replied to the debate. 

The motion for consideration was adopted and clauae-lby-clause conside-
ratioo was taken up. 

Clauses 2, 3 and the Schedule were adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri Lalit 
Narayan Mishra. 

The motion was adopted and the Bill, as amended, was passed. 

10. Govel'lllDellt Bl1l-uDder eonsld.eratJon 

The Drugs and Cosmetic. (Amendment) Bm, 1964, as passed bll &;114 Sabha 
The motioo for consideration of the Bill, as passed by Rajya Sabha, was 

mOVed by Dr. D. S. Raju. His speech was not concluded. 

11. DIac1u&oD DD~r rule 193 

Shri Harish Chandra Mathur raised a discussion on the Indian repatriates 
from newly independent countries cYl Africa. 

The following members took part in the debate:-
(I) Sardar Iqbal Singh 
(2) Shri Indrajit Gupta 
(3) Shri Diwan Chand Shanna 
(4) Shri Sham Lal Sara! 

8hri Dinesh Singh replied to the discussioo. 

12. Half..an-hour dlsclluioD on MIltten arlsiDC oat of aaswer to QUBtlon 

Sbri S. M. Banerjee raised a half-an-hour discussion on points arising out 
01. the answer given on the 30th April, 1964 to Starred Question No. 1265 
regarding revision of. Dearness Allowance. 

Shrl T. T. Kriahnamachari replied t'o the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 5th May, 1964). 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

TueSOOll, May 5, 1964/Vaisakha 15, 1886 (Saka) 

No. Z89 
1. StarrN Questioas 

Starred Questions Nos. 1306, 1307 and 1309-1315 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Uostarred Questions 

Replies to Unstarred Questions Nos. 2814-2841, 2843-2860, 2862-2867, 
2869 and 2870 were laid on the Table . 

.3. Short Notice Question 
One Short Notice Question regarding Refugees from East Pakistan 

add'l'essed to the Minister of Rehabilitation was orally answered and sup-
plementary questions were answered thereon. 

•. Papers laid on the Table 

The following papers were laid on the Tlllble:-
(1) A copy of Ministry of Finance Notification No. F.13(1)-B/64 

dated the 5th May, 1964 regarding the constitution of the 
Fourth Finance Commission by the President under article 280 
of the Constitution. 

(2) Annual Report of the National Buildings Construction Corpora-
tion Limited, New Delhi fO'l' the year 1962-63 along with the 
Audited: Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of section 619A 
of the Companies Act, 1956. 

(3) Review by the Government on the WO'l'king of the above Cor-
poration. 

(4) Annual Report of the Indian Central Cotton Committee for the 
year 196'2-63. 

(5) Annual Report of the Indian Central Jute Committee for the 
year 1962-63. 

(8) A copy of the Su.g.arcane (Control) Amendment Order, 1964 pub-
lished in Notification No. G.S.R. 243 dated the 14th February, 
1964, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1965. 
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(7) A copy of Goverrunent Resolution No. 6-AC(13) /63 dated the 
27th April, 1964 reglU'ding setting up of a Civil Aviation 
Development Fund (English and Hindi versions). 

(8) A copy each of the following papers under sub-rule (5) of rule 
3 of the Air Conporation Rules, 1,954:-

(a) Summary of Budget Estimates Of Revenue and Expenditure 
of the Indian Airlines Corporation for the year 1964-65. 

(b) Summary of Actuals for the year 196.2-63, Bu.dget Estimates 
and Revised Estimates for the year 1963-64 and Budget 
Estimates for the year 1964-65 under Capital, Of the Indilm 
Airlines Corporation. 

(c) Summary of BUiCliget Estimates of Revenue and Expenditure 
of the Air-India Corporation for the yeM' 1964-66. 

(d) Sununary Of Actuals for the year 1962-63, Budget Estimates 
and Revised Estimates for the year 1963-64 and Budget 
Estimates for the year 1964-65 under Capital, of the Air-India 
Corporation. 

(9) A Statement showing the action taken or proposed to be taken 
by the Goverrunent on the Conventions and Recommendations 
adopted by the International Labour Conference at its 46th 
Session held at Geneva in June, 1962. 

5. Minutes of parliamentary Commit1ee8-laW OlD the Table 

,/ (i) Minutes of the Eighth and Ninth Sittings of the Committee on 
Absence of Members from the Sittings of the House held during the cur-
rent Session, were lai,d on the Table . 
./ (ii) Minutes of the Sittings (Ninth to Twelfth) of the Committee on 
Petitions held during the current SeSSion, were laid on the Table. 

6. Me8Lres from Raj)'a Sabba 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 30th April, 1964, Rajya Sabha 

agreed without any amendment to the Armed Forces (Special 
Powers) Continuance Bill, 1964, passed by Lok Sabha on the 
24th April, 19M. 

(ii) That at its sitting held on the 30th April, 1964, Rajya Sabha.{ 
agreed without any amendment to the Public Emplayment 
(Requirement as to Residence) Amendment Bill, 1964, passed 
by Lok Sabha on the 24th April, 1964. 

(iii) That Rajya Sabha hl¥l no recommendations to make to Lok 
Sabha in regard to the Appropriation (No.3) Bill, 1964, passed 
by Lok. Salbha on the 27th April, 1964. 

7. Beport of Committee OlD Private Membera' BWs and. Be801atloas 

Shri S. V. Krishnamoorthy Rao presented the Forty-fourth Report of 
the Committee on Private Members' Bills and :Resolutions. 

&. Report or Committee OlD PetitioDa 

Shri M. Thirumala Rao presented the Second Report of the Committee 
on Petitions. 
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9. Oovenament Bills-PaasecI 

(i) The Drug. and Cosmetic. (Amendment) Bm, 1964, as passed by 
&;7/a Sabha. 

Dr. D. S. Raju concluded his speech on the motion for consideration 01 
the Bill, as Passed by Rajya Sabha, moved on the 4th May, 1964. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Dr. U. Misra 
(3) Dr. Sarojini Mahishi 
(4) Shri F. Ii Mohsin 
(5) Shri Gauri Shanker Kakkar 
(6) Dr. C. B. Singh 

(7) Shri A. T. Sarma 
(8) Swami. Rameshwaranand 
(9) Shri Sinhasall Singh 

(10) Shri S. C. Balakrishnan 
(11) Shri T. H. Sonavane 

Dr. D. S. Raju replied to the debate. 

The motion for consideration was adopted and clause-by-clause COD-
sideration wars taken up. 

Clauses 2 to 32 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill !be ~ed was moved by Dr. D. S. Raju. 

The motion was adopted and the Bill was passed.. 

(iii) The -Indian RaiLway. (Amendment) BiLl, 1964, as passed by Ra;1I4 
Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sablha, was 
moved by Shri S. V. Ramaswamy. 

The following members took part in the debate:-
(1) Shri Ananda Nambiar 
(2). Shri K. L. More 
(3) Shri C. K. Bhattachary'ya 
(4) Shri U. M. Trivedi 
(5) Shri M. P. Swamy 

• (6) Shri F. H. Mohsi.n 
(7) Shri R. Muthu Gounder 
(8) Shri S. M. Banerjee 

Shri S. V. Ramaswamy replied to the debate. 

'l1he motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

[P.T.O. 
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Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Fonnula. a'nd the Long Title were also 'adopted. 

The motion that the Bin be passed was moved by Shri S. V. R~Wiwanl¥ ... 

The motion wa. adopted and the Bill was passed. 

10. Government Bm-UDder collllicleratlon 

The Durgah. Kha:wa;a Saheb (Amendment) Bill, 1963, as passed by Ra;ya 
SabM 

The motion for consideration of the Bill, as passeA by ~jya Sabha, 
was moved by Shri Humayun Kabir. 

The following members took part in the debate:-
(1) Shri s. M. Banerjee 
(2) Shri Sham Lal Sara! (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 6th May, 1964). 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, May 6, 1964/Vaisakha 16, 1886 (Saka) 

No. 290 

1. Starred QuestioDs 

Starred Questions Nos. 1323, 1325 and 1327-1333 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2871-2898 and a statement by the 
Minister of Petroleum and Chemicals correcting the reply to Unst&rred Ques-
tion No. 2384 on the 22nd April, 1964 were laid on the Table. 

3. Short Notice QUestiODS 

Two Short Notice Questions regarding Mineral Concession Rules, 1849 and 
Famine Conditions in Rajasthan, Punjab and Gujarat addrellSed to the 
Ministers of Steel, Mines and Heavy Engineering, and Food and Agriculture 
respectively were orally answered and su.pplementary questions were 
anSIWered thereon. 

4. Call1nr AttenUon to Matters of Urrent PubUc Importaace 

(i) Dr. L. M. Singhvi called the attention of the Minister of Defence to 
the reported J!lovement Of about 200 Naga hostiles towards East Pakistan and 
entry of 8Ibout 400 Naga hostiles into Nagaland from East Pakistan. 

The Minister of Defence made a statement in regard thereto. 

(ii) Dr. L. M. Singhvi called the attention of the Minister at Home Mairs 
to the reported burning of some villages in Manipur by Naga hostiles re-
cently. 

The Minister of State for Home Affairs made a statement in regard thereto. 
(iii) Shri Indrajit Gupta called the attention of the Minister of FOOd and 

.Aigriculture to the breakdown of milk supplies by Delhi Milk Scheme and 
rise in price of milk. 

The Minister of state for Food and AgriC'llltUTe laid on the Table a state-
ment in regard thereto. 
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5. Statement by MlD1ster 

The Minister of Parliamentary Affairs made a statement regarding the 
proposals for commencement and duration of the next session of Lok Sa-bha. 

6. Papers laict on the Table 

The following papers were laid on the Table:-
(1) A copy of Annual Report Of the Council of Scientific and Indus-

trial Research for the year 1963-64, along with a copy of its 
Annual Accounts for the year 1962-63 'and the Audit Report 
thereon. 

(2) A CO!Py of Notification No. G.S.R. 625 dated the 18th April, 1964, 
making certain amendment to the Agricultural Refinance Cor-
poration General Regulations, 1963, under sub-section (5) of 
section 46 of the Agricultural Refinance Corporation Act, 1963. 

(3) A copy of the Employees' Ptov!dent Fund Organisation (Staff 
Contributory Provident Fund) Amendment Regulations, 1964, 
pUiblished in Notification No. G.S.R. 261 dated the 2Znd Feb-
ruac', 1964, under sub-section (2) of section 7 of the Employees' 
Provident Funds Act, 1952. 

7. Minutes of Committee on Private Members' Bills and Resolutions-laid 
on the Table 

MliIutes of the Sittings (32nd to 44th) of the Committee on Private 
Members' Bills and Re901utions held during the current Session were laid on 
the Table. 

B. Messares from RaJya Babha 

Secretary reported the followi·ng messages from Rajya Sabha:-
(i) That at its sitting held on the 4th May, 1964, Rajya Sabha agreed 

to the amendments marie Iby Lok S®ha on the 30th April, 1964 
in the Dakshina Bharat Hindi Prachar S,abha Bill, 1963. 

(ii) That at its sitting held on the 28th April, 1964, Rajya Sabha con-
curred in the recommendation of Lok Sebha to elect two 
members to the Joint Committee on Offices of Profit in the 
v'icaricies caused by the retirement of Shri G. Rajargopalan and 
Shri Braja Kishore Prasad Sinha from the Rajya Sabba and had 
elected Shrimati ShaM'S Bhargava and Shri M. C. Shah to serve 
on the said Joint Committee. 

9. PrelideDt's A.ent to Btll 

Sec.retary laid on the Table the Companies (Profits) Surtax Bill, 1964 
passed by the Houses of Parliament during the current Session and assented 
to ~ the President since a report was last made to the HOuse on the 4th 
May, 1964. 

10: I&eport of EstImates CodIllttee 

Shri Arun Chandra GU'ha presented the Sixty-third Report of the F..sti-
mates Committee on action taken by Government on the recommendations 
contained in the Twenty-sixth Report of the Estimates Committee (Seconci 
Lok Sabha) on the Ministry of Defence-Organisation of the Ministry of 
Defence and Services Headquarters. 
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11. atatemeat .". MI ....... 

'nle Minister of State for Food and Agriculture laid on Table astitte-
ment regarding fertilisers despatched 'from Rourkela to Ghazipur in Januaty, 
IIMW;. 

12. Government BilIs-PlLIJ8ed 

(i) The IJurgah Khawaja Saheb (Amendment) sm, 1963, as passed by 
Raj'lla Sabha. 

DillCUSSion on the motion for consideration of the Bill moved on the '5th 
May, 1964, contin'ued. 

The following members took part in the debate:-
(1) Shri Sham Lal Saraf 
(2) Shri H. N. Mukerjee 
(3) Sardar Amar Singh Saig,aJ 
(4) Shri Yashpal Singh 
(5) Shri F. H. Mohsin 
(6) Shri Kashi Ram Gupta 
(7) Dr. M. S. AIley 

Shri Humayun Kabir replied to the debate. 

The motion for c'onsideration was adopted and clause·by·claase e8'llsde-
ration was taken up. 

Clause 2 was adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Humayun Kabir. 

The motion was adopted and the Bill, as amended, was .passed. 

(ii) The Wakf (Amendment) BilL, 1964 

The motion for consideration of the Bill was moved by Shri Humayun 
!Kalbir. 

The following members took part in the debate:-
(1) Shri Gauri Shanker Kakkar 
(2) Sbri F. H. Mohsin 
(3) Shri Yash~ Singh 
(4) Shri U. M. Trivedi 

Shri Hwnayun Kabir replied to the debate. 

The motion for consideration was adopted and clause-by-clause COnSl-

deration was taken up. 

Clauses 2 to 24 and the Schedule were a,dopted. 
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Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill 'be passed was moved, by Shri Humayun Kabir. 

The motion was adopted and the Bill was passed. 

13. Government BW-wuler COD.!Iicleration 

The Slum Areas (Improvement and Clearance) Amendment BiU, 1963, as 
reported by the Joint Committee. 

The motion for consideration 01 the Bill, 8S reported by the Joint Com-
mdttee, was m'oved by Shri Mehr Chand Khanna. 

The following members took part in the debate:-
(1) Shri ~drajit Gupta 
(2), Shri Yashpal Sinch 
(3) Shri K. L. Balmiki. (Speech unfinished) 

The discussion was not concluded. 

14. aalf-an-hour disc1lSldon on matters arising oat of answer to question 

Dr. L. M. Singhvi raised a halt-an-hou.r discussion on points arising out 
of the answer given on the 13th March, 1964 to Starred Question No. 571 
regarding National ProdIuctivity Council. 

Shri Nityanand Kanungo replied to the discussion. 

(Lok Sabha adjourned· sine die at 5.35 P.M.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, May 27, 1964/Jyaistha 6, 1886 (Saka) 

No, 291 

1. Statement Re: Prime Minister's D1ness 

The Minister of Home Affairs made a statement informing the House 
about the sudden illness of the Prime Minister. 

2. Oath or Affirmation 

Shri Vidya Charan Shukla made and subscribed the oath in Hindi 
and took his seat in the House. 

3. Starred Questions 

Starred QUestions Nos. 1-10 were orally answered. Replies to re-
maining questions were laid on the Table. 

4. Unstarred Questions 

Replies to Unstarred Questions Nos. 1-7, 9-47 and 49-51 were laid 
on the Table. 

5, Obituary References 

The Speaker made references to the passing away of Shri Banarsi 
Prasad Sinha who was a sitting member of Lok Sabha and also a member 
of the First and Second Lok Sabha and Dr. Hari Mohan who was a mem-
ber of the First Lok Sabha. 

Thereafter members stood in silence for a short while as a mark of 
respect. 

6. Calling attention to Matter of Urgent Public Importau.ce 

Shri Krishnapal Singh called the attention of the Minister of Rehabi-
litation to the reported firing by pOlice on refugees from East Pakistan 
on the 19th May, 1964 at Tiruvelli Railway station resulting in the death 
of some refugees and injuries to several. 

The Minister of Rehabilitation made a statement in regard thereto. 

[P.T.O, 
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7. Papen Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Indian Telegraph (2nd Amendment) Rules, 1964 
published in Notification No. S.D. 1050 dated the 28th March, 
1964, under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885. 

(2) A copy each of the following Notifications under sub-section (2) 
of section 3 of the All India Services Act, 1951, making cer-
tain further amendments to Schedule In to the Indian Admi-
nistrative Service (Pay) Rules, 1954:-

(a) G.S.R. 1821 dated the 30th November, 1963. 
(b) G.S.R. 484 dated the 28th March, 1964. 
(c) G.B.R. 485 dated the 28th March, 1964. 
(d) G.S.R. 486 dated the 28th March, 1964. 

(3) A. copy of Notification No. G.S.R. 525 dated the 4th April, 1964 
making certain further amendments to Schedule III to the 
Indialn Polke Service (Pay) Rule" 1954, under s·ub-section 
(2) of section 3 of the AlJ India Services Act, 1951. 

(4) A copy of the Defence of India (Eighth Amendment) Rules, 
1964 published in Notification No. G.S.R. 710 dated the 1st 
May, 1964, under section 41 of the Defence of India Act, 1962. 

(5) A cOj)Y of the Rice-Milling Industry (Regulation and Licens-
ing) Amejndment Rules~ 19164 publiShed in Notitication No. 
G.S.R. 747 dated the 16th May, 1964, under sub-section (4) 
of section 22 of the Rice-Milling Industry (Regulation) Act, 
1958. 

(6) A copy each of the following Orders of the Delimitation Com-
mission under sub-section (3) of section 10 of the Delimi-
tation Commission Act, 1962:-

(a) Order No. 21 determining delimitation of assembly consti-
tuencies in the Union Territory of Pondicherry published in 
Notification No. S.O. 1516 dated the 2nd May, 1964. 

(b) Order No. 7 determining delimItation of parliamentary and 
assembly constituencies in the State of Kerala published 
in Notification No. S.D. 1610 dated the 7th May, 1964. 

S. President'!; ABSent to Bills 

(i) Secretary laid on the Table following four Bills passed by the Houses 
of Parliament during the last Session and assented to by the President since 
a report was last made to the House on .the 6th May, 1964:-

(1) The Appropriation (No.3) Bill, 1964. 

(2) The Taxation Laws (Continuation and Validation of Recovery 
Proeeedings) Bill, 1964. 

(3), The Indian Railways (Amendment) Bill, 1964. -

(4) The Drugs and Cosmetics (Amendment) Bill, 1964, 
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(ii) Secretary also laid on the Table copies, duly authenticated by the 
Secretary at Rajya Sabba, of the following ten Bills passed by the Houses of 
Par'liament during the last Session and assented to by the President since a 
report was last made to the House on the 6th May, 1964:-

(1) The Armed Forces (Special Powers) Continuance Bill, 1964. 

(2) The Public Employment (Requirement as to Residence) Amend-
ment Bill, 1964. 

(3) The Dakshina Bharat Hindi Prachar Sabha Bill, llHJ4. 

(4) The East Punjab Ayurvedic and Unani Practitioners (Delhi 
Amendment) Bill, 1964. 

(5) The Goa, Daman and Diu Judicial Commissioner's ~urt 
(Declaration as High Court) Bill, 1964. 

(6) The Indian Coinage (Amendment) BiU, 1964. 

(7) The Industrial Development Bank of India Bill, 1964. 

(8) The Oil and Natural Gas Commission (Amendrrient) Bill, 1964. 

(9) The Durgah Khawaja Saheb (Amendment) BHl, 1964. 

(10) The Advocates (Amendment) Bill, 1964. 

statement Re: Supplementary Demands for Grants (Gelleral) for 1964-65 

Shri Bali Ram Bhagat presented a statement showing Supplementary 
DE-manns for Grants in respect of tthe Budiget (General) for 1964-65. 

10. Government Bill-.Jntrodu.ced 
The Constitution (Nineteenth Amendment) Bill, 1964. The motion for 

leave to introduce the Bill moved by Shri Asoke K. Sen was opposed. On 
the motion the House divided, Ayes 318; Noes 31. The motion was accord-
ingly adopted and the Bill was introduced. 

11. Government Blll-Under consideration 
The Stum Areas (Ilmprovement and Cl.earance) Amendment BiLl, 1963, 

as reported by the Joint Commlttee 
Discussion on the motion for consideration of the Bill, as reported by 

the Joint Committee, moved on the 6th May, 1964, continued. 

The following members took part in the debate:-
(1) Shri K. L. Balmiki 
(2) Shri Diwan Chand Sharma 
(3) Shri R. Muthu Gounder 
(4) Shri R. S. Pandey 
(5) Shri Onkarlal Berwa 
( 6) Shri Sinhasan Singh 
(7) Shri Sham Lal Saraf 
(8) Shri Deorao S. PatiI (Speech unfinished). 

The discussion was not conclluded. 
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'12. Statement Be: Dem1se of Prime Minister 
The Minister of Steel, Mines and Heavy Engineering informed the 

House of the passing away of Shri Jawaharlal Nehru, Prime Minister. 

The House was adjourned at 2.20 P.M. 

[!.ok Sabha adjourned till 11 A.M. on Thursday, the 28th May, 1964. 

Subsequently the Speaker has directed that the sitting of the House 
on Thursday, the 28th May, 1964 is cancelled and the next sitting of the 
House will be at 11 A.M, on Friday, the 29th May, 1964.] 
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LOK SABRA 

BULLETIN---PART I 

[Brief Record of Proceedinpl 

Friday. May 29, 1964/Jyaistha 8, 1888 (SaJctJ) 

No. m 
eltltuarJ Relerenee 

Sarvashri Gulzarilal Nanda, H. N. Mllkerjee, N. G. Ranga, Surenu.rana1.b 
Dwh'edy, Brij Raj Singh, Karni Singhji of Bikaner, Indulal Kanaiyalal 
Yajmk, Govind Das, Ram Sewak Yadav, Krishnan Manoharan" B. P. :Maury&, 
Prakash Vir Shastri, M. Muhammad Ismail, J. D. Kripalani, Bishan Chander 
Seth, Baddrudduja, Kapur Singh, A. K. Gopahm and the Speakeor made 
rnterences to the passing away of Shri Jawaharlal Nehru, Prime Minister. 

Shri Gulzarilal Nanda then moved the following Resolution:-

"The Lok Sabha meeting in the shadow of the national calamity of the 
passing away of our beloved leader and Prime Minilter, Shri 
Jawaharlal Nehru, 'expresses its profound anguish and crief lind 
declares its firm resolve to strive fOr the ideals of world peace 
and progress and national unity, solidarity and prosperity, to 
which he dedicated himself throughout his life." 

The Resolution was unanimously adopted. 

As a mark of respect to the memory of Shri Jawaharlal Nehru, members 
stood in silence for a short while and the House was adjourned. 

(Lok Sabha adjourned till 11 .... M. on Monday, the 1st June, 1964). 
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LOK SABRA 

BULLETIN -PART I 
[Brief Record of Proceedings] 

Monda1/, June 1, 1964/J1/aistha 11, 1886 (Saka) 

No. 293 

1. Oath or Aftlnnation 

Shri Shiv Charan Mathur made and subscribed the oath in Enalish and 
took his !reat in the House. 

2. Starred QuestioDs 

Starred Questions Nos. 62-70 8illQ 90 were orally answered. Replies to 
the remaining questions were laid on the Table. 

Replies to Starred Questions Nos. 22-33, 35-43 and 44-61 for the 28th 
and 29th. May, 1964 respectively were also laid on th'e Table to-day, there 
being no sitting on the 28th May and the Lok Salbha having adjoumed after 
obituary references on the 29th May, 1964. 

3. Unstarred Questions 

Replies to Unsta'rred Questions NQS. 129-149, 151-J.,6(), 162-190, 19D-B, 
190-C and 190-D were laid on the Table. 

Replies to Unstarred. Questions Nos. 52-81, 83-87 and 89 and 90-128 for 
the 28th and 29th May, 1964 respectively were also laid on the Table. 

4. CalIlD, Attention to Matter of Urrnt PubUc Importance 

Shri R. G. Dubey called the attenrt.ion of the Prime Minister to the re-
ported news a'bout the Chinese rejection of the proposal regarding talks on 
the ,basis of no posts in demililtarised zone. 

The Minister without Portfolio made a statement in .regard thereto. 

5. Papers laUI on the Table 

The followin,g papers were laid on <the Table:-

0) A copy each of the following Notifications under section 159 of the 
CustOOlS Act, 1962:-

(i) G.S.R. 545 dated the 4th April, 1964. 
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